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PART-II
(NOTES ON IMPORTANT JUDGMENTS)

ACT/TOPIC NOTE PAGE
NO. NO.

ARBITRATION AND CONCILIATION ACT, 1996
HIEgRY Ud golg JAfeif-ras, 1996
Sections 2 (1) (e) and 20 — Arbitration — “Venue” and “Seat” — Meaning of.
gRIY 2 (1) () Td 20 — AR — A" U9 “die"— aewri| 228 325

Sections 9, 20, 34 and 42 - Jurisdiction of Civil Court — Application for setting aside an
arbitral award.

€RIC 9, 20, 34 U9 42 — Rifda =marery ot ifdeRar — va Arases ol
BT AR B B Y IS | 229 326
BENAMI TRANSACTIONS (PROHIBITION) ACT, 1988
It HeaqeR (gfe™en) arferfes, 1988
Sections 3 and 4 — Proof of transaction to be benami.
HIRI¢ 3 Ud 4 — HHGSR & I B DI YA fBar ST 230 328
CIVIL PRACTICE :
fofaer georr :
— Court fee has to be paid in accordance with the claim made in the cross-objection.
— AT Yodb, Uedie H By T qd & AR YIdE fBar S Afey |
231 328

— See Sections 5 and 108 of the Transfer of Property Act, 1882.

— X Hufcd SiaRoT AR, 1882 PI URTY 5 YT 108 | 277 381
CIVIL PROCEDURE CODE, 1908
ffaer ufshar wfdr, 1908

Section 96 and Order 41 Rule 31 — Appeal — Duties of appellate court.

€IRT 96 UG AT 41 a9 31 — omflel — Srdiely <IITeld & dhad |
233* 330

Section 96 and Order 41 Rule 22 — Appeal — Without filing a cross-objection, even an
issue or any finding decided against the respondent can be assailed before the Appellate
Court at the time of final hearing.

€IRT 96 TG 3T 41 F1A9 22 — arfiad — ufdard) @ faveg fAoffd o1 are ues o
Fepy oIl <IRITer & |HeT Sifcd gadls & 9Hd U URId b fa=m +f
Efd fhar S AT B | 232 (i) 329

JOTI JOURNAL - OCTOBER 2020 I



ACT/TOPIC NOTE PAGE
NO. NO.

Section 149 - (i) Effect of permission to make up deficiency in court fees.

(ii) Enforcement of agreement to sell — Proper form of relief is suit for specific
performance and not mandatory injunction.

&RT 149 — () <RI Yob DI HH DI [T R DI AT BT Y914 |
(i) s @1 Hfa_T &1 Yads — HERar U B 1 Sfd yeR fafafdse srgures

BT a1 © AT fb SIS AT T | 234 330
Section 151 — Consolidation of suits.
€RT 151 — dTG] BT THH | 235* 333

Order 6 Rule 17— Amendment — Plea of forgery in any document cannot be examined at
the stage of amendment in pleadings as it is a matter of evidence.

AR 6 M 17 — e — 5l RAas # gesadr & sifiars ifvaadr #
HMG BY e § o & fhar S Aadr wife I8 ey o1 Qv 2|
236 333

Order 6 Rule 17 — When new parties are added and they file their written statements
with counter. claim then on the basis of such subsequent development, the plaintiff
should also be allowed to amend the plaint.

AT 6 FIIF 17 — T4 T WIHR SIS T & AR d fRaq HeF & Aq1er oo
gfaTdl U R & 9 39 UTIdad] dacld $ AR U gral Pl W arg o
U B B FA (AT ST =112 | 237 334
Order 8 Rule 1 — Written statement — Prescribed period of 90 days for filing — Nature of.
IR 8 R 1 — foaRad ®od ud &1 & oy 90 feaw @1 @ fafzd &
— UM | 238* 335

Order 11 Rule 21 (2) — Once suit has been dismissed under Order 11 Rule 21 of the
Code sub-rule (1) by virtue of sub-rule (2), plaintiff is debarred to file fresh suit.

AR 11 99 21 (2) — 919 U IR FfRAT & e 11 499 21 & il arg @wiRe
81 g1 81, q9 SUIH (2) B SR TR dTal TIT 918 YGd B ¥ afofd 81 Il ¢ |

239* 335
Order 16 Rules 1, 6 and 7 — Summoning of witnesses and documents.

AT 16 FRIT 1, 6 Ta 7 — eIl Ud SArail &1 Mg fbar ST |

240* 336
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ACT/TOPIC NOTE PAGE
NO. NO.

Order 21 Rule 65 (as applicable in State of M.P.) — Auction sale — Auction proposal
reserved for hearing objection — Does not amount to acceptance of bid.

AT 21 A9 65 (ALY AT A AT AR — ! {1 — e w=<ma
3y W gAars 7g Fad — drell ©her 78 o 78 | 241* 336

Order 21 Rule 85 — Execution — Auction proceedings — Executing Court has no authority
or jurisdiction to extend period to deposit balance amount of purchase money.

e 21 foraw 85 —fAwared — N srRiafRAl — fFered <RI B 99 By
R ST B B foR) FHATA g™ BT DIs AAAGR AT T 8T 2 |

242~ 337

Order 39 Rules 1 and 2 — Temporary injunction — Encroachment — State has special
provisions under Section 248 MPLRC for dispossessing the encroacher — Court cannot
restrain the State from dispossessing the plaintiff unless and until prima facie it is
shown that the plaintiffs are having any title in the property in dispute.

AT 39 FAH 1 TG 2 — Rl ARY — JIIHAT — I & U HeAURET
Y—RIGIE WSl DI GRT 248 & A ATHAVBRI Bl depest] B+ 2g A2
UGN & — AT X9 Pl ATl Pl debel] BR A Aq0g T8l PR Fbdl oid qh
feb erd geear g8 = faxran a8 fo ardl fqarfad wufad o @18 wific I@dr g |

243* 337

Order 41 Rule 22 — Effect of dismissal of appeal on the cross-objection.

IR 41 a9 22 — 3rdicl GRS fPU S &7 UeImeiy W) g9rd | 273 376

Order 41 Rules 23, 23A, 27 and Order 9 Rule 13 — Remand in civil case — The first appellate
court ought to have considered the appeal on merit and in case the appellate court finds it
to be a fit case for reversal then only it can remand the case to the Trial Court.

T 41 ¥ 23, 23, 27 UG AR 9 U9 13 — AR a1 H URAUTT — HorF
ATy IRy 1 UI—aIy & YR WR & el Bl famRa w==r o vd afe
I <ITITerd oy T STIR fham ST Sferd \HsT dael a9 81 UdhRvT fa=amor
SR ®! YT HA1 a2y o | 244 338

Order 41 Rule 27 — Additional evidence — If proposed documents are not of such material
documents which may change the fate of litigation conclusively, then application filed
under Order 41 Rule 27 may be rejected.

IR 41 Foraw 27 — faRea wed — afe srarfad xSt W arfeasd gy A8
2 Sl (Ui & A gohaHaroil & uRemd &l 9ae Fobd & o9 e 41 199 27 &
AT TR e R fHar 1 ghar 2 245 339
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ACT/TOPIC NOTE
NO.

PAGE
NO.

COMMERCIAL COURTS ACT, 2015
qrivTisas <grarera e, 2015
Section 16 — See Order 8 Rule 1 of the Civil Procedure Code, 1908.
gRT 16 — < FHfder ufshar wf2dr, 1908 &1 amaer 8 a9 11 238+
CONSTITUTION OF INDIA:
ARA $1 Giaem
Article 21 — See Section 438 of the Criminal Procedure Code, 1973.
WS 21 —<© v UfhaAT AT, 1973 BT URT 438 | 254

CONSUMER PROTECTION ACT, 1986
SUHTFdT aveyor Affra, 1986

335

352

Section 2 (1) (d) — Consumer — Definition — Beneficiary under the policy is definitely a
consumer.

&gRT 2 (1) (") — SUHTEIT — YRETT — GifeRi & Sfavia arreft ff¥ed & SuwTar
=l 246 (i) 340

CONTRACT ACT, 1872
wfaer arferfaa, 1872

Sections 148 and 151 — Insurance — Insurer is liable to pay value of damaged/destructed
goods as shown in the receipts issued by the warehouse on the date of storage to farmers.

Bailer and bailee — A person handing over his produce/goods to any warehouse on rent
as a bailer and warehouse accepts this as a bailee and such relationship does not
create a relationship based only on trust.

SRTY 148 UG 151 — 11 — 1Dl (AT BT &ARRT /T a3l & I I
BT YA HR 2g ST 2 Sl S RRETSH gRT HSRT &1 fafdy &1 SRy 1 778 Tied
# =it T2

— IufeTar vd UM — o Afdd o I/ agedl Bl [l JIRESE Bl
fhR IR SUFITTT & wY H |IYdT & Ud JIRESH S U SURl & w9 3§ WIhR
FRAT 2 3R VAT HeeT A fIeary wR mRa | BT ForT A8l BT © |

246 (ii) 340
& (i)
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ACT/TOPIC NOTE PAGE
NO. NO.

CRIMINAL PROCEDURE CODE, 1973
gug yfepar wfear, 1973

Section 125 — Maintenance — Second marriage contracted during the pendency of an
appeal from a decree of divorce is not ab initio void and certainly not when such an
appeal is filed after expiry of the period of limitation — Wife entitled for maintenance.

€RT 125 — WRU-UINY — fJa7g fIwus & Ivg uqd did & &fdd 89 & SRM
facha faare uRwe: 3 7181 @ 3R ARad wu & Srafd =i erdier uR<irHT rafer &t
3FIAT B & SURIT TR DT TS 8 — Uil WRU-UYT P THAR © |

260 (i) 362

Section 216 — (i) Whether charges can be added or altered even after the completion of
evidence, arguments and reserving of the judgment? Held, Yes.

(ii) Whether evidentiary value of material already brought on record is to be taken into
consideration? Held, No.

&IRT 216 — (i) 9T W& U4 0 Yol 8 AR FoRT 3 JRIET fhy ST & a1g 41 ok
uRafga a1 aRRafdd by S dad &7 e, o |

(i) 3RIg # gRag= a1 uRads — T iffed R IuTT AR BT AIfedd oo
faar # forar ST =nfRu? afafaeriRa, =&t | 247 342
Sections 227 and 228 — See Sections 107 and 306 of the Indian Penal Code, 1860.
€RI¢ 227 U4 228 — < YR TU€ AR, 1860 P &RTY 107 TG 306 |

248 343

Section 300 — Double jeopardy — Applicability of — Whether mentioning of different penal
provisions in latter FIR can be considered as different ingredients justifying it? Held, No.

€RT 300 — QX GUS &I NIGId — JAISadT — &1 ygardad) UM ga-r Ruie # =
UIFIT] BT Iooid I 3T S&vM arel =1 Heed AF o 9a6hd &7 ifafeiRa,
el | 249* 344

Section 313 — Examination of accused — Inculpatory admissions — Whether to be relied
upon? Held, Yes.

SIRT 313 — AT BT IIE0T — AFARTTHD FINHIT — T faward et IR 87
srfafeiRa, | 250 (i) 345

Section 386 — Remand — In a criminal case, remand is not to be ordered as a matter of
course but in very rare circumstances.

€RT 386 — UIUNUT — Udh SMMURIED: YHROT H, URIUYOT BT < HHRI ITgehd H
SR &1 fhar S =Ry fahg et srRataRer uRRefadi # €1 fasar s =2y |

251* 350
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ACT/TOPIC NOTE PAGE
NO. NO.

Section 394 — Appeal; abatement of — Whether entire appeal would be abated on the
death of accused appellant where appeal was preferred against sentence as well as
fine? Held, No.

€TRT 394 — U BT SUIHT — T S8 HRMENT & AI—ATY 3fdeve & Aog o
arfiel @1 T B, 981 JMWYH Ul B g W [ AU IUMAT B SAGAT?
fafeiRa, =i | 252+ 351

Sections 437 and 439 - (i) Bail — Factors to be considered while granting or cancelling
bail — Explained.

(ii) Bail; cancellation of — Held, cancellation of bail is a harsh order and it must not be
lightly resorted to.

€RTY 437 U4 439 — () STHM — M < A7 IR &) 999 {99 fg S arel
PRE — ARAT BT TS |

(i) ST R fobar ST — SrfReiRa, ST AR fhar ST U dhoR imeer
2 3R 39 41 Wro—faur fey sraenRa =&t far o= =nfgg| 253 351

Section 438 — (i) Anticipatory bail — Reference made to larger Bench in the light of
previous contradictory judgments, answered.

(ii) Whether anticipatory bail can be ordered to remain in force for a limited period so as
to enable that person to seek regular bail from trial court?

(iii) Whether life of an anticipatory bail should end at the time and stage when the
accused is summoned by the Court? Held, No.

IIRT 438 — (i) 310 ST — gdad [REMRT Rl & el H gg< UIs T Uit

Jey, foofta fear |

(il) T 31 ST BT AT srafsy & forg wTdY Y& &1 e T S W

dife vaT aafh faaRer |rarey 3 g SHHEd Ui BR 967

(iii) @IT SIIYSRT BT AT RT M [HY S & AR 3R UhH R A SHM

BT YITT FHT BT ST A1iey? AR, T8 | 254 352

Section 439 — See Section 37 of the N.D.P.S. ACT, 1985.

€IRT 439 — X WUH 3N Ud ATYATdT yerel AfSf=rad, 1985 &I €T 37 |
255 357
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ACT/TOPIC NOTE PAGE
NO. NO.

CRIMINAL TRIAL :
My fa=mor -

— Circumstantial evidence — The circumstances relied upon by the prosecution to prove
the guilt of the accused has to be completed and lead to the conclusion that in all
human probability the offence must have been committed by the accused.

— aRReIfIST ATed— YT o1 AT I JHIO B 2 AT §RT UK
aRRerfern ol g9 =12y ok 39 fard @ ofR SRIfYa BT =12y 6 it A
TR H TR H1H MY ad gI)T 1 fhar a7 & | 256* 358
EVIDENCE ACT, 1872
ey s, 1872

Section 9 — (i) Identification parade — Effect — If the eye-witness has not deposed about
the identification.

(ii) Recovery — The recovery will not stand vitiated merely because the place of recovery
of dead body of victim was an open place.

(i) Veracity of DNA report — Effect of non-mentioning of time and duration of test.

(iv) Examination of accused — Where conviction is recorded on the basis of circumstantial
evidence, the statement of accused u/s 313 Cr.P.C. was relevant material.

(v) Sentence — The pendency of large number of criminal cases against the accused
persons might be a factor which could be taken note of for awarding a sentence but in
any case, not a relevant factor for awarding capital punishment.

gRT 9 — (i) RFRE s — y¥a — afe ycgeresft |l 7 ygae & dae § Ho
T far &

(ii) IR — Bae gAY sREE gfvd T8 B 6 P & 2a B R Gel
W A g8 B

(iii) S1uAT. RUIE @1 YT — dael gafely & SIuA.. ufddes § T 3R uRieror
B Al BT Ieeld T8l & VAT Ufadad givd 78l 81 |

(iv) sTfrgaa wevr — g siifg TRRefe= deg R sffgiRa @ S ©
gRT 313 TUH. & d8d AMIad &1 HAT GATd 81T |

(v) SUeRY — Afgad & [Iog IS F&=T § MRS YHRUi &1 fdd BF1 Ud
BRE B Fohdl & o1 ey IR & # faaw # forar o, wg fa=h @
Retfar % gygve SIRRING & # I8 GAETd RS a1 8117 | 263 366
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 32 and 113-B — Multiple dying declarations — Assessment of — Every dying
declaration is to be considered independently on its own merit.

TR 32 Ud 113—8 —UHIEd JbIAD HAT — YeAihd — A FeGblfeTch
PUT W I YUY D AJAR Yha: fTar fHar S =12y | 264 368
Section 45 — Evidentiary value of opinion of Handwriting expert.

&RT 45 — TG [IRIVS &1 I T AIedd I | 257 (i) 359

Section 113-A — Conditions which are required to be satisfied to attract the applicability
of Section 113-A.

&R 113—F — A1 IIAFIH BT GRT 113—T B TAIAT DI MBI R B ford
Maegs gRRIT | 258 (i) 360
FOREST ACT, 1927
a9+ srferfras, 1927

Section 68 — Compounding — Denial of releasing the seized vehicle by the competent
authority merely on the fact that the accused has admitted his guilt, is not justified.

€TRT 68 — YA — HeTH UIHRI §RT UHHTE 39 MR UR S dre bl Bled | 741
3T 6 figad 7 e AT WaR R o 7, =i T8 2
259+ 361

HINDU MARRIAGE ACT, 1955
fa=g_ faare srferfraH, 1955

Sections 11 and 15 — Bar u/s 15 applies only if the appeal is filed within the period of
limitation and not after expiry of period of limitation.

SIRTC 11 U4 15 — &RT 15 $T UiI§e T4 ARL BT & Sidid ardie IR s/afey &
Sita uRgd @1 TS &1 A o FeiRa aRefir srafdr ysarq ueqa @1 1€ @)
260 (i) 362
INDIAN PENAL CODE, 1860
ARdT gve HiEdr, 1860

Section 34 — Common intention — Existence of a pre-arranged plan has to be proved —
It is not enough to have the “same intention” independently of each other.

SIRT 34 — AT 3R — Y4 FRfTa Qo1 &1 aiided Y1 &veT emaeds &
— U% TR W WdF $U W HAM-SMR” G 8 9AT T8 2 261 363
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ACT/TOPIC NOTE PAGE
NO. NO.

Sections 34, 302 and 404 — See Section 3 of the Scheduled Castes and Scheduled
Tribes (Prevention of Atrocities) Act, 1989.

HRIY 34, 302 Ud 404 — <& AT ST U SR STl (SAraR Faror)
JAfafram, 1989 &I €T 3 | 262 364

Sections 86, 302 and 304 — Murder and culpable homicide not amounting to murder —
Determination of — Principles reiterated.

— General defenses — Intoxication and drunkenness — Attribution of knowledge and intention.

€[IRTY 86, 302 U4 304 — BT U4 JAMTURIAG AT 98 Sl &1 el & — fafea —

BEISEEERNEN

— AT UfRETT — 30 UG AR — S9N &7 JIRIYT | 250 (ii) 345
& (iii)

Sections 107 and 306 — (i) To constitute an offence u/s 306 of the IPC, the Prosecution

has to establish beyond reasonable doubt that the deceased committed suicide and
the accused abetted the commission of suicide.

(ii) The mere fact that the applicant has developed some intimacy with co-accused,
during subsistence of marriage and failed to discharge her marital obligations, as
such would not amount to “cruelty”, which drove the deceased to commit suicide.

&RTY 107 TG 306 — (i) &IRT 306 MR TUL AT & I TURET T3 ave &
oy SRS &7 J Hag ¥ W RAUd HAT 8611 & gad -1 s & iR
JNRIFd =1 W U ST B v gURT |

(i) 3R & JeraT — dael g T fh fIare & IRAT # 81 & IR 3Mdsd o
AT & 1T FB AT (AR BT IR Jaizd IcRaridl &1 Fded a
H 3RABe R8I | A VAl AT’ 1§ Sl G bl ARHBT PIRA DR H AR PN |

248 343
Sections 302 and 376-AB — See Section 9 of the Evidence Act, 1872.
€RTY 302 U4 376—HE — o W& AT, 1872 HIART 9| 263 366
Sections 304-B and 498-A — See Sections 32 and 113-B of the Evidence Act, 1872.
&R 304—F U9 498—& — < AT IMMAFTIH, 1872 BT IR 32 T4 113— |
264 368

Sections 306 and 498-A — Merely because an accused is found guilty of an offence
punishable under Section 498-A of the Code and the death has occurred within a period
of seven years of marriage, accused cannot be automatically held guilty for offence
punishable u/s 306 of the Code by employing the presumption under Section 113-A of
the Act — Unless prosecution establishes that some act of illegal omissions by the
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ACT/TOPIC NOTE PAGE
NO. NO.

accused has driven the deceased to commit suicide, conviction u/s 306 of the Code
would not be tenable.

€RTY 306 Y9 498—P — Hddl 39 DRI b U AMGaa A2l Bl &RT 498—T B
ST TUSHIY STURTY BT QY1 9Tl 7 3fR 7Y fdare | | a9 & Wik HIRG gs,
YT TIeT: B AT Bl GRT 113—Y BT IR SR Y AfRdT PI €RT 306 B
3 TR ITRM & ford QI 8 TR S Wahdll — Sld A SIS I8
wfUd 81 Bl b Afigad grRT fbd T {6l srdy olld & $cd o Jadl bl
SITHET PINT B oG YR (a1, AT BT 9RT 306 & Sfaid IR A T8I
BT | 258 (i) 360

Sections 419, 420, 467, 468 and 471 — See Section 300 of the Criminal Procedure
Code, 1973.

SIRTY 419, 420, 467, 468 Ud 471 — <& QU YlshAT fadl, 1973 Bl &RT 300 |
249+ 344

JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2000
fpeik <M @ATa®! @ IR Td |vEvn) AfSfaH, 2000

Section 7-A — Age determination — Claim of juvenility.

IRT 7—% — 31g MR — fHRIRaIdT &1 <7ar | 265* 370
LAND ACQUSITION ACT, 1894
i arferreor srferf~ram, 1894

Sections 23, 28, 34 and 54 — Condonation of delay in filing appeal — Appellant is not
entitled to interest for period of delay in filing appeal.

SIRTY 23, 28, 34 U4 54 — U URd H H 8¢ e &l e fhar Siem —
3dTerTeft adier TR HRT W gY fAerd @l S7afdy &1 Tl UKt HRe BT SMADHRY Tal
= 266 371
LEGAL SERVICES AUTHORITIES ACT, 1987
faftre |ar uiftrexor arferfram, 1987
Section 19 — See Sections 138 and 147 of the Negotiable Instruments Act, 1881.

SRT 19 — < R foRad STfAfd, 1881 &1 &RTU 138 TG 147 |
274* 378
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ACT/TOPIC NOTE PAGE
NO. NO.

LIMITATION ACT, 1963
gRaT 3rferfsaw, 1963

Article 97 — Limitation — When a specific provision for limitation is provided under
Limitation Act for filing a civil suit, then general provisions of limitation for declaration of
suit will not be applicable.

IV 97 — IR — 519 GRAMT AT & oidqea Rifde are uvgd a1 &9
fafdre urqam faar war 8 99 "ivon & U uRgd dre @ uRAHET 8 Seeifad
AT UG AR 8] 81T | 232 (i) 329
MOTOR VEHICLES ACT, 1988
e Irferfas, 1988

Section 147(1) — Act policy — Although Act policy does not cover the occupant of the car
or the pillion rider but if the Insurance Company takes additional premium for passengers
then it means that the gratuitous passengers are insured by the Insurance Company.

&RT 147(1) — Tae diferil — gefifd Yae diferdl dR & MR a1 4o @t i &
ar s Af I8 © b Miged Al 9/ due gRT diff 2 267 371

Section 149(2)(a)(i)(c) — Violation of policy — Insurance company is liable to satisfy the
award and thereafter, seek recovery from the owner of the vehicle if the offending vehicle
was not having permit and fitness certificate on the date of accident.

SRT 149(2)(@) (1) (T)— urferdl &1 Iocterd — Il geieHT [1d BT gHeATHN are
BT WRfAC 3R e JHIS T8l off AT §191 HUT U UeH o)A & ford RTeR

g 3R IHd U Alfeld ¥ Igell R Fdhdl & | 268 372

Sections 166 and 168 — (i) Compensation — Income reduced by tax benefit on LIC
investments cannot be construed to be loss of income of assessee.

(ii) Loss of income — Merely running of shop by the L.Rs. of the deceased by itself shall
not lead to presumption of no loss of income to the family.

&RV 166 U4 168 — (i) UfTHR — T3NS 3L H 999 TR R o™ §RT BH DI TS 3
DI BB DI AR B JHAE el AT Sl FhdT © |

(ii) 3 @I B — D & ITRIUBIRAT §IRT b DI b AT ST HIH -
& URAR &1 3 B BIg B 7 B DI YR &1 © | 269 373

Sections 166 and 168 — (i) Compensation — Liability — Once in a claim petition filed by
the other claimant arising out of the same accident, it has been held that Insurance
Company is liable to indemnify the owner and is jointly and severally liable to pay
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ACT/TOPIC NOTE PAGE
NO. NO.

compensation, then the said finding would be binding unless any new evidence is led
by the parties.

(ii) Abatement — Non-bringing of legal representatives of the deceased driver of the
offending vehicle do not affect the petition adversely and it does not result in abatement
of the claim petition in toto.

IIRTY 166 Yd 168 — (i) UfTHx — STRQTRIT — T &1 Gee 9 Scd 31 SMAGR
ERT SRR ST IS § 99 U6 IR I8 MfeiRa &= faar Sirar @ & 91 doer
Aifer 1 &fayfed 8 SR & &R g8 yfdex Yde 8g Agddd: 9 gIdhd: W
SRER & 79 I FThd ISR B8R 5d dd [ UedhRi gRT $lg 14T e IRgd
T R o S|

(i) SUHA — IecTaHdl dT8d & Hd dATeld & [Afdd YIFTERIT T = ST ATferehT
BT Ufdetd: JAITId &l Rl 3R $H@ URIHG: ATferdT &1 quid: SULH T8l 8l
ST | 271* 375

Sections 166 and 168 — Compensation — Future prospects — In computation of
compensation, future prospects of the self-employed person (deceased) must be
considered according to his age at the time of accident.

€Y 166 U4 168 — URTHR — AT 3T — YR BT 0T H AT At (54)
DI AT 3T B GHC & T IAD! IY & MR W [TaR /e Ha1 SIr=m =12y |
270* 374

Section 168 — Motor Insurance — Commercial Vehicle package policy — Effect of delay in
intimating the insurance company about the occurrence of the theft.

€RT 168 — dTe 4T — IO D ITF Tbof UIferdl — IRT &I gl & R | 9T

HUN BT JfAT DI H X BT TG | 272* 376
Section 173 — See Civil Practice
SIRT 173 — o fufder germ 231 328

Section 173 — See Order 41 Rule 22 of the Civil Procedure Code, 1908.
RT 173 — < Rfdd ufshar Gfedr, 1908 &7 3Meer 41 a7 22| 273 376

N.D.P.S. ACT, 1985
wWrad IS vad ga:gard) ugref srfeferay, 1985

Section 37 — (i) Bail - NDPS Act — Restrictions and limitations — Power to grant bail.
(ii) “Reasonable grounds” occurring in Section 37 of the 1985 Act — Connotation of.
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ACT/TOPIC NOTE PAGE
NO. NO.

&RT 37— () STAMT — WS ST Td AATHTET Ugrel S1f¥frm — ufcee v WM |
(i) 1985 & STATIH BT GRT 37 H YT “YfaTgHR AER — AR |
255 357

NEGOTIABLE INSTRUMENTS ACT, 1881
Wy foraa sferf-raw, 1881

Sections 118 (a), 138 and 139 — Effect of presumption when issuance of cheque is
admitted/established.

SRTG 138 Ud 139 — IWIRVM HT UM W19 o T STRI ST d1hd /Rfd &1 Sirar
2 257 (i) 359

Sections 138 and 147 — Whether dishonour of cheque issued in pursuance of a compromise
arrived at Lok Adalat would constitute offence u/s 138 of the Act of 18817 Held, Yes.

SIRTC 138 U4 147 — T Al 37Teld H 8 FHSI & AFARY H SN fby U o

BT 3FTERUT 1881 & ST BT URT & AT STURTT BT TS HRTe ARG,

8l 274* 378
PROTECTION OF WOMEN FROM DOMESTIC VIOLENCE ACT, 2005

e fear |9 afgarsn &1 wxevr A, 2005

Sections 12, 18 and 27— (i) Before issuing notice, the Court shall prima facie be satisfied
that there have been instances of domestic violence.

(ii) The criminal case of domestic violence against other relatives of appellant cannot
be continued as there are no specific allegations as to how they have caused the acts
of domestic violence.

(iii) The petition under the Act can be filed in a court where the “person aggrieved”
permanently or temporarily resides or carries on business or is employed.

gRIY 12, 18 T4 27 — () G039 IR oA 9 Yd <A DI Yo g
T BFT A1 o el 3 w1ikd @ 718 7 |
(i) ™ 31 R angu ames & RedeRi & fIvg 721 8 b S g1 fvd e
BT ER] e BIRA BT T3 Td S (a0 TR e A Haferd Jepror SRy 78l <
ST T |
(iii) ST\ & Sicia anferesT VA =ImTerd H URd @1 S §ahdl & Sfel Uifsd aafdd
WIS I7 3RATE HU | I & IT AR BT 8 AT e # &

275 378
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ACT/TOPIC NOTE PAGE
NO. NO.

SCHEDULED CASTES AND SCHEDULED TRIBES (PREVENTION OF
ATROCITIES) ACT, 1989

Igfaa sfa iR sryfaa st (=R fFaron) aiftrfem, 1989

Section 3 — Offence registered under IPC as well as under the Act of 1989 — Investigated
by an Officer below the rank of Deputy S.P., effect of?

ORI 3 — WIS G P AI—AT 1989 & ARAIT & i+ MR gof fobar T —
AT HIRIATE] IU Yol 3fefleTs H <[ UG & IMUDNI gRT Bl T3, YHTG?
262 364

SCHEDULED CASTES AND SCHEDULED TRIBES (PREVENTION OF
ATROCITIES) RULES, 1995

Iqqgfaa wfa &R Iy saefa @R faren) a9, 1995

Rule 7 — See Section 3 of the Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989.

w7 — < gl ST g Srfad ST (e FarRen) i, 1989
BRI 3 | 262 364
SPECIFIC RELIEF ACT, 1963
fafafdse srgary arfarfram, 1963
Section 16 (c) — See Section 149 of the Civil Procedure Code, 1908.
&gRT 16 (1) — <@ Rafaer ufsear |fd, 1908 & &RT 149 | 234 330
STAMP ACT, 1899
e Iferfad, 1899
Section 35 — Objection relating to deficiency in stamp duty — Stage when to be decided?
€RT 35 — <A Yo § HHI dl MART — b yspd W fAAREd a1 S =2y |
276* 380

TRANSFER OF PROPERTY ACT, 1882
wufea sraver rferfr9, 1882

Sections 5 and 108 — (i) Concept of “unearned increase” — Explained.

(ii) Construction of document — Transfer by auction — Sale deed cannot be read in
divorce to the auction notice.
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ACT/TOPIC NOTE PAGE
NO. NO.

&RTY 5 U4 108 — (i) AN gig” BT ATRIT — FHSIS TS |
(ii) SISt BT e — el & JeFH W SRl — 9wy e o Aer i g

% fdeog 4 T8l Ugl ST |ehdll o | 277 381
PART - Il
(CIRCULARS/NOTIFICATIONS)

1. Notification dated 22.09.2020 of Department of Revenue, Ministry of 25

Finance authorising Officer of and above the rank of inspector of the
National Investigation Agency to exercise the power and perform
duties specified in section 53(1) of the NDPS Act, 1985.

2. Notification dated 14.09.2020 of the High Court of the Madhya 26
Pradesh specifying Court which may dispose of urgent application
when the court of Special Sessions Judge specified under SC/ST
(Prevention of Atrocities) Act is vacant

PART -IV
(IMPORTANT CENTRAL/STATE ACTS, RULES & AMENDMENTS)
1. The Madhya Pradesh Moneylenders (Amendment) Act, 2020 35
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EDITORIAL

Esteemed Readers,

“Whenever you are in doubt, or when the self becomes too
much with you, apply the following test. Recall the face of
the poorest and the weakest man whom you may have seen,
and ask yourself, if the step you contemplate is going to be
of any use to him. Will he gain anything by it? Will it restore
him to a control over his own life and destiny? In other
words, will it lead to Swaraj for the hungry and spiritually
starving millions? Then you will find your doubts and your
self melt away.”

This was one of the last notes left behind by Father of Nation Mahatma
Gandhiin 1948, expressing his deepest social thought. It is a talisman given to
us by him. On 2" October of this year, we have concluded 150 years, (in fact
151 years) of celebrating the Mahatma. We have to revive our resolution that
preaches from this philosophy of social justice emphasised by Gandhi.

The Constitution of India made a promise for social justice to citizens.
Mahatma Gandhi, as early as in 1922, opined that “Swaraj will not be a free
gift of the British Parliament, it will be a declaration of India’s full self-expression.
That it will be expressed through an Act of Parliament is true but it will be
merely a courteous ratification of ‘the declared wish of the people of India’
even as it was in the case of the Union of South Africa.” Hence, establishing
that social justice is the wish of the people of India. The Supreme Court of
India defines social justice as the comprehensive form to remove social
imbalance by law harmonizing the rival interests of different sections in the
social structure by means of which alone it would be possible to build up a
welfare State.

Throughout the humanistic and cultural discipline pertaining to the legal
discourse in our country, we have been learning and understanding meaningful
suggestions when it comes to us being a conscientious player in legal
development as well as social development through law. This can also bring
a critical understanding of how social justice is perceived and administered at
different times in Indian society to the forefront. Our Academy, through its
curricula, is taking care of judicial education from the point of view of “Law and
Social Justice”.

Over the last four months, we have continued to employ online mediums
of communication to conduct all courses. In all, the Academy has conducted
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six programmes during the last couple of months. Keeping in mind the current
scenario and necessity, specialised educational programme on “Cases
pertaining to Violation of Law and Orders relating to COVID-19 Pandemic”
was organised with the intention of equipping the Judicial Magistrates across
the State for effective handling of the docket detonation of such cases. Another
object-oriented programme that was conducted by the Academy was
“Colloquium for Chief Judicial Magistrates”. Specialised judicial educational
programmes on subjects like; “Protection of Children from Sexual Offences
Act, 2012 (POCSO Act)” and “Motor Accident Claim Cases” were also
organised to the Judges dealing in matters relevant to the aforementioned
subjects. Owing to the ongoing epidemic, we had to reschedule the Second
Phase of Induction Training course for the Group | of Civil Judges Class Il of
2020 Batch to the next month.

The Academy is keeping up with new pronouncements by not limiting
itself to merely conduction of educational programmes but also through its
in-house publication. Along awaited reference to the Constitutional Bench on
the question whether anticipatory bail can be ordered to remain in force for a
limited period so as to enable the accused to seek regular bail, was answered
in Sushila Aggarwal and ors. v. State. Hon’ble Supreme Court has also laid
down factors to be kept in mind while dealing with applications for anticipatory
bail. In BGS SGS SOMA JV v. NHPC Limited, the Apex Court has interpreted the
concept of “juridical seat” of arbitration proceedings for determining jurisdiction
of civil courts. These judgments find place in Part |l of this issue. Law relating
to admissibility of electronic records has been revisited by a three-Judge Bench
of Hon’ble Supreme Court in Arjun Panditrao Khotkar v. Kailash Kushalrao
Gorantyal. A write-up based on this judgment has been included in Part | of
this issue besides articles on other topics.

We owe a huge gratitude to all the scholarly persons involved in making
this Journal a success with their suggestions, insights and recommendations
that make every edition of this bi-monthly a work of pristine literature. We work
on the feedback and try to make the next version of this Journal better than the
last one.

Your feedback is much appreciated and welcome.

Ramkumar Choubey
Director
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GLIMPSES OF THIRD PHASE INDUCTION COURSE (2019 BATCH)
CONDUCTED ONLINE

Participants of Group-2 at different District Headquarters
(24.08.2020 to 18.09.2020)

GLIMPSES OF SPECIALIZED EDUCATIONAL PROGRAMMES
CONDUCTED ONLINE

« Indian Penal Code, 1860

* Epidemic Diseases Act, 1897

- Epidemic Diseases {Amendment) Ordinance, 2020
Pradesh Epidemic Diseases, COVID-19

* Madhya
Regulations, 2020
+ Disaster Management Act, 2005
+ Madhya Pradesh Public Health Act, 1949

Cases Pertaining to violation of Laws/Orders relating to COVID-19 Pandemic
(12.09.2020)
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GLIMPSES OF SPECIALIZED EDUCATIONAL PROGRAMMES
CONDUCTED ONLINE

Protection of Children from Sexual Offences Act, 2012
(26.09.2020)

Motor Accident Claim Cases
(17.10.2020)
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GLIMPSES OF BIDDING FAREWELL TO
HON'BLE SHRI JUSTICE AJAY KUMAR MITTAL,
CHIEF JUSTICE AND PATRON IN-CHIEF IN THE PREMISES OF
MADHYA PRADESH STATE JUDICIAL ACADEMY
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HON'BLE SHRI JUSTICE AJAY KUMAR MITTAL,
CHIEF JUSTICE OF MADHYA PRADESH DEMITS OFFICE

Hon'ble Shri Justice Ajay Kumar Mittal has demitted
office on His Lordship's attaining superannuation.

%ﬁ’ ﬁ His Lordship was born on 30" September, 1958 at
Py Chandigarh in the family of distinguished lawyers. After

obtaining degrees of B.Com (Hons.) from Shri Ram
College of Commerce at Delhi University in the year
1977 and Law from the Faculty of Law, Delhi University

in the year 1980, was enrolled as an Advocate in Punjab
and Haryana High Court in July 1980 and practiced in Punjab and Haryana
High Court in Constitutional, Civil, Taxation, Company and Service
matters. His Lordship worked for the Department of Income Tax in the
Punjab and Haryana High Court for almost ten years. His Lordship was
elevated as Judge of Punjab and Haryana High Court on 9" January, 2004.
His Lordship functioned as Acting Chief Justice of Punjab and Haryana
High Court from 4" May, 2018 to 2™ June, 2018 and also performed the
functions of Executive Chairman of Punjab and Haryana State Legal
Services Authority. His Lordship was appointed as the Chief Justice of High
Court of Meghalaya on 28" May, 2019.

His Lordship was sworn as 25" Chief Justice of Madhya Pradesh High
Court on 3" November, 2019 and took charge on 4" November, 2019.

During His Lordship's tenure as Chief Justice of Madhya Pradesh in the
capacity of Patron of Judicial Education, His Lordship took keen interest in
the functioning of the Academy and provided wholesome motivation,
support and guidance for diversifying the academic activities of the
Academy. The Academy is deeply indebted for His Lordship's kind support
and benevolent guidance.

We on behalf of JOTI Journal, wish His Lordship a healthy, happy

and prosperous life.
°
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GANDHIAN PHILOSOPHY OF JUSTICE AND ADR METHODS

Ramkumar Choubey
Director, MPSJA

Gandhi’s philosophy of justice is the natural response of his experiments
with truth. His abidance of truth necessarily makes it integral to the morality,
hence he suggested; “not law as law but morality should decide the case”.
Mahatma Gandhi prefers that any dispute between individuals or group of people
should be settled on the ground of fairness and justice, rather than resorting to
law. This he does, not because of the inconvenience of resort of law, but because
to settle it bilaterally is manly or human, whereas taking recourse to law is
unmanly or non-human. (Gandhi: Indian Home Rule: Navajivan, 1938). He was of
the view that resort to law is cowardice and hence, implies weakness of morality.
(Gandhi: An Autobiography).

Gandhi, while sharing his experiences as lawyer, admitted in his
autobiography that “it is not impossible to practice law without compromising the
truth.” He was of the steadier view that “a lawyer should not resort to untruth
even to prove the rightness of the client who is right; much less should he do so
for the sake of defending a client who is in wrong”. (Gandhi: An Autobiography:
Navajivan, 1927). Gandhi was saying that client must be defended according to
truth, whatever the difficulties of arriving at it.

Thus, one of Gandhi’s concepts of law and justice disclosed his strong
belief in alternative dispute resolution (ADR) methods. In ADR, parties resort to
truth and morality rather than doctrine of laws to adjudicate their conflicts.
Mahatma Gandhi was a sharp critic of litigation and an avid proponent of ADR,
because, his faith in ADR rest on his assertion that the “parties alone know who
is right.”(Gandhi: An Autobiography). Further, Mahatma Gandhi was of the view
that litigation is not designed to address the cause of a conflict, and
consequently, it often leaves one or both sides dissatisfied, which makes future
conflict more likely. (Gandhi’s Way: A Handbook of Conflict Resolution 7 (2005) by
Mark Juergensmeyer). Gandhi trumpeted ADR, which he called the “master-key,”
for four compelling reasons: (i) it saves time and money; (ii) it empowers ordinary
citizens to resolve their own disputes; (iii) it is consistent with a lawyer’s duty to
pursue truth and unity; and (iv) in his experience, it works. Most of these points
remain persuasive today as well. For Gandhi, however, ADR is about more than
saving time and money and the legal principles involved. It is about empowering
people to pursue truth and unity on their own and in a way that minimizes the
likelihood of future conflict. Mahatma Gandhi had, many a time, used the
alternative method to resolve the dispute during legal profession as well as
during political movements.
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In one of the cases, Gandhi was representing Dada Abdullah in a commercial
litigation against Tyeb Sheth. The demands of the case were distracting both
sides from their businesses, legal fees were devouring the parties’ resources,
and mutual ill-will was steadily increasing. Gandhi, knew that the prevailing party
could not recover the full amount of fees and expenses incurred in the litigation
and, consequently, could not be made financially whole. At that point, Gandhi
embraced private arbitration as a way to break this destructive cycle. The case
was decided quickly and inexpensively with the businesses intact. (Gandhi: An
Autobiography). Gandhi’s joy was boundless when the arbitration proved
successful. Additionally, the party with the truth on its side (Gandhi’s client, of
course) won. As result of this jubilant experience with arbitration as an alternative
to litigation, Mahatma Gandhi aggressively pursued compromise agreements in
his legal practice and had become an ardent supporter of ADR with this first
experience.

Another example of ADR was evident in how Gandhi used it to resolve
dispute while persuading his famous Satyagraha movement. In the year 1918 at
Ahmedabad, the situation that Gandhi confronted was a tense labour dispute
between textile workers and mill owners. The owners had announced that they
were withdrawing a bonus originally paid to the workers to prevent work stoppages
during a plague outbreak but continued after the epidemic. The workers believed
some part of the bonus was necessary to cover the increased cost of living.
After investigating the facts of the situation, Gandhi concluded that a thirty-five
percent wage increase was fair and just and initiated a non-violent campaign to
convince the owners to accept it. The dispute was resolved after both the sides
agreed to arbitration. The workers formed the Ahmedabad Textile Labour
Association, and the owners agreed to compromise with a wage increase and
an arbitration agreement. Gandhi’s Satyagraha campaign had empowered the
workers to improve their situation through non-violent collective action, and
convinced the employers that it was also in their collective interest to adopt a
formal process by which labour disputes could be resolved efficiently and without
violence. The ballooning ill-will between the parties was punctured, and the
owners even provided sweets for the workers’ celebratory parade. They had
learnt how to trust and respect each other again. (Gandhi: An Autobiography and
Congquest of Violence: The Gandhian Philosophy of Conflict 65 (1988) by Joan V.
Bondurant).

The lesson from Ahmedabad for Gandhi and his followers, was that citizens
could use ADR to empower themselves in a way that pursues truth, justice, and
unity, rather than mere submission. Gandhi saw ADR as the “master-key”
unlocking the solution to “rule by the sword.” Even, during the escalation of
conflict in India culminating in 1947, Gandhi proposed the use of private
arbitrators or a judicial tribunal to resolve political and social justice questions
between the conflicting groups. (M.K. Gandhi: The Way to Communal Harmony.
Navajivan, 1962, Gandhi & Life of the Law by Shubha Ghosh and Gandhi: An
Autobiography)
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In Gandhi’s view, ADR is preferable not only because it is more practical in
terms of time and expense, but also because it harmonizes ends and means.
Successful ADR requires that parties act voluntarily, with mutual toleration, and
with a willingness to compromise, trust, and be open to differing view points.
Thus, ADR put justice back into the hands of the people. Reconciliation can
only be successful if both parties agree to it and not one side being forced to
obey. It is exhaustive for all parties involved and bottlenecks the already
understaffed judicial instruments of the country.

Gandhi had a vision and saw the untapped potential in ADR which is what
we examined closely. If the goal is justice and unity among disputing parties,
then the process should be one which encourages behavior conducive to those
ends. Proponents of ADR methods have championed these principles. Today
we would be wise to canvass Gandhian philosophy of justice in the efficacious
use of ADR.

My joy was boundless. I had learnt the true practice of law. I had
learnt to find out the better side of human nature and enter men's
hearts. I realized that the true function of a lawyer was to unite parties
riven asunder. The lesson was so indelibly burnt into me that a large
part of my time during the 20 years of my practice as a lawyer was
occupied in bringing about private compromises of hundreds of cases.
I lost nothing thereby, not even money, certainly not my soul.

— MAHATMA GANDHI
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SALE TRANSACTIONS: EFFECT OF BENAMI PROHIBITION LAW

[with reference to the amendments incorporated by The Benami Transaction
(Prohibition) Amendment Act, 2016]

Namita Dwivedi
Civil Judge Class-I
Khandwa

The general perception about a sale deed is that it bestows absolute
ownership upon the buyer. The same stands corroborated by The Prohibition of
Benami Property Transactions Act, 1988, earlier known as The Benami
Transaction (Prohibition) Act, 1988 (hereinafter referred to as “the Act”), a bare
perusal of which gives the impression that a property purchased in the name of
other shall stand in the name of other irrespective of the source of income.
However, a study of the same in light of the recent amendment and
pronouncements throws a different shade altogether. It is noteworthy that the
amendments have been incorporated in the Act vide The Benami Transaction
(Prohibition) Amendment Act, 2016 (in short — “the Amendment Act”) which came
into effect on 1%t November, 2016 whereby, a new perspective has also been
created. Section 3 of the Act bars benami trasaction. Howsoever, the provision
has underwent a radical change under the Amendment Act. The same is reiterated
so as to highlight the difference.

Prior to Amendment of 2016, section 3 reads as under :

“3. Prohibition of benami transactions — (1) No person shall
enter into any benami transaction.

(2) Nothing in sub-section (1) shall apply to the purchase
of property by any person in the name of his wife or
unmarried daughter and it shall be presumed, unless the
contrary is proved, that the said property had been
purchased for the benefit of the wife of the unmarried
daughter.

(3) Whoever enters into any benami transaction shall be
punishable with imprisonment for a term which may extend
to three years or with fine or with both.

(4) Notwithstanding anything contained in the Code of
Criminal Procedure, 1973, an offence under this section
shall be non-cognizable and bailable.”

After Amendment of 2016, section 3 reads as under :

3. Prohibition of benami transactions — (1) No person shall
enter into any benami transaction.
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(2) Whoever enters into any benami transaction shall be
punishable with imprisonment for a term which may extend
to three years or with fine or with both.

(3) Whoever enters into any benami transaction on and
after the date of commencement of the Benami Transactions
(Prohibition) Amendment Act, 2016 (43 of 2016) shall,
notwithstanding anything contained in sub-section (2), be
punishable in accordance with the provisions contained in
Chapter VII.”

It is pertinent to note that, in order to curb the benami transactions, the
legislature has enhanced the punishment of entering into a benami transaction
from 3 years to minimum of 1 year of imprisonment, which may extend to 7 years
and to pay fine which may extend to 25% of the fair market value of the property.
Another dimension which has been added is that even knowingly furnishing
wrong information or document to any authority under the Act is deemed to be
an offence which is punishable with rigorous imprisonment for a term which
shall not be less than 6 months but which may extend to 5 years and shall also
be liable to fine which may extend to 10% of the fair market value of the property
u/s 52 of the Act. The new amended law is much more stringent. The amendment
is a huge add on of 72 sections to the Act which was originally of 9 sections.
This raised a question if the old law should be repealed and new law altogether
must be introduced, it was stated before the parliament whilst clarifying the
intent behind introducing the amendment that if the old Benami Law were to be
repealed, it could have been interpreted as granting immunity to those who
acquired benami properties between 1988 and 2016. It was pressed upon the
point that the legislature continues to be hard on benami transactions per se and
the new law aims to curb it further.

The amended Benami Law contains enhanced penal consequences for
anyone who enters into a benami transaction on and after 15t November, 2016.
The Act does not make mention if the new law shall have retrospective or
prospective impact. This question came up before Hon’ble the Rajasthan High
Court in the case of Niharika Jain & ors. v. Union of India (S.B. Civil Writ Petition
No. 2915 of 2019 decided on 13.05.2019). The Court ruled that the Amendment Act
cannot be applied retrospectively. This judgment reiterates that the amendments
so introduced affect the substantive rights of the parties and hence, must be
applied prospectively. This would mean that benami transactions undertaken
prior to 1t November, 2016 will continue to remain out of the purview of the
enhanced penal consequences introduced vide the Amendment Act and would
continue to be governed by the old Law.

It is pertinent to note that under the amendment, the definition of “Benami
Transactions” has underwent a radical change. Benami Transaction has been
defined u/s 2(9) of the Act as a transaction or an arrangement—
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(a) where a property is transferred to, oris held by, a person,
and the consideration for such property has been provided,
or paid by, another person; and

(b) the property is held for the immediate or future benefit,
direct or indirect, of the person who has provided the
consideration.

Certain exceptions have been laid down to the definition and has been
excluded from the purview of what shall constitute a benami transaction. As per
clause (iii) of section 2(9) of the Act, any person being an individual in the name
of his spouse or in the name of any child of such individual and the consideration
for such property has been provided or paid out of the known sources of the
individual. It is pertinent to note that provision of section 4(1) of the Act has
remained unchanged which states that “no suit, claim or action to enforce any
right in respect of any property held benami against the person in whose name
the property is held or against any other person shall lie by or on behalf of a
person claiming it to be the real owner of such property”.

Therefore, it is clear that on one hand there is a prohibition on benami
transactions and that no person shall enter into any benami transaction. However,
sub-section 2 of the Act, prior to amendment, carves an exception to this rule. It
states that the same shall not apply to the purchase of property by any person
in the name of his wife or unmarried daughter. In order to give effect to the
intention mandated by section 3(1) of the Act, a presumption was provided which
states that it shall be presumed, unless the contrary is proved, that the property
had been purchased for the benefit of the wife or the unmarried daughter. The
exception carved by section 3(2) of the Act seemed to have given a liberty that
a property can be purchased by a person in the name of his wife or unmarried
daughter. Although a presumption has been incorporated but the same is a
rebuttable presumption. Similar provision has been provided by the Amendment
Act in the form of exception under section 2(9)(iii) of the Act.

This accrues a possibility wherein the husband claims ownership to the
property purchased in the name of wife or unmarried daughter. The point to
ponder upon is if in light of section 3(2) of the Act, prior to amendment, which
stands incorporated in section 2(9)(iii) of the Act, can an ownership claim sustain
when section 4(1) of the Act, bars any suit, action or claim in respect of any
property held benami against the person in whose name the property is held.

The above situation has been addressed in Nand Kishore Mehra v. Sushila
Mehra, 80 (1999) DLT 670 wherein, it is held that a husband can successfully
claim that the property in the name of his wife is really his and that he is entitled
to recover possession, or base a claim for relief in the capacity of owner. It has
been further explained that it should be proved that at the time of purchase of
the property, his intention was that the property was not for benefit of the wife.
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This proposition has been laid down by Hon’ble the Supreme Court in
G. Mahalingappa v. GM. Savitha, (2005) 6 SCC 441, wherein the yardstick was
established so as to conclude that the transaction in question was benami in
nature which comprised of factors namely, the plaintiff had paid the purchase
money, the original title deed was with the plaintiff, the plaintiff had mortgaged
the suit property for raising loan to improve the same and he paid the taxes, the
motive was not benefit of the wife or unmarried daughter. Also, the circumstances
surrounding the transaction, relationship of the parties and subsequent conduct
of the plaintiff was held to be important as well. These tests were reiterated in
Thakur Bhim Singh (Dead) by LRs & anr. v. Thakur Kan Singh, (1980) 3 SCC 72
and Binapani Paul v. Pratima Ghosh, (2007) 6 SCC 100.

At this juncture, it is also important to draw attention to the words “Nothing
in sub-section (1)” as mentioned in section 3(2) of the Act prior to amendment.
The intention of the legislature was further pondered upon by the Delhi High
Court in Yogita Dasgupta v. Kaustav Dasgupta, MAT APP (FC) 7/2014, decided on
27.07.2016, which held as under:

“The structure of section 3 is such that two categories of
what would otherwise be benami acquisitions are kept out
from its sweep-purchase in the name of wife, and purchase
in the name of unmarried daughter. It would indeed be
anomalous if it were held that Parliament intended that in
case the husband did not prove that the property was for
the benefit of someone not the wife, it would be her’s and
at the same time, also intended that in case he did prove
that it was for someone else’s benefit, he would be unable
to secure a decree as he would be remediless because of
section 4. The correct interpretation would be, in our
opinion that the class of transactions covered by section 3
is treated as a class apart. It is only the inter-se rights of the
disputing parties, which is dependent upon the party
asserting that the acquisition was not for the benefit of the
wife/daughter, proving it to be so.”

The Hon’ble High Court elaborated the issue further by way of an illustration.
It said that, for instance, if a dishonest debtor were to use all or substantial
monies under threat of imminent legal action by the creditors to recover dues,
for the purchase of property in his wife’s name, and the creditor were to prove
that it was not for the benefit of the wife, but to defeat their rights, section 4
cannot be said to bar the relief. In such event, the relief of securing a decree to
recover money, which can be traced to the purchase of property, or an
appropriate decree of cancellation or declaration and sale, would lie. It was held
that, “therefore, in any given case if the party asserts that the purchase was not
for the benefit of the wife or unmarried daughter, it only means that he discharges
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the onus of proof and qualifies for the relief he seeks, because the controlling
part of section 3(2) operates and treats the transaction as not a benami
transaction.” This case law discusses the burden of proof and reiterates that
section 4 of the Act cannot be said to bar an ownership claim. Suit by the husband
or father, as the case may be, howsoever, the bruden of proof is stringent and
he has to prove that the property purchased was not for the benefit of wife or
unmarried daughter.

Adding further to the above discusion, the Delhi High Court in Manoj Arora
v. Mamta Arora, 2018 SCC OnLine Del. 10423 has whilst discussing the new
amendment has held that, “as per the suit plaint/averments, in the present case
the existence of the properties in the name of the respondent/defendant/wife
will fall as an exception to the prohibited benami transaction in view of the clause
(iii) of section 2(9)(A) in as much as it is legally permissible for a person to
purchase an immovable property in the name of his spouse from his known
sources, and in which position, the property purchased will not be a benami
property but the property will be of the de jure owner/plaintifffhusband and not of
the de facto owner (in whose name title deeds exist), being the respondent/
defendant/wife in the present case.” Consequently, the above case law makes it
clear that a husband can purchase property in the name of his spouse and he
can very well claim ownership but due importance has been given to ‘known
source’ and the burden of proof is to be discharged by the husband.

To put the above discussion, in a nutshell, the amended benami law has
not only introduced stringent penal consequences to curb benami transactions
and also clarified the position by creating exceptions to benami transactions.
Section 2(9)(A) (iii) of the Act makes it abundantly clear that a property purchased
in the name of wife or an unmarried daughter for her benefit, would be excluded
from the purview of benami transactions. The amendments to the Act has further
added a new dimension of ‘known source’ apart from the point of benefit which
is to be proved by the person claiming ownership. Consequently, it can be inferred
that a person who has executed a sale deed in the name of his wife or unmarried
daughter can claim ownership if he proves that he provided the consideration
that is he establishes a known source of income and that the same was not
executed for the benefit of wife or unmarried daughter. Hence, the Act has in a
way carved an exception to the general perception that sale deed bestows
absolute ownership on the purchaser.
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LAW RELATING TO ADMISSIBILITY OF ELECTRONIC RECORDS
[with reference to Arjun Panditrao Khotkar, (2020) 7 SCC 1]

Yashpal Singh
Deputy Director
MPSJA

BACKGROUND

Law relating to admissibility of electronic records has been the most talked
about topic in past two decades. However, unlike other streams of law, this subject
had not been static and has swung from one extreme to the other in the past 15
years.

In State (NCT of Delhi) v. Navjot Sandhu, (2005) 11 SCC 600 our Apex Court
held that:

“Irrespective of the compliance with the requirements of Section 65-B,
which is a provision dealing with admissibility of electronic records,
there is no bar to adducing secondary evidence under the other
provisions of the Evidence Act, namely, Sections 63 and 65. It may be
that the certificate containing the details in sub-section (4) of Section
65-B is not filed in the instant case, but that does not mean that
secondary evidence cannot be given even if the law permits such
evidence to be given in the circumstances mentioned in the relevant
provisions, namely, Sections 63 and 65.”

This remained law for a period of 9 years, when a three Judges Bench of
the Apex Court in Anvar PV. v. PK. Basheer, (2014) 10 SCC 473 overruled Navjot
Sandhu (supra) and held that:

“The evidence relating to electronic record, as noted hereinbefore, being
a special provision, the general law on secondary evidence under Section
63 read with Section 65 of the Evidence Act shall yield to the same.
Generalia specialibus non derogant, special law will always prevail over the
general law. It appears, the court omitted to take note of Sections 59 and
65-A dealing with the admissibility of electronic record. Sections 63 and
65 have no application in the case of secondary evidence by way of
electronic record; the same is wholly governed by Sections 65-A and 65-
B. To that extent, the statement of law on admissibility of secondary
evidence pertaining to electronic record, as stated by this Court in Navjot
Sandhu case (supra), does not lay down the correct legal position. It
requires to be overruled and we do so. An electronic record by way of
secondary evidence shall not be admitted in evidence unless the
requirements under Section 65-B are satisfied. Thus, in the case of CD,
VCD, chip, etc., the same shall be accompanied by the certificate in
terms of Section 65-B obtained at the time of taking the document, without
which, the secondary evidence pertaining to that electronic record, is
inadmissible.”
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Very next year, another Three Judge Bench of Apex Court without taking
into consideration the mandate of Anvar P.V. (supra) in Tomaso Bruno v. State of
U.P, (2015) 7 SCC 178 again took a discordant view and held that:

“The computer generated electronic records in evidence are
admissible at a trial if proved in the manner specified by Section
65-B of the Evidence Act. Sub-section (1) of Section 65-B makes
admissible as a document, paper printout of electronic records
stored in optical or magnetic media produced by a computer
subject to the fulfilment of the conditions specified in sub-section
(2) of Section 65-B. Secondary evidence of contents of document
can also be led under Section 65 of the Evidence Act.”

Again in 2018, a Division Bench of the Apex Court in Shafhi Mohammad v.
State of Himachal Pradesh, (2018) 2 SCC 801 while interpreting the law laid down
in Anvar PV, (supra) held that —

“The applicability of procedural requirement under Section 65-B(4)
of the Evidence Act of furnishing certificate is to be applied only when
such electronic evidence is produced by a person who is in a position
to produce such certificate being in control of the said device and not
of the opposite party. In a case where electronic evidence is produced
by a party who is not in possession of a device, applicability of Sections
63 and 65 of the Evidence Act cannot be held to be excluded. In such
case, procedure under the said sections can certainly be invoked. If
this is not so permitted, it will be denial of justice to the person who is
in possession of authentic evidence/witness but on account of manner
of proving, such document is kept out of consideration by the court in
the absence of certificate under Section 65-B(4) of the Evidence Act,
which party producing cannot possibly secure. Thus, requirement of
certificate under Section 65- B(4) is not always mandatory.

Accordingly, we clarify the legal position on the subject on the
admissibility of the electronic evidence, especially by a party who is
not in possession of device from which the document is produced.
Such party cannot be required to produce certificate under Section
65-B(4) of the Evidence Act. The applicability of requirement of
certificate being procedural can be relaxed by the court wherever
interest of justice so justifies.”

Thus, this subject has seen diagonally opposite views of interpretation
and deviation from the settled law making the task of Bar and Bench tedious.

REFERENCE

Considering the deviation of law and mutually conflicting judgments of the
Apex Court, a Division Bench in Arjun Panditrao Khotkar v. Kailash Kushanrao
Gorantyal, (2020) 3 SCC 216 referred the correctness of the judgment in Shafhi
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Mohammad (supra) to a larger bench of three Hon’ble Judges of the Apex Court.
The reference was made in the following words:

“We are of the considered opinion that in view of Anvar PV, (supra),
the pronouncement of this Court in Shafhi Mohammad (supra) needs
reconsideration. With the passage of time, reliance on electronic records
during investigation is bound to increase. The law therefore needs to
be laid down in this regard with certainty. We, therefore, consider it
appropriate to refer this matter to a larger Bench. Needless to say
that there is an element of urgency in the matter.”

ANSWER TO THE REFERENCE

After discussing the legal provisions and precedents on the subject and
after thorough analysis of law, the reference has been answered by Apex Court
in Arjun Panditrao Khotkar v. Kailash Kushanrao Gorantyal, (2020) 7 SCC 1 in
following terms —

“(a) Anvar P.V. (supra), as clarified by us hereinabove, is the law
declared by this Court on Section 65-B of the Evidence Act. The
judgment in Tomaso Bruno (supra), being per incuriam, does not lay
down the law correctly. Also, the judgment in Shafhi Mohammad (supra)
and the judgment dated 03.04.2018 in Shafhi Mohammad v. State of
H.P, (2018) 5 SCC 311, do not lay down the law correctly and are
therefore overruled.

(b) The clarification referred to above is that the required certificate
under Section 65-B(4) is unnecessary if the original document itself
is produced. This can be done by the owner of a laptop, computer,
computer tablet or even a mobile phone, by stepping into the witness
box and proving that the concerned device, on which the original
information is first stored, is owned and/or operated by him. In cases
where the “computer” happens to be a part of a “computer system” or
“computer network” and it becomes impossible to physically bring such
system or network to the Court, then the only means of providing
information contained in such electronic record can be in accordance
with Section 65-B(1), together with the requisite certificate under
Section 65-B(4). The last sentence in Anvar P.V. (supra) which reads
as “...if an electronic record as such is used as primary evidence
under Section 62 of the Evidence Act...” is thus clarified; it is to be
read without the words “under Section 62 of the Evidence Act,...” With
this clarification, the law stated in paragraph 24 of Anvar P.V. (supra)
does not need to be revisited.

(c) The general directions issued in paragraph 62 shall hereafter be
followed by courts that deal with electronic evidence, to ensure their
preservation, and production of certificate at the appropriate stage.
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These directions shall apply in all proceedings, till rules and directions
under Section 67C of the Information Technology Act and data
retention conditions are formulated for compliance by telecom and
internet service providers.

The general directions issued in paragraph 62 are as follows :

“62. To obviate this, general directions are issued to cellular
companies and internet service providers to maintain CDRs and
other relevant records for the concerned period (in tune with
Section 39 of the Evidence Act) in a segregated and secure
manner if a particular CDR or other record is seized during
investigation in the said period. Concerned parties can then
summon such records at the stage of defence evidence, or in
the event such data is required to cross-examine a particular
witness. This direction shall be applied, in criminal trials, till
appropriate directions are issued under relevant terms of the
applicable licenses, or under Section 67C of the Information
Technology Act, which reads as follows:

67C. Preservation and retention of information by
intermediaries.—

(1) Intermediary shall preserve and retain such information as
may be specified for such duration and in such manner and format
as the Central Government may prescribe.

(2) any intermediary who intentionally or knowingly contravenes
the provisions of sub-section (1) shall be punished with an
imprisonment for a term which may extend to three years and
also be liable to fine.”

(d) Appropriate rules and directions should be framed in exercise of
the Information Technology Act, by exercising powers such as in
Section 67C, and also framing suitable rules for the retention of data
involved in trial of offences, their segregation, rules of chain of custody,
stamping and record maintenance, for the entire duration of trials
and appeals, and also in regard to preservation of the meta data to
avoid corruption. Likewise, appropriate rules for preservation, retrieval
and production of electronic record, should be framed as indicated
earlier, after considering the report of the Committee constituted by
the Chief Justice’'s Conference in April, 2016.

DISCUSSION AND REASONS
(1) Original electronic record

It has been reiterated after relying upon Anvar PV, (supra) that requisite
certificate under Section 65-B(4) of the Evidence Act is unnecessary if the original
document itself is produced before the Court. However, paragraph 24 of Anvar
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PV, (supra) which reads as “...if an electronic record as such is used as primary
evidence under Section 62 of the Evidence Act...” has been clarified to read without
the words “under Section 62 of the Evidence Act.”

The reason assigned is that the non-obstante clause in sub-section (1)
makes it clear that when it comes to information contained in an electronic record,
admissibility and proof thereof must follow the drill of Section 65-B, which is a
special provision in this behalf — Sections 62 to 65 being irrelevant for this
purpose. It is further held that Section 65-B(1) clearly differentiates between
the “original” document which would be the original “electronic record” contained
in the “computer” in which the original information is first stored — and the
computer output containing such information, which then may be treated as
evidence of the contents of the “original” document. All this necessarily shows
that Section 65-B differentiates between the original information contained in
the “computer” itself and copies made therefrom — the former being primary
evidence, and the latter being secondary evidence.

(2) Output of electronic record

It has also been reiterated after relying upon Anvar P.V. (supra) that a written
certificate u/s 65-B(4) is sine qua non for admissibility of output of an electronic
record, i.e. secondary evidence.

(3) Legality of Shafhi Mohammad (supra)

It has been held in paragraphs 41 to 44 that all the previous judgments
relied upon in Shafhi Mohammad (supra) were not related to the interpretation
of Section 65-B of the Evidence Act. Moreover, it has been held that the decision
in Shafhi Mohammad (supra) after relying upon Tomaso Bruno (supra) is directly
contrary as to what was stated by three Judge Bench in Anvar P V. (supra).

After thorough discussion, Shafhi Mohammad (supra) has been overruled
and Tomaso Bruno (supra) has been held to be per incuriam.

(4) Party relying upon an output of electronic record is not possession
or control of relevant electronic device

The judgment of Division Bench of Apex Court in Shafhi Mohammad (supra)
had actually remedied an event where party relying upon an output of electronic
record was not in actual physical possession or control of the device from which
the output of electronic record was reproduced.

This question has been duly addressed in this judgment also. After
considering the effect of Section 165 of the Evidence Act, Order XVI of the CPC
and Section 91 r/w/s 349 of the CrPC, it has been held that an application can
always be made to civil and criminal Courts seeking direction for production of
certificate from the requisite person and Courts have ample power to direct
such person to produce the certificate.
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(5) Event of impossibility

The Apex Court has further considered the remotest event where a person
directed to produce certificate u/s 65-B may choose to refuse the production
thereof. In such case relying upon the two Latin maxims lex non cogit ad impossibilia
(the law does not demand the impossible) and impotentia excusat legem (when
there is disability that makes it impossible to obey the law, the alleged
disobedience of the law is excused), it has been held that where the applicant
having done everything possible to obtain the necessary certificates which is to
be given by a third party over whom applicant has no control, the requirement
of certificate u/s 65-B of the Evidence Act must be relieved.

Therefore, although Shafhi Mohammad (supra) has been overruled, yet in
the event of impossibility to procure certificate where the person relying upon
an output of electronic record has done everything possible to obtain the
certificate, Courts must relieve such person from the obligation of producing
certificate and admit the output without such certificate.

It is apposite to reproduce paras 50 and 55 of the judgment to understand
the true import of law which are as follows:

“50. However, a caveat must be entered here. The facts of the present
case show that despite all efforts made by the Respondents, both
through the High Court and otherwise, to get the requisite certificate
under Section 65-B(4) of the Evidence Act from the authorities
concerned, yet the authorities concerned willfully refused, on some
pretext or the other, to give such certificate. In a fact-circumstance
where the requisite certificate has been applied for from the person
or the authority concerned, and the person or authority either refuses
to give such certificate, or does not reply to such demand, the party
asking for such certificate can apply to the Court for its production
under the provisions aforementioned of the Evidence Act, CPC or
CrPC. Once such application is made to the Court, and the Court
then orders or directs that the requisite certificate be produced by a
person to whom it sends a summons to produce such certificate, the
party asking for the certificate has done all that he can possibly do to
obtain the requisite certificate. Two Latin maxims become important
at this stage. The first is lex non cogit ad impossibilia i.e. the law does
not demand the impossible, and impotentia excusat legem i.e. when there
is a disability that makes it impossible to obey the law, the alleged
disobedience of the law is excused.

55. On an application of the aforesaid maxims to the present case, it
is clear that though Section 65-B(4) is mandatory, yet, on the facts of
this case, the Respondents, having done everything possible to obtain
the necessary certificate, which was to be given by a third-party over
whom the Respondents had no control, must be relieved of the
mandatory obligation contained in the said sub-section.”
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(6) Stage at which certificate u/s 65-B is required

The Court also considered the question as to the stage at which such
certificate is required. It is held that Section 65-B does not speak of the stage at
which such certificate must be furnished to the Court. In Anvar PV, (supra), it
was observed that such certificate must accompany the electronic record when
the same is produced in evidence. But this can be followed only in cases where
such certificate could be procured by the person seeking to rely upon an
electronic record. However, in cases where either a defective certificate is given,
or in cases where such certificate has been demanded and is not given by the
concerned person, the Judge conducting the trial must summon the person/
persons referred to in Section 65-B(4) of the Evidence Act, and require that
such certificate be given by such person/persons. This, the trial Judge ought to
do when the electronic record is produced in evidence before him without the
requisite certificate in the circumstances aforementioned. This is, of course,
subject to discretion being exercised in civil cases in accordance with law, and
in accordance with the requirements of justice on the facts of each case. When
it comes to criminal trials, it is important to keep in mind the general principle
that the accused must be supplied with all documents that the prosecution seeks
to rely upon before commencement of the trial, under the relevant sections of
CrPC. The Apex Court also relied upon a Division Bench judgment in State of
Karnataka v. M.R. Hiremath, (2019) 7 SCC 515 wherein it was observed that the
need for production of such certificate would arise when the electronic record is
sought to be produced in evidence at trial.

The Court further went on to hold that in criminal cases, the appropriate
stage for production of certificate is the filing of charge-sheet as accused is
required to be provided with copies of all the documents relying upon by the
prosecution. However, the trial Courts have been directed to exercise the powers
u/s 91 and 311 of CrPC and Section 165 of the Evidence Act for procuring the
certificate at a later point of time, provided the accused is not seriously
prejudiced. In case, accused desires to produce the certificate in his defence,
he may be allowed to do so during his defence at the discretion of Courts.

The Court also upheld the judgments of Rajasthan and Delhi High Court in
Paras Jain v. State of Rajasthan, 2015 SCC Online Raj 8331 and Kundan Singh v.
State, 2015 SCC Online Del 13647, respectively. In both these judgments, it was
held that certificate u/s 65-B need not be contemporaneous to the output of
electronic record and may be produced at later stage also.

It is finally held that :

“64. ..... So long as the hearing in a trial is not yet over, the requisite
certificate can be directed to be produced by the learned Judge at
any stage, so that information contained in electronic record form
can then be admitted, and relied upon in evidence.”
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(7) Statement in certificate

Section 65-B(4) of the Evidence Act provides that it shall be sufficient for a
matter in the certificate if it is stated “to the best of knowledge and belief” of the
person stating it.

The Court considered the word “and” between ‘knowledge’ and ‘belief’ in
Section 65-B(4) and held that since the certificate may be produced long after
the reproduction of electronic record by a computer, it would be sufficient if
word “and” is replaced by “or” as a person cannot testify to the best of knowledge
and belief at the same time.

(8) Oral evidence in lieu of certificate

It has been reiterated after relying upon Anvar P.V. (supra) that the certificate
required u/s 65-B is a condition precedent to the admissibility of output of an
electronic record. Oral evidence in place of such certificate cannot be given.
Thereafter, the judgment of Madras High Court in K. Ramajyam @ Appu v. Inspector
of Police, 2016 CrLJ 1542 has been overruled to that extent it permitted oral
testimony of the person who was in-charge of the relevant computer device in
place of such certificate.

(9) Preservation and retention of original data

The question as to the loss of original information contained in a computer
device and impossibility of securing a certificate at later stage due to unverifiable
data has also been considered by the Apex Court. General directions have
been issued to all the cellular companies and internet services providers to
maintain CDRs (Call Data Records) and other relevant records in a segregated
and secured manner when a particular CDR or other record is seized during
investigation. It is further been held that these directions shall be applicable till
appropriate directions are issued by the Central Government u/s 67C of the
Information Technology Act.

Now a question arises whether private individuals are also required to retain
the original electronic record if output of such information is seized during investigation
of a criminal offence. For example, CCTV footage of camera installed in a shop.
Answer to this question may be given in negative terms as the general directions
issued by the Apex Court for preservation of original electronic record have been
made in light of Section 67C of the IT Act which provides for preservation and
retention of electronic record by intermediaries only. Who is an intermediary is
defined u/s 2(1)(w) of the IT Act which is as under:

“2(1)(w) intermediary, with respect to any particular electronic records,
means any person who on behalf of another person receives, stores
or transmits that record or provides any service with respect to that
record and includes telecom service providers, network service
providers, internet service providers, web-hosting service providers,
search engines, online payment sites, online-auction sites, online-
market places and cyber cafes;”
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A bare reading of this provision makes it clear that the term ‘intermediary’

does not include private individuals. Therefore, original electronic records are
not required to be preserved by private individuals even if output thereof is
seized during investigation of a criminal offence.

CONCLUSION

In the light of this judgment, law relating to admissibility of electronic records

may be summarized as under :-

(1)
(2)

(9)

Where original electronic record is produced in Court, it is admissible
without any certificate u/s 65-B(4) of the Evidence Act.

Every output of electronic record is admissible in evidence without
production or proof of original, provided it is supported by a certificate as
contemplated u/s 65-B(4) of a competent person.

It would be sufficient if such certificate is stated to the best of knowledge
“or” belief of the person issuing the certificate.

Oral evidence in lieu of such certificate is not admissible.

Appropriate stage for production of certificate in criminal cases is the stage
of filing of charge-sheet. Similarly, in civil cases, such certificate must be
produced at the time of presentation of plaint or written statement, as the
case may be, subject of course, to the provisions of Order VII Rule 14 and
Order VIl Rule 1A CPC.

A party who is not in possession or control of the electronic device from
which output of electronic record is reproduced may apply to the Court
seeking directions for production of the certificate from requisite person.

Court may, at its discretion, allow such an application of a party and direct
the person concerned to produce such certificate. Such powers are vested
in every civil and criminal Court by virtue of Sections 91 and 311 of CrPC,
Order XVI CPC and Section 165 of the Evidence Act.

Where a party has done everything possible to obtain the necessary
certificate from a third party over whom he has no control, including through
Court, then he may be relieved of the requirement to produce certificate.
Such output of electronic record would be admissible without certificate
u/s 65-B(4).

All the intermediaries shall maintain the original electronic records where its
output is seized during investigation in a segregated and secured manner.

(10) Private individuals are not required to preserve the original electronic record.
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DETERMINATION OF COMPENSATION AGAINST
MEDICAL EXPENSES

Jayant Sharma
Faculty (Jr), MPSJA

The compensation or the damages in respect of personal injuries are
required to be broadly classified into two classes; one is pecuniary and another
is non-pecuniary. The heads under non-pecuniary damages are pain and
suffering, loss of amenities of life and loss of expectation of life. The pecuniary
damages are where the actual amount is expended by the claimant. The medical
expenses would fall under this class i.e., pecuniary loss sustained by the injured
person. The claimants are entitled to recover all the expenses reasonably
incurred in the treatment of their injuries. This includes fees for medical advice
and for surgical operations, the cost of treatment and care in a hospital or nursing
home and the cost of surgical appliances and of drugs and other prescriptions.
Presumably, the cost of a leave for convalescence is also admissible, if the
leave is reasonably taken, on medical advice, as part of the treatment. Fresh
air and good food can be curative factors just as much as medicine. When
considering whether an item should be set off, it helps to go back to basic
principles. Damages for financial loss are assessed so as to give compensation
for the actual loss in money which the claimant has sustained or will sustain.

At the time of determination of the compensation under the head of medical
expenses this situation often arises before the Tribunal that whether the medical
expenses incurred by the injured, who has taken a Mediclaim Policy can seek
reimbursement of the medical expenses expended by him both under the
Mediclaim Policy as well as the amount, which is claimed u/s 166 of the Motor
Vehicles Act. In such cases, Insurance Companies submit that if the claimants
are permitted to claim compensation under the head of medical expenses both
under the Mediclaim Policy as well as the Motor Vehicles Act, it would amount to
double payment and unjust enrichment. Rival contention is that claimants are
entitled to claim compensation both under the Mediclaim Policy as well as under
the Motor Vehicles Act.

In the case of Kashiram Mathur and ors. v. Sardar Rajendra Singh and anr.,
1983 ACJ 152 (F.B.), the Madhya Pradesh High Court has opined that there shall
not be any deductions in respect of the amount, which is received under the (1)
Life Insurance Policy (2) Provident Fund; (3) Family Pension; (4) Gratuity. The
Madhya Pradesh High Court was of the view that the amount, which is receivable
by the claimants under the Life Insurance Policy, cannot be deducted for the
reason that the said amount of Insurance is under a contract and for which
deceased had paid premiums. The receipt of such amount is not deductible
from the damages payable to them. The deceased had not insured himself and

JOTI JOURNAL - OCTOBER 2020 - PART | 170



paid premiums all the years during his lifetime for the benefit of the tort-feaser.
This sum represents his thrift for his own benefit and for the benefit of his family.
Thus, the tort-feaser could not seek advantage out of this receipt.

With reference to the deductions under the Mediclaim, in Madhya Pradesh
State Road Transport Corporation v. Priyank, 2000 ACJ 701, placing reliance on the
Kashiram Mathur (supra), the Madhya Pradesh High Court has observed that
the amount received by the insured under the Mediclaim Policy is not deductible
inasmuch as the claimant has received these amounts under the contract of
insurance for which he had paid premium. But in Helen C. Rebello v. Maharashtra
State Road Transport Corporation, 1999 ACJ 10 (SC), Hon’ble the Apex Court has
observed that:

“Thus, it would not include that which claimant receives on
account of other forms of death, which he would have
received even apart from accidental death. Thus, such
pecuniary advantage would have no correlation to the
accidental death for which compensation is computed. Any
amount received or receivable not only on account of the
accidental death but that would have come to the claimant
even otherwise, could not be construed to be the ‘pecuniary
advantage’, liable for deduction. However, where the
employer insures his employee, as against injury or death
arising out of an accident, any amount received (sic) out of
such insurance on the happening of such incidence may
be an amount liable for deduction. However, our legislature
has taken note of such contingency, through the proviso of
Section 95. Under it, the liability of the insurer is excluded
in respect of injury or death, arising out of (sic and) in the
course of employment of an employee.”

In United India Insurance Co. Ltd. v. Patricia Jean Mahajan, (2002) 2 SCC 281,
wherein Hon’ble the Supreme Court has placed reliance on a decision in the
matter of Hodgson v. Trapp, 1988 (3) All ER 870, wherein it was observed as
under:

“... the basic rule is that it is the net consequential loss and
expense which the Court must measure, if, in consequence
of the injuries sustained, the plaintiff has enjoyed receipts
to which he would not otherwise have been entitled, prima
facie, those receipts are to be set against the aggregate of
the plaintiffs losses and expenses in arriving at the measure
of his damages. All this is elementary and has been said
over and over again. To this basic rule there are, of course,
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certain well established, though not always precisely defined
and delineated, exceptions. But the Courts are, | think,
sometimes in danger, in seeking to explore the rationale of
the exceptions, of forgetting that they are exceptions. It is
the rule which is fundamental and axiomatic and exceptions
to it which are only to be admitted on grounds which clearly
justify their treatment as such.”

In Jitendra v. Rahul, 2008 (5) MPHT 336, the Madhya Pradesh High Court
following the judgment of the Hon’ble Supreme Court in the case of Patricia Jean
Mahajan (supra) and Hodgson (supra) held that this position of law was not
existing before the Hon’ble Division Bench while delivering the judgment in the
matter of Priyank (supra). No doubt the amount of medical expenses has been
received by the appellant under an agreement of insurance for which appellant
has paid the premium. This amount of medical expenses is otherwise not available
to the appellant. In the circumstances appellant is at the most entitled for the
amount of premium which was paid by the appellant for Mediclaim Policy.

In Udam Singh Sethi v. Tamal Das and ors., MACA No. 369/2006 decided on
26.10.2009, High Court of Delhi has observed that the claimant would not be
entitled to the medical expenditure which has been reimbursed to him under the
Mediclaim Policy. In Binup Kumar R. v. Prabhakar H.G. and anr., 2010 ACJ 2742,
High Court of Karnataka has observed that the claimants cannot get the benefit
both under the Mediclaim Policy as well as under the Act. The analogy was also
drawn that in the case of a Government Servant inasmuch as whatever the
amount a Government Servant gets reimbursed from his employer, the said
amount will be deducted from out of the total amount arrived at by the Tribunal
and the balance will have to be paid to him. On the same lines, whatever the
amount the claimant gets from any scheme like Mediclaim etc., the said amount
will have to be deducted from the actual amount payable to the claimant. Division
Bench of High Court of Karnataka in APSRTC, rep. by its M.D., Central Office v.
Sri Rathnakar, ILR 2014 KAR 6083, has observed that in a claim under the Motor
Vehicles Act, the claimant is entitled for medical expenses, however, the very
same amount cannot be awarded twice, since the same would amount to a
pecuniary benefit. If not, claimants would receive a double payment under the
same head. Hence, the claimant having received the reimbursement towards
medical expenses is not entitled to claim the same amount under the Motor
Vehicles Act. In National Insurance Company Ltd. v. Akber Badsha and ors., MACA.
No. 1623 of 2013 decided on 08.09.2015, High Court of Kerala has observed that if
the amount, which is received by the claimant under the Mediclaim Policy falls
short of the actual expenses expended by him, it is always open for him to claim
the difference of amount spent from the Tribunal. But, however he cannot claim
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compensation under both the Mediclaim Policy as well as the claim petition filed
under the Motor Vehicles Act.

From the above discussion, it is clear that the deductions are admissible
from the amount of compensation in case the claimant receives the benefit as a
consequence of injuries sustained, which otherwise he would not have been
entitled to. A Mediclaim Policy, which is valid for a particular period and on expiry
of period, automatically the policy lapses and any amount received out of such
insurance, is liable to be deducted. Further, the said policy covers only for a
specific purpose, namely, reimbursing the amount spent by the victim towards
his medical treatment. Once the amountis reimbursed, the claimant is not entitled
to get the same under the name of compensation because it would amount to
double compensation.

CONCLUSION:

® The amount expended by the claimant for the medical expenses is classified
as a pecuniary loss which means that the actual amount expended by the
claimant for treatment. If the said amount has been paid by the insurer
under the Mediclaim Policy, the claimant is not entitled to get the same
under the name of compensation because it would amount to double
compensation.

[ ) If the amount, which is received by the claimant under the Mediclaim Policy
falls short of the actual expenses expended by him, it is always open for
him to claim the difference of amount spent from the Tribunal.

® If the amount received under the Mediclaim Policy is higher than what is
determined by the Tribunal, then no compensation under the head of
medical expenses can be awarded by the Tribunal.

® The amount of medical expenses is received by the claimant under an
agreement of insurance for which he has paid the premium. In such
circumstances claimant is entitled for the amount of premium which was
paid by him for Mediclaim Policy.

® In the case of a Government Servant inasmuch as whatever the amount a
Government Servant gets reimbursed from his employer, the said amount
will be deducted from out of the total amount arrived at by the Tribunal and
the balance will have to be paid to him.
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IRER$ qHEfd 9 fawg faae—fa=se - faftre smand

HTGAT ATelt

JfARTT YeI= =TT

HSH ATATAY, HIUT

fewg faare «ifdfem, 1955 (Herg H— “srAfgH”) o fadae—fd=ee & SMERT &l

Sudfdd fhar mar 2 | fafdy o wem g 2 f e ©u | faare & fages 7 8 ok gen

a fdarg &1 99y @1 S 9o | I8 SR 7 b ufd—uell & #eg fJars—fawes @ qd
AT & HRIATE BT IR §9RIT 14T § |

JMAFTTH BT gRT 13—@ IRWRG Al ¥ [Jare—{d=ee & Fdy § grau™ ol
2 | Rr® JgaR faare & fdacd & foiy IMT uefdR URWRS TR I e IR PR
g el 9 U I A1 SN 3N THA W ATT—3TeT V8 B 8 3R Ig U T &I X
HHA © TAT d 39 91 & 077 RER FHd 81 ¢ B & faarg &1 faged o= faar s
2T | URWRS T I [Jars—fa=wes &1 3fded URId By M & IR 9 B: 418
% T 3R 99 ARG & 36RE A8 & Ud Ifa AT a4 8l off 73 § ~ararerd
UEThRI BT A & UAIq 3R VAl i xR & UeaTq ol 98 Sl |Hel, 3T I8
A PR o WR fF fdare rgwifd gan 2 iR arded # by 1Y udhed W &,
IRERE T & AR R [Jae—awss @ f$o! aiRa o | Sad yraa= # 71 ard
Agayul g—
WIHR Th 9§ W 3 T I 3T V8 W° T,
I AT TET %8 bl
939 91 & forg wwd € & fdarg fdeeq o= < =y,

AT TR B TRIG A ©: 718 YA d 3ORE A8 I Yd (bl YeTdhIR =1 ATrerehT
Iy el ol g |

ATFRIHT UK [T ST Bl ARG A HH I BH B: 718 UL Bl Al Bl gehler fby
S BT 32 21 I8 SRIG oxar & & faunfier ot #e ord 9% I8 v &= & &
UEhRI & A faare—faws & oremar dIg fAdey afe Ay 38 T 8, 99 $9 uRRerfaat
# foare—fawg 7 &

gRT 13— & A 4 A 31H AgdqUl ded B: A8 Bl 37af (cooling period)
g | AT & HHET UTY: FE U Sy~ BT © b am auefl |wAfer ¥ faars—fazoE g
JEId ITAHT BT S/ T[T & B: A8 & Yd FR1pd o= [Jare faeug o1 oot <1 <
A B 3fAT 81 gRT 13—4(2) # Uraem= 2 fd — “IuarT (1) # f[Afds anfye & gwqd
R I &1 ARG A B: 919 & 9T 3R I A I 38RE AN & WIaR a1 UeTdRI
ERT WIUROT OR, I 39 SR IIMABT a9 7181 of ol 78 &1 oI, .. Sl aiRa . |

JOTI JOURNAL - OCTOBER 2020 - PART | 174



Y 1993 ¥ 2018 B SR AT YHRVI ¥ UADHR PHs 81 A ST ard H
T U | I 419 Hg A AR o | UABRI gRT A Sead¥ <A1l & FHel dfad
Priadl 4 Afee HRIAIl # A1 =y IS URJd {Har 11| UedRI &
HeZ g R fdaral T FPR1pd HR @l gfte | Aol ol aRReferdl 7 A Seadd
IR q qof U BRA & oy B AR @) 9 & gd @ enuRl Wy |
faare—faes &1 AfI®T BT WeR R gU [Tae—[I=gs o Fg™d UeH 31 | $B I
AMEl § A Seadd SaTad | G0 @ TgeeE 142 @ Jfavid W B "IE B
FAATART H BT UG HRd gy [dare—{deee & eIl UeH & & | dgdell 4949 vd
3 fa. faft7 471 va 3=, (1993) 2 vl 6, 3ren@ gl fd. wur 90, 1997
VSITSIIY UawllSsq 1314, WEIT V4. @~ ddic 3. #5119 &. @~sedid, (1998) 8
vl 369, qfa<v Ris awar fa. H=meft T1RrEm, vamgse 2012 vee! 2890,
fAfaer A% 1. wurcell AR, VISR 2016 Vo) 2163, sifefa arevr fa. fada
FAIY ISV, YSITSIIIY 2016 Vw3840, .U arh fa. a7 3w 51391, vangame
2016 Tt (awfiic) 253, gvforev Rig fa. wrorurer, Tegse 2018 vt (wwfiic)
124, F@l ¥l 3. . G917 9591, VI 2018 Vwrel) (Weeflic) 154, |l
qIarErer ¥ fa. aT Al g9, vaIIgsnv 2018 vl (Wllie) 1189, wgr urdle
fa. 7l fAre, vaIgsie 2018 v 575 |

STel % ORI 13—9 ¥ ©: 718 & FAAafy BT Urae= eenedid (directory) 12T
3MTIH (mandatory) USRI & B &I UeH & IS 3Avely fa. gvdl @iy,
TITS3IIV 2017 UG 4417 5 BT AT & & ORI 13—9 & Yau= AT S 8 | 3
ARG AT ST & TRIGIT 1. U1, 77, VTSR 1988 YoIerd 159, S o7
fa. forer 54, 2004 (4) vadiveol 542, 3TMAST sftareaq 3. fad® sfiareaa, 2007
(1) vadtead) 374, Td 3qvif e 3. IB I M, VAT 2009 Tael) 1836 H 0
T & 1 T T ® | Srarerd gRT STo et o faarg fawew @ fewt anfua
W[ @ UTEN ©: |18 B 3dfe gui Bl & qd Al <1 Sff Aepall © | WG RGN Jfver
FTHR 69 @ 9197 64, Q3ITSSIR 2010 el 229 H AR Ieqcdq <ATAI DI &l
<o @1 die 7 ufaurfed far 2 6 fafde =mares oiR S=a =mare sifafrm
% GAEId wagE & o fAfed sm@afd & gd A1 U SR WR Sl ORT 13 T4 13— 4
USRI el ©, ATQY YIRG &l PR Febd & | HUR Al FrRIgeldl & Jbrr § I8
fcrare fbfera gfdem U1 B=ell € | A Heaues Sed YRed S gusuls q feerr
G orqrsT fd. RRTer 78, VSIS 2019 FEIYRI 217 H AR Ieac <R D
A =TT 31 Ge & 7T BiEe fa. i) g, vIg3nT 2006 vl 1675 &
ot & gaerer # faftre Rerfa W ava g «1fvma fan € 16 s1frer ggare ol (qataq)
# ufowfed fafyr 747 slecf! (qataq) # ufaurfed S8 < figid & srgwu &1 2 foraH
Iod AT B I MR faar Tar o & s/ wu 9 faarg gest |all arg fawyg
R R & & YAoH ¥ 99 QIfVed Ud 31 drdarfedl & gfiaerd, gRem, g9
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Uq Sfeerdrt W W IR fear Sv | A Aeaueel S <y | wee fhar g fb
T Figel (Q@iaq) # ufauifed = Rigid S yd &1 €, Jfaa gH o 7 (q@tad) 4
foram # =& foram ar 2 | A Refa § &9 =mfiiror @ Gis &1 74 Higef! (qatad)
# yfourfed =g RIgid do9aRT § |

W & o SRS BT ATFDRT UK & ULard ©: A8 DI AW Tb SR BRAT
(R | TR AT Ieadq d e IRl & fafr= (ol & we g 6 98 <y
% faderid & % 98 Amel & qeai 9 uRReIfRl o) fa=R &) 9 a1 39 3@ # 8e
Y& R Fhdl 8 | AT (qatad) & AMel H AR STaad aRITerd - HEl 8

Tfdh FART AT I & 6 aRT 13—1(2) H IooiRad T9Y Msu® =181 © dfcd
Feemets® 2, e Udd Uahxvl & a2l v aRRefEl & ifaR o+ faaarfier
BT TIART B AHIT STel UAHRI & Hed Fga / Aigad & eI &I Hlg GHIaT el
2 3R dfoud Yaal & AR 8 | IHfdd & AT & o) BRI IeelRad HRd §Y
IYfd SIS YoF Gd1s & U AW Il URd fhar S bl 2 | Ife gd Rerferat
Aqee B €, g gears @ forg gchler srafd o Sfaa Hefdd =mare & Rdeier
# Bl |

AR STaad IR - ARSIy ([aiad) 3 39 gRRefedl &1 afvia e g,
e 5 afe marer o8 @ SWiad B A8 o fafdd awamafd @1 udenm fe o
faare—faeT &1 P ya™ R FHdT & Sl 39 UBR o—

1. I9I9E 9RT 13— g faare sftrfeaw # fafka wwamafd &2 A8 vd art 13—3(1)

# gftfd v af o rafy A e W A UH—9UF Ugdl o AN o) j® B
2. IHIYE & HeF Gra—F9d /Gols AR YA IR §RT Y S g &, fbeg

ITd A1 B & YA e 8 g T

3. UIHRI 7 R wU | g b AxeTdhdT, Siad faig Wt vd o=y faare} @1
TS & U WPR PR foram 8 A1 S9a1 37 g3l W AHsiar &1 g © |

4. AT I8 AT © 6 wwifigde faae—fawes gq fafkd ©: A1 @1 ey o
THeT YRl & fog aerayel g Seerd 2R |

fepd #, tRwRe wwfd 9§ fJars—faes 2g w=gd aifeeT & Ame § JM=I W
A SIRE @ gRT 13—@ & gl 3§ aftid Us ay 3iR R ©: A18 &1 FHaafey &
AR 4 cex fafed orafdr el B wR & faare—faewe @1 f$@! yar @1 STl =12y |
=g, ST & sr7vdly Rye (qataa) # aftia g, eare Wy fae uRRerfodl # ©: A8
PI AW H G UG B gU [Adre—faee $1 f$p! U BI S Hahell B |
°

JOTI JOURNAL - OCTOBER 2020 - PART | 176



fafsrs G en? w9 e
(S W9 B AT ALY B RS R & AT §IRT THIEH & Fe
# g S e TRl BT SUYEd g IR DR DI T AT Il © | W & ford
=P BT U= fAfdres TRy SrhTeHT BT UG HR Thd & | Fafid Fwsit &
I ST 3l # U1 fha S |)

(1) a1 TSI TH. TaC @ I AR BT vl ¢ Yfer Afrard, <
s gRard) 8 srerfq Rras w@d & ger ga=m Raid o a9 81, grr fayg
S ¥ YT R faaRer gt g 3R 39 AER WR SRR Srwfaa
BT BRI BIT?

SR A8 elel [d%g Yolld ¥, (2018) 17 Tl 627, # Ig ifaffdad
foram wrar o s VT gfors e, ST uesvor # uRarel & s o w3 veM
a1 Rurd &5 @l 8, I Ar7et 3§ ryor +ff SR 7 a9 v Rerfa # faror gftq
BT U4 SIfYeR QI BT ShaR BIIT | ULAT(ad UhH H Ieac¥ IR H
A AR 4Is §RT FIRIGRd qIR<Y $AIY [avg ¥ee 3w R, (2020)
3 vudldl 321 % g AfafeiRa fhar & #1877 arer (q@iad) 9 ufcored
fafer U gapRell &1 gwTfad 181 BT ST 718 offef (qaiad) & (Aory @l {31 o
Sfaa 9| #IET erer (qataa) & A H Ufduifd a0 T i) g Fad
I g P I RiE favg W (Avalfcs g1 faedl), vavadl (F) 7.
39528 /2018 ¥ A g8a Uls &l fder vg Uitd b war o fadied 31 arT,
2020 BT FaETd YIS R TUs UishdT Wi, 1973 &I GRS 154, 156 Td 157 AT
465 T IJooifad FHXd g4 a8 (e favar a1 § o |fRkdr & g7 wraumit § g
Al # i JATBHRI DI AT U B & d1& I SMATIRAT PR A= ATHA
BT AT IR F yfaEfd TE far 21 3 yeR A e, 1872 @
RT 114 BT g IR fdb b HaDh §RT AU UG Beiedl & AehH H BRI b
AT B, gfor freIRat R TH ®U | R 81l § | 3791 & e g WU, Tae
# aravurenar gRT gyl d¥a & B TE FRIATE & Gy § qfdsd uraw by
Y & | SWRIET IMYRI R AIGH 18 -1 I8 Red f&ar i gfory siigar
ST ¥ gRarel Y &, §RT 3NVl By S 9 1fgad & Ul Uetura a1 ganre
HIRT FTT; VAT T Yol & qeli vd gRRIfGE W R & | e 3¢l HIR0
A & e W & =vhdl & AR g g B8R IR §9 TR W
SAGeRT bl Iy el fbaT ST Aehall | #18 el (Yaiea) d 3= fofar fos
AT gIRT YT b ST UR AT DI QYT I BT STEIBIRT AT T
2, 8! faf T8l § iR e &I 78 © |

JOTI JOURNAL - OCTOBER 2020 - PART | 177



@)

)

fafaer gfear dfear, 1908 @ s 7 = 10 (Weufsa a9 10-@) @
e dier & 915 = &1 i< 989 e @ awe ywga fey o
R U gTEdad! =Imare ¥ faarer a9 wfaa gfear @ snfi?

fafaer ufsrar Afear, 1908 & MMQe 7 FRIA 10 & 1A a8 A B 39 IRITAT
H YA B B oY ST8i d1e GRerd fhan ST =12y o, deiy S &1 YTaer
2| I O gErdad] SIRITerd gRT IS S aTell Ufshar & ey # wfear #
3ff¥ead SudY T8l B | 39 vy R A Seead ey & G g
vvg Agvel 1 H1yIReT feifics fdvg ais+d g awT va &ul, (2014)
1 vl 648 U4 wiifir<v gefl fdog va.vd. wifean, (1997) 1 vadivdl 502
H IR fRIEM™IY 819 & BRI A gge Uie ol e fear war o | Seadd
RITed B dF FeRi 41 gR1 UIkd vl =ragseid #wd yadel dRIv va
I fdog ol vfaverT wfdaw gigde feifacs, Rifder srdter 7 2904 /2020
feiT# 05.08.2020 % AR far a1 & & #fe+d F~wgaerT (q@iaa) #
gfaifed fafer € w21 fafy 2 rrfq o9 &4 e 7 99 10 & 3fd*fa arg o=
dAreran far mar €, a9 U Rerfar § 713 RR | faaRor (de novo trial) 87| U4
Regfey # uR™HAT S1fATH, 1963 B URT 14 & Ted &ANABR - B dTel IRITAT
H garg H o HY DI IUafSid fBAT S oM Ud A&l b T R Yob
D FHRIGH & Hae H W I WA a1 ST qab |
°

9 fedl Affgaa o 7R & I FRTWR HR Fecay afvwsec @
T 9RId dx giforie Ruvs g1 fHam <iar @ 99 9R1 167 S99, @
Jad 60 /90 f&1 Y T Fidpean AfSg T & 9He U¥qd f6d o &)
feia | g a1 e R are afvgc @ 99d uvga f&d o @) feaie
q?

U YfhaT AfedT, 1973 B ORT 57 I WG ol © fb aRke & 391 ARaR fag
Y el AfdT o1 SAN e /afy & fory rfoRer # &1 I SR St fas Arel
P! 9 gRRefaAl # Ifrd 81 vd I & fory snavad aHg Bredx v ORI &1
A 24 B I A0S B TE BRI | U AHA! H STl AT BT U WA W
IRTAR fHar SITar @ o8l 9 S99 24 8¢ & HIdR SAfeR el AfRge & awe
TR ST §9G 1 B Ul 7, 79 U gRRefT # Maedd Suaer AfvRge, o
B Y I A H T4 AT [I=ReT 7 a1ER 9 81, & T AMgad bl Fayer
U T ST 7 | U ARTRS T 8T S1fgad &l SATIdR darel AfSe & dHeT
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Td B & de & Ay R A uiffied de @1 siew A Siar 21 g
R “ifSte RAms” w81 ST 2 |

<ue Ufshar wfadT, 1973 &1 ORT 167 W I8 WG fhar a1 € & Siel srayor
24 € BI 3Af & AIdR R &1 A1 ST Febell 79 WG Bl Fbead Aid
ARTRIC & FHel TR bl ST | $9 UK T8 e &l ARTIR fby S
TR GRT 57 HI HIT & IJHY I 24 € & IR SAMBR aTel ARG S & FHeT
JEId el fBaT S el & a9 Maead afsrege, O S99 AMd 3 e a1 faamRo
BT AARBR &1 3, B AHET T [hT S R ARG Dl FRer 39 a7 3 uRA
Erfl STafes sifgad &1 U Midedw afviege & 9t URd o 131 & 8ik e
gr1 gifsie Reve wiftrgd far o 7 |

9 9T | W99 deavdrd fdeg e, fafiar Re fafeerT 112 /2015
fe<T® 03.02.2015, % A= 4 BIEBIC F AT ad fbar & b 60 & arerar
90 &7 @1 @y @1 TomET I el & uRw BRfl o fadid @1 aifigad @1
Fayer fwead AfRSe @ AHeT URgd fhar a1 8 | wol €1 99 Uawor # g A
framor &1 eEAfEerR 81 A1 7 81| o At wraer vd Sad IRIgRld & MR
R g8 Sfad BT f aRT 167 GUS Ufhar Afedr & 3favd 60 Ud 90 &= I o T
Fraead ARy e & F9e URId A ST &1 fidie | @1 Se e gRT gifsie
RATvs g™ fhar w1 & 7 {6 veM IR aAf¥eR 1ol ARge @ FHe URgd [
S &1 feAie 4 |

°
(4) saeie Refs ) wea ¥ yrear Gaei sera Ak «n 272
3T GISAVId @IcHY [d%g @ cll¥T F NI TIRICYIe, (2020) 7 et 1

P A H AFEIT Fded R §RT soldei—d Rafe & aed § Irerdr &
Jder yfeofed fafey o1 wR Heg a8 ' —

o

(1) <&t =mTerd § o gelagiie RafS udd far St g, ar a8 faer fa=h
THO-05 & AR ARTH B aRT 65—9(4) B refT UTeT BN |

() saiNe RPls BT UAP 3MIcYS Jol Reble DI IR Td JHIOT by =T
ATeT H U BT, 99 & T8 U e Ifh & §RT SIRY &IRT 65—F(4) &
3UTETT SIS gRT FHYT B |

3) UH THIU-UF B SN BRA dld ARp & o AT fATaT & R W
R fhar ST wafd g |
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(4) U T B WM W HIRa® W w6 e |

(6) MURIAE A H YHIVI-UH B U DT UG UehH AToieNe IR B bl
=ROT & | g1 yobR RAfdel Amel # g8 sro—us, e 7 199 14 Ug 3w
8 o™ 1% RIUd. & rgel & SedrEle Y&d 8y, areud A1 fiRad b
TR & FHT U far ST @Ry |

(6) TP TETPR S VA Solde(=idd SUBRYT & Mferaed ar fi=or # =81 8, oy
golag i RIS & AMMSCYe BT IATeA fHaT 71 &, a1 VAT Afth <IrTera
DI IMIGT B FeH Afth | YA UKId BT & (el SR IRT FehelT & |

(7) =araTerd e fddd ¥ el UadR & U J7de B WIHR $HR Fhdl & IR
AT efch BT VAT FHIO—UF IR B BT Y < Favar 7 | AT wifpa
T% Rafde 3R MRS =rTerd § U4, 3 aRIG 91 9 311, RIUH. &
3MSTT 16 3R ARy AJRFFIH B &RT 165 B FRT ART & |

8) OB TP Wl A4 IR U ¥, N R SHe wIs e T8 8, snawad
YAV T &R & o &% 9Wa yard o foran &1, s =amarerg &1
A1 A1 afaferd 2, A1 S YHIY—UF URgd BR Bl AR A geh A
ST F&HT © | Selagiie Rls &I VAT ASTYS RT 65—W(4) & TA-TH &
faem o wm=g &R

(9) STl Selagie Rafe &1 3MITYS fhH! ST HRIATEl & SR ST b
ST &, 981 UQd T el Seldgl-d Rl Pl e Jrdh AR YR a¥ie
A SR T |
(10) i RRFAT BT T Selaeii~e RPIS P GRIET B B MILIHAT e & |
°
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NOTES ON IMPORTANT JUDGMENTS

228. ARBITRATION AND CONCILIATION ACT, 1996 — Sections 2 (1) (e) and 20
Arbitration — “Venue” and “Seat” - “Seat” means the place where
the Court is, which has the territorial jurisdiction with respect to
the subject matter/cause of action of the matter and “Venue” is the
place where the Tribunal sits to hold the arbitration proceedings —
“Venue” and ‘““Seat” cannot be synonymous.

AR Ud Yol AR, 1996 — aR1G 2 (1) () Ud 20
AR — "I U9 e~ f1g” &7 3ef 2 98 I Wl 98 ey @
ford el @ vy axg/91c RYT & "e" 4 &3 AfeRar 2 iR
"I 98 S8 2 98l e Aregwe drfarfgal & ford dear @ —
“w v e wareft ) 8 wed |

Cobra CIPL v. Chief Project Manager

Order dated 04.02.2019 passed by the High Court of Madhya Pradesh
in Arbitration Case No. 107 of 2017, reported in 2020 (2) MPLJ 71

Relevant extracts from the order:

In Konkola Copper Mines v. Stewarts and Lloyds of India Ltd., (2013) SCC Online
BOM 476, it was held that merely because before commencement of arbitral
proceedings, both parties agreed that “venue” place of arbitration shall be at
Mumbai for the sake of convenience, that would not confer jurisdiction on this
Court to entertain application under Section 9 of Arbitration and Conciliation
Act. It is apposite to remember that as per Section 2(1)(e) of the Act, the purpose
is to identify the Courts having supervisory control over the arbitration
proceedings. The “venue” cannot determine the jurisdiction of such Courts.
Precisely for this reason, in the case of Konkola Copper (supra), the Court
expressed its inability to trace jurisdiction from the place of “venue”. The “seat”
of arbitration constitutes the center of gravity of the arbitration whereas the
“venue” of the arbitration may be at one or more convenient locations. In the
case of P.C.P. International Ltd. v. LANCO Infratech Ltd. (2015) SCC OnLine DEL
10428, the Court opined that the argument of petitioner that merely because
“venue” of arbitration is in Delhi, this Court would have territorial jurisdiction is a
misconceived argument because there is a difference between “venue” of
arbitration and “seat” of arbitration. It was further clarified that it is only the
“seat” of arbitration which will give territorial jurisdiction and not the “venue” of
jurisdiction. “Seat” means the place where Court is, which has the territorial
jurisdiction with respect to the subject matter/cause of action of the smatter,
and “venue” is the place where the Tribunal sits to hold the arbitration proceedings
and sitting of Tribunal need not be at the place where the “seat” of arbitration is
located. In Union of India v. Hardi Exploration and Production (India) INC, (2018)
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SCC OnLine SC 1640, the Apex Court held that a “venue” can become a “seat” if
something is added to it as a concomitant. The definition of “venue” in the present
case does not fulfill this requirement. Indeed, the definition clearly shows that
parties never intended to treat the “venue” as a “seat”. For this reason, “venue”
was left open to be changed at the discretion of the purchaser. In view of foregoing
analysis, the judgment passed in the case of Mr. Raman Deep Singh Taneja v.
Crown Realtech Pvt. Ltd., (2017) SCC OnLine Delhi High Court 11966 cannot be
pressed into service.

)

229. ARBITRATION AND CONCILIATION ACT, 1996 — Sections 9, 20, 34
and 42
Jurisdiction of Civil Court — Application for setting aside an arbitral
award — Juridical seat of arbitral proceedings — Held, once the seat
of arbitration is designated by agreement or determined by Arbitral
Tribunal, the same operates as an exclusive jurisdiction clause —
Only Courts where such seat is located would have jurisdiction over
the arbitration to the exclusion of all other Courts, even Court where
part of cause of action may have arisen — However, where no seat
is designated by agreement nor has been determined by the Arbitral
Tribunal, all Courts where part of cause of action arises, may have
jurisdiction over arbitration — Earliest application having been made
to a Court would then become exclusive Court which would have
control over the arbitral proceedings. [Venture Global Engg. v. Satyam
Computer Services Ltd., (2008) 10 SCC 308 overruled; Union of India v. Hardy
Exploration & Production (India) Inc., (2019) 13 SCC 472 held per incuriam]
AR Ud Yole A4, 1996 — €RIY 9, 20, 34 U4 42
fafaer =marera a9 siftreTRar — ve A At ofy & IuRd w31 &
forq amdga — wreERe drRfarEdl @ =fe s — sffeiRa, e IR
A &1 fis wwsitd 9 faffRa grdl @ a1 Areawem afreor gy
fafR=a &) ot 2, O T v faRly aFfeR @ @ w9 & ang 8t —
TS S81 ATl &) ol ¢ fie Rera gt @, &1 3 Y =rmarerat, a=i
T f& VO AT W8T a1e 3P ST ANT I 3T &1, b Iqasi— & AT
AR R JAfreIRar st — Jerfy, sef o3 fio gwsia 9 fFefRa 8
g1 A7 AreaRer Jiferewer g fafiRaa 1 @1 w1 781, 98 ¢ aH =
$I W&l 918 2@ BT AN S~ ST I, Pl AT W ferp1iRar it —
q9 98 <ATITrd ST81 YT 3IMa< fHar SIrar @ AresRen R ifere1Rar arern
I ARSI 949 QT | (F=qv Tl gofl. fd a7 d7gev afddo
foifiy, (2008) 10 verdiHl 308 Seie f&an W, yva & fa. g1t vaawriRerT

vUS IS (30sd1) §%., (2019) 13 verellel 472 R swgRaw =@ifyq)
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BGS SGS SOMA JV v. NHPC Limited
Judgment dated 10.12.2019 passed by the Supreme Court in Civil
Appeal No. 9307 of 2019, reported in (2020) 4 SCC 234

Relevant extracts from the Judgment:

It can be seen that given the new concept of “juridical seat” of the arbitral
proceedings, and the importance given by the Arbitration Act, 1996 to this “seat”,
the arbitral award is now not only to state its date, but also the place of arbitration
as determined in accordance with Section 20. However, the definition of “Court”
contained in Section 2(1) (c) of the Arbitration Act, 1940, continued as such in the
Arbitration Act, 1996, though narrowed to mean only principal civil court and the
High Court in exercise of their original ordinary civil jurisdiction. Thus, the concept
of juridical seat of the arbitral proceedings and its relationship to the jurisdiction of
courts which are then to look into matters relating to the arbitral proceedings —
including challenges to arbitral awards — was unclear, and had to be developed in
accordance with international practice on a case by case basis by this Court.

Section 42 is meant to avoid conflicts in jurisdiction of Courts by placing
the supervisory jurisdiction over all arbitral proceedings in connection with the
arbitration in one Court exclusively. This is why the section begins with a
non-obstante clause, and then goes on to state “..where with respect to an
arbitration agreement any application under this Part has been made in a Court...” It is
obvious that the application made under this part to a Court must be a Court
which has jurisdiction to decide such application. The subsequent holdings of
this Court, that where a seat is designated in an agreement, the Courts of the
seat alone have jurisdiction, would require that all applications under Part | be
made only in the Court where the seat is located, and that Court alone then has
jurisdiction over the arbitral proceedings and all subsequent applications arising
out of the arbitral agreement. So read, Section 42 is not rendered ineffective or
useless. Also, where it is found on the facts of a particular case that either no
“seat” is designated by agreement, or the so-called “seat” is only a convenient
“venue”, then there may be several Courts where a part of the cause of action
arises that may have jurisdiction. Again, an application under Section 9 of the
Arbitration Act, 1996 may be preferred before a court in which part of the cause
of action arises in a case where parties have not agreed on the “seat” of
arbitration, and before such “seat” may have been determined, on the facts of a
particular case, by the Arbitral Tribunal under Section 20(2) of the Arbitration
Act, 1996. In both these situations, the earliest application having been made to
a Court in which a part of the cause of action arises would then be the exclusive
Court under Section 42, which would have control over the arbitral proceedings.

The judgments of the English Courts have examined the concept of the
“juridical seat” of the arbitral proceedings, and have laid down several important
tests in order to determine whether the “seat” of the arbitral proceedings has, in
fact, been indicated in the agreement between the parties.
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It will thus be seen that wherever there is an express designation of a
“venue”, and no designation of any alternative place as the “seat”’, combined
with a supranational body of rules governing the arbitration, and no other
significant contrary indicia, the inexorable conclusion is that the stated venue is
actually the juridical seat of the arbitral proceeding.

230. BENAMI TRANSACTIONS (PROHIBITION) ACT, 1988 — Sections 3 and 4
Appellant/defendant did not said that the plaintiff or someone other
than the purchaser was the real owner, nor was the interest in the
property — Transaction as benami, not proved.

I9rft HaraeR (ufaden) arfSfes, 1988 — eIRIG 3 Uq 4
I fefieft / ufaard) 7 afd aa =Y wer fb Har & 3raar ardl AT Big I
Y o, a1 gufed ¥ fad Y@ar o1 — ddeR 9 @) ave, arfed T8 |

M/s. Fair Communication and Consultants and anr. v. Surendra

Kerdile
Judgment dated 20.01.2020 passed by the Supreme Court in Civil
Appeal No. 106 of 2010, reported in AIR 2020 SC 1464

Relevant extracts from the judgment:

In the present case, the appellants did not prove that the transaction (to
which they were not parties) was benami; on the contrary, the appellant’s
argument was merely that the transaction could not be said to be for a
consideration in excess of ¥ 1,30,000/- in the context of a defense in a suit for
money decree. The defendant/appellants never said that the plaintiff or someone
other than the purchaser was the real owner; nor was the interest in the property,
the subject matter of the recovery suit. Therefore, in the opinion of this court,
the conclusions and the findings in the impugned judgment are justified.

[
231. CIVIL PRACTICE:

MOTOR VEHICLES ACT, 1988 — Section 173

Appeal — Cross-objection — Court fee has to be paid in accordance

with the claim made in the cross-objection and in absence of the

court fee, cross-objection cannot be entertained.

fafaer gom:

ArewaE A, 1988 — ORT 173

il — YRATEY — AT Yob TATEY ¥ {5 T JMd & ITAR I
foa ST Tf2e e <maTed Yed @ I91a A gaey W faar T8 fear o
b |

Jagat Narayan Sharma and anr. v. Mithleshi and ors.
Judgment dated 01.08.2019 passed by the High Court of Madhya

Pradesh (Gwalior Bench) in Miscellaneous Appeal No. 1555 of 2010,
reported in 2020 ACJ 1300
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Relevant extracts from the judgment:

So far as the Claim Petition is concerned, the claimants are required to
pay the fixed court fee. Therefore, under that circumstance, if the Claims Tribunal
comes to a conclusion that lesser compensation amount has been demanded
and the claimants are entitled for higher compensation amount, then even in
absence of the prayer, the Claims Tribunal can award the higher compensation
amount. However, that proposition of law cannot be made applicable to the
cross-objection. Court fee has to be paid in accordance with the claim made in
the cross-objection and in absence of the court fee, the cross-objection cannot
be entertained.

([
232. CIVIL PROCEDURE CODE, 1908 — Section 96 and Order 41 Rule 22

LIMITATION ACT, 1963 — Article 97

(i) Appeal — Without filing a cross-objection, even an issue or any
finding decided against the respondent can be assailed before
the Appellate Court at the time of final hearing.

(ii) Limitation — Special provision always prevail over and above
the general provision and when a specific provision for
limitation is provided under Article 97 of the Limitation Act for
filing civil suit on the basis of right of pre-emption, then
general provisions of limitation for declaration will not be
applicable.

fafaar gfebar dfgar, 1908 — &IRT 96 Ta 3w 41 fFraw 22

g JaferfRr, 1963 — 3I=BT 97

() orfia — uyfaard @ fawg fvffa #1 T gea a1 s ardiefiy
ATAEd & 9HE AT G918 @ g gEy ysga R far A
anafa fear < aaar 2

(ii) gRT — Iy gTaEmE g9 9T YTaEns OR IIfTHTE gid © 3N
o4 IR SRR @ 38T 97 @ avd JTHATIR & JfBR
3 IR R fAfde a8 uxga &3 2q U@ falkre yraem fear a2
a9 =y 3 R ¥ G YTaET dn T8 @19 |

Dr. Kailashchandra v. Damodar (deceased) through Legal Heirs

Smt. Reva Devi and ors.

Judgment dated 17.10.2019 passed by the High Court of Madhya

Pradesh (Indore Bench) in First Appeal No. 29 of 2002, reported in
2020 (2) MPLJ 40

Relevant extracts from the judgment:

Article 97 of Limitation Act has specifically provides the period of limitation
for filing civil suit claiming right of preemption is one year. The trial Court while
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deciding the issue of limitation has held that the appellant has challenged the
sale deed, therefore, the period of limitation for filing suit is 3 years. It is settled
principle of law that special provision will always prevail over and above the
general provision and when there is a specific provision for limitation is provided
under Article 97 of Limitation Act for filing civil suit on the basis of right of
preemption, then general provision will not be applicable in the present case.
Thus, the learned trial Court has rightly decided the preliminary issue on
12.01.1999.

*233.CIVIL PROCEDURE CODE, 1908 — Section 96 and Order 41 Rule 31

234.

Appeal — Duties of appellate court — First appellate court is required
to address all issues of facts and laws and decide the case by giving
reasons — Findings must be recorded after dealing with the
evidence led by parties — The judgment of first appellate court must
set out points for determination, record the decision thereon and
give its own reasons — When appellate court agrees with the views
of trial court, expression of a general agreement with reasons given
by trial court would ordinarily suffice.

fafae ufsear dfedar, 1908 — IRT 96 UG 3 41 a9 31
arfier — arfief =maTer @ swda — g el =ImaTery |9 a2l AR
faftr @ a+fY faarera! W faarR S d2 geRer 9 &1 fafeaa 3= o)
d&r gl @ — UABRI §RT Ud 918 R faRiwia ffed savgdq
arftferRaa fey o a1y — vom ardiela =marea © fAofa & faarefia
fag, 39 W fafreaw vd W @ SR Jadfaa 89 Tty — 9 ardicfia
STATe fIaRYT <I™Ta™ & 9d | 989d &1, a1 faarer <mared g fiw 1w
PRI & AT Agafd B ATeReT s ar=aaar gaiw s |

Malluru Mallappa (D) through LRs v. Kuruvathappa and ors.
Judgment dated 12.02.2020 passed by the Supreme Court in Civil
Appeal No. 1485 of 2020, reported in (2020) 4 SCC 313

CIVIL PROCEDURE CODE, 1908 — Section 149

SPECIFIC RELIEF ACT, 1963 — Section 16(c)

(i) Effect of permission to make up deficiency in court fees — If
the Court allows a person at any stage to pay the whole or part
of the court fee, the document shall have the same force and
effect as if such fee had been paid in the first instance.

(ii) Enforcement of agreement to sell — Proper form of relief is suit
for specific performance and not for mandatory injunction.
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fofaer gfebar |fedr, 1908 — aRT 149

fafifdse argaiy arfef=r, 1963 — aRT 16(71)

(i) =TT Yeb BT HH Bl RT HRA DI JFART BT Y9G — AfE AT
foel safaa a1 faedll +ff TR R <IrITer Yoo qoia: A1 |AnTa: 7T B
31 AT QAT © T4 AT WA a8l 9l 9 Y9I ST AT TET
ATATSR Y[ed YT AqER WX &1 37T fHar 1w &1 |

(i) fasva @) dfacT &1 yad= — erar &1 Sfaa yaR fafafds srguras
@ ford g 2@ A1 & amEue |RY @ ford |

Atma Ram v. Charanjit Singh
Judgment dated 10.02.2020 passed by the Supreme Court in
S.L.P. (C) No. 27598 of 2016, reported in (2020) 3 SCC 311

Relevant extracts from the judgment:

Section 149 CPC confers a discretion upon the Court to allow a person, at
any stage, to pay the whole or part of the court fee actually payable on the
document, but which has not been paid. Once the Court exercises such a
discretion and payment of court fee is made in accordance with the said decision,
the document, under Section 149, shall have the same force and effect as if
such fee had been paid in the first instance.

But in this case, the question was not merely one of limitation. As we have
stated earlier, the suit agreement of sale was dated 12.10.1994. According to
the petitioner, the last date fixed for the performance of the obligations under
the contract, was 07.10.1996. A legal notice was issued by the petitioner on
12.11.1996. But the plaint itself was presented only on 13.10.1999, which was
beyond three years of the date 07.10.1996, fixed under the agreement of sale
for the performance of the contract. (Though the petitioner has claimed before
us that the plaint was presented on 03.10.1999, the copy of the judgment as
well as the decree of the Trial Court indicate the date of presentation of the
plaint as 13.10.1999). The relief sought in the plaint as it was originally presented,
was for a mandatory injunction to direct the respondent to receive the balance
sale consideration and to get a document of transfer effected in favour of the
petitioner. The petitioner/plaintiff was obviously conscious of the nature of the
relief prayed for by him. This is why he valued the relief claimed in the suit at
T 250/- and paid a fixed court fee of ¥ 25/-. The respondent took an objection in
his written statement, to the maintainability of the suit, in the form in which it was
filed. Therefore, the Trial Court also framed an issue as to whether the suit was
not maintainable in the present form, as issue No.5. It was only after issues
were framed on 12.10.2002 that the Trial Court took up the application filed by
the respondent for the dismissal of the suit. It is in that application that the Trial
Court passed the order dated 09.08.2003 permitting the petitioner/plaintiff to
pay the deficit court fee by treating the prayer made as one for specific
performance. Instead of addressing the issue as to whether the petitioner could
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indirectly seek specific performance of an agreement of sale, by couching the
relief as one for mandatory injunction and paying a fixed court fee as payable in
a suit for mandatory injunction, the Trial Court, by a convoluted logic, chose to
treat the suit as one for specific performance and permitted the petitioner to
pay deficit court fee.

As a matter of fact, if the suit was actually one for specific performance,
the petitioner ought to have at least valued the suit on the basis of the sale
consideration mentioned in the agreement. But he did not. If the suit was only
for mandatory injunction (which it actually was), the only recourse open to the
petitioner was to seek an amendment under Order VI, Rule 17 CPC. If such an
application had been filed, it would have either been dismissed on the ground
of limitation [K. Raheja Constructions Ltd. v. Alliance Ministries, 1995 Supp. (3) SCC
17] or even if allowed, the prayer for specific performance, inserted by way of
amendment, would not have been, as a matter of course, taken as relating back
to the date of the plaint [Tarlok Singh v. Vijay Kumar Sabharwal, (1996) 8 SCC 367,
Van Vibhag Karamchari Griha Nirman Sahkari Sanstha Maryadit v. Ramesh Chander,
(2010) 14 SSC 596]. Therefore, a short-cut was found by the petitioner/plaintiff to
retain the plaint as such, but to seek permission to pay deficit court fee, as
though what was filed in the first instance was actually a suit for specific
performance. Such a dubious approach should not be allowed especially in a
suit for specific performance, as the relief of specific performance is discretionary
under Section 20 of the Specific Relief Act, 1963.

It may be true that the approach of the High Court in non-suiting the
petitioner-plaintiff on the ground of limitation, despite the original defect having
been cured and the same having attained finality, may be faulty. But we would
not allow the petitioner to take advantage of the same by taking shelter under
Section 149 CPC, especially when he filed the suit (after more than three years
of the date fixed under the agreement of sale) only as one for mandatory
injunction, valued the same as such and paid court fee accordingly, but chose
to pay proper court fee after being confronted with an application for the dismissal
of the suit. Clever ploys cannot always pay dividends.

Coming to the second aspect revolving around Section 16(c), a look at the
judgment of the Trial Court would show that no issue was framed on the question
of readiness and willingness on the part of the petitioner/plaintiff in terms of
Section 16(c) of the Specific Relief Act, 1963. The fact that the petitioner chose
to issue a legal notice dated 12.11.1996 and the fact that the petitioner created
an alibi in the form of an affidavit executed before the Sub-Registrar on
07.10.1996 (marked as Ext. P-2) to show that he was present before the
Sub-Registrar for the purpose of completion of the transaction, within the time
stipulated for its performance, was not sufficient to conclude that the petitioner
continued to be ready and willing even after three years, on 13.10.1999 when
the plaint was presented. No explanation was forthcoming from the petitioner
for the long delay of three years, in filing the suit (on 13.10.1999) after issuing
a legal notice on 12.11.1996. The conduct of a plaintiff is very crucial in a suit
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for specific performance. A person who issues a legal notice on 12.11.1996
claiming readiness and willingness, but who institutes a suit only on 13.10.1999
and that too only with a prayer for a mandatory injunction carrying a fixed court
fee relatable only to the said relief, will not be entitled to the discretionary relief
of specific performance.

*235.CIVIL PROCEDURE CODE, 1908 — Section 151

236.

Consolidation of suits — Merely because two suits were
consolidated, would not mean that both the suits had merged in
each other — There is no specific provision in CPC for consolidation
of suits and the said power is to be exercised only u/s 151 of CPC -
The purpose of consolidation of suits is to save costs, time and
effort and to conduct several actions more conveniently by treating
them as one action.

fafdar gfpar dfgdan, 1908 — aRT 151

qrel BT IHHT — A1 39 HRYT b 1 916 FHfea fed 1 o, g7 el 98
B & <141 91q U R § wArfed & 1 o — fufaer ufshar wfgar 9
qIEl & WA Bq Dis (AR YIag= 21 @ IR Iad Afaa ST AT dad
fafaer ufspar dfear &Y aRT 151 © 3faefa fear ST — arql ® G9® &1
IER W I, A AR 9 AT AT $3 ST Bl (P A1 U S > w4
H 3rfere glaeareye afie @ darfaa & 2

Shankarlal v. Mahila Ramdai and ors.

Judgment dated 12.09.2019 passed by the High Court of Madhya

Pradesh (Gwalior Bench) in Second Appeal No. 406 of 2000, reported
in 2020 (2) MPLJ 376

®
CIVIL PROCEDURE CODE, 1908 — Order 6 Rule 17

Amendment — Plea of forgery in any document cannot be examined
at the stage of amendment in pleadings as it is a matter of evidence.

fafaer ufepar wfear, 1908 — anSer 6 AT 17

g — Sl SEES H§ Hewaqr & Afars ffaal § dead & ®R
o gdifera <Y fear i1 gaar Faife Iz geg o1 faug 2

Sarveshvar and ors. v. Sukhdev and ors.

Judgment dated 30.11.2019 passed by the High Court of Madhya

Pradesh (Indore Bench) in Second Appeal No. 3113 of 2018, reported
in 2020 (2) MPLJ 557

Relevant extracts from the judgment:

The order of remand passed by this Court was not a limited remand order

but by that order the trial Court was directed to decide the suit afresh. The plea
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of the petitioner that the alleged will is a forged document, cannot be examined
at this stage since it is a matter of evidence which may be led by the parties
during the trial of the suit. The amendment has been sought on account of the
subsequent development of death of Sukhdev and the alleged will executed by
him. Section 8 of the Act is attracted in case when the male Hindu dies intestate,
therefore, the respondent cannot be restrained from amending the written
statement on the basis of the will, which may be a relevant factor for determining
the applicability of Section 8.

237. CIVIL PROCEDURE CODE, 1908 — Order 6 Rule 17
Amendment of plaint — When new parties are added and they file
their written statements with counter-claim then on the basis of
such subsequent development, the plaintiff should also be allowed
to amend the plaint as evidence will be required to be led by the
parties on the basis of their pleadings.

fufaa ufssar wfear, 1908 — aqwr 6 w17

qeua H HEd — o4 T UHGR Siis T B AR 9 faRaa s @ |rer
9T YTIRTaT UG BRd © d9 39 UTAIddd] 9Gd $ AR WX a1l A}
IIeUF § GG B v A fHAT AT F1f2Y RSP vadRI §RT S
AIffaael & IR W & AT B YEGT HA DY Jvar ) B |

Padam Chand Jain and ors. v. Mahaveer Prasad Jain
Judgment dated 27.08.2019 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Miscellaneous Petition No. 3195 of 2019,
reported in 2020 (2) MPLJ 287

Relevant extracts from the judgment:

From the perusal of the law laid down by the Hon’ble Supreme Court in the
case of Abdul Rehman and anr. v. Mohd. Ruldu and ors., (2012) 11 SCC 341 and
the provision of Order 6 Rule 17, the amendment on the basis of the subsequent
development was a material amendment and the application filed for the same
should have been allowed by the learned trial Court. In the present case as the
new parties were added as defendants and they have filed their written
statements and counter claim. The learned trial Court has permitted the counter
claim but has refused the application for amendment in plaint. Once the counter
claim was permitted then there was no occasion for the trial Court for refusing
the amendment application, as evidence will be required to be lead by the parties
on the basis of the pleadings. If there will be no pleadings it will be objected by
the defendants at the time of evidence. By the aforesaid amendment no prejudice
will be caused to the defendants.
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*238.CIVIL PROCEDURE CODE, 1908 — Order 8 Rule 1

COMMERCIAL COURTS ACT, 2015 — Section 16

(i) Written statement — Prescribed period is 90 days for filing -
Nature of — Held, Order 8 Rule 1 CPC, as amended by
Commercial Courts Act, 2015, provides a mandatory nature of
timeline for filing written statements in commercial disputes —
Courts have no discretion to condone delay — Amended
provision does not apply to non-commercial disputes -
Discretion to condone delay beyond 90 days must be exercised
in cases of extreme hardship or due to factors beyond the
control of parties despite proactive diligence.

(ii) Delay in filing written statement — Condonation of — Defendant
put forth that his counsel did not turn up in Court, thus, written
statement could not be filed — Held, not a cogent reason for
condonation of delay.

fafaer ufeear dfear, 1908 — an<eer 8 fH 1

qifvifsae =maTad iferfaH, 2015 — 9RT 16

(i) faRaa s ysga o1 & fag 9o faaw o1 rafy fafea @ — uafa —
afafseiRa, aftriae =marera aifSfs=, 2015 gRT T2 Senfea e
8 o 1 aidias faael A faRaa oa g\ g U@ amsmus yafa
DY T HHT ST YT HRAT & — AT $ 919 fIeld &9 & &1
B3 fadeifter & 8 — dfea yraam A—aftrfisae faact «w
AT T8) Bhar @ — 90 feaw 4 31f¥a fadia & a1 v & faaFfReR
BT YA IS HfSTE & ATl A frar Afha aauRar & garq
UHHRI & FRAF0T § R Y84 arell uRRerfaat d fear si=m =afag |

(ii) foRaa wor yegfa ¥ fade — & fear s — yfvard) & gRT @9«
foar a6 SHe Afdaqar =maTey § 9@ 3 @ o, sHifay a8
ferftaa ®em ysga 81 ) w1 o1 — afifeiRa, I8 fads & oA
BT 3¢ AR T 2 |

Desh Raj v. Balkishan (Dead) through Proposed LR MS Rohini

Judgment dated 20.01.2020 passed by the Supreme Court in

Civil Appeal No. 433 of 2020, reported in (2020) 2 SCC 708
(Three-Judge Bench)

*239.CIVIL PROCEDURE CODE, 1908 — Order 11 Rule 21 (2)
Non compliance with order for discovery — Effect of — Once suit has
been dismissed under Order 11 Rule 21 of the Code, by virtue of
sub-rule (2) plaintiff is debarred to file fresh suit — Provisions of
Order 11 Rule 21 of the Code are not only important but have a
mandatory effect in the course of trial.
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*240.

*241.

JOTI

fafaer ufspar Gfgar, 1908 — 3w 11 79 21 (2)

UHCIHRT B AR BT JATUTAT — YA — W b 9R Af2dr & A 11
T 21 Suf (1) @ Sfasfa are @RS 81 g1 81, a9 sufrH (2) @
Jafa ar<l AT 918 UG HRA A Y9I 81 ordr @ — 6fEar & e 11
W 21 @ gTaEmE 9 S99 dE@qel © dfed AR @ IgHT H TS
YHTd YEd 2 |

Zamindar Dharmik and Shekshnik Nyas, Indore v. Siddhanath
(deceased) through his L.Rs.

Judgment dated 08.07.2019 passed by the High Court of
Madhya Pradesh (Indore Bench) in Second Appeal No. 191 of 1999,
reported in 2020 (2) MPLJ 100

CIVIL PROCEDURE CODE, 1908 — Order 16 Rules 1, 6 and 7
Summoning of witnesses and documents — When the party files
applications under Order 16 Rules 1, 6 and 7 of the Code and fails
to establish relevance of witnesses mentioned in the list and also
fails in establishing the relevance of document sought to be
summoned, rejection of such application is proper.

fafaer ufoear dfdar, 1908 — am<er 16 A9 1, 6 9 7
IRl U9 SXAESl &1 318 (A1 ST — W9 U R diedr & e 16
R 1, 6 U@ 7 & QA AT UK HRAl © Ya A 4 afdia aiferl &)
UrERTSHAT B1 WG B A B Y&dl @ 91 81 JAgd f6d o ard
Earaoll @) grafiedr w@nfid o3 § f srawe Year 8, a9 09 3ded &I
IRdIBR fHar s Sfaa 21

Prayagnarayan Bansal v. Pavan Chandil

Judgment dated 16.01.2020 passed by the High Court of Madhya

Pradesh (Gwalior Bench) in Miscellaneous Petition No. 6600 of 2019,
reported in 2020 (2) MPLJ 142

CIVIL PROCEDURE CODE, 1908 — Order 21 Rule 65 (as applicable in
State of M.P.)

Auction sale — Executing court after receiving the auction proposal
reserved the case for hearing objection of judgment-debtor — No
order accepting or rejecting the bid passed — Held, such an order
amounts to refusal of bid — No right accrues in favour of auction-
purchaser.
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fafae gfebar dfgan, 1908 — sewr 21 1991 65 (AU, =g o

AT 1)

Hrar famy — e =marer 3 e uyware yra s " foffzeofy
31 3mufed W= Y1a1s =g Frad fear — Jicll o1 TR reEr @il s+ a1
BIg My w8l fear rar — affeiRa, ear e diell didR &= &1
YA @Al @ — FAr—5dl Sl Big AR ST el gl |

Manish Tiwari and ors. v. Deepak Chotrani and ors.
Order dated 08.02.2020 passed by the High Court of Madhya
Pradesh in Miscellaneous Petition No. 4671 of 2018, reported in
2020 (2) MPLJ 612
)

*242.CIVIL PROCEDURE CODE, 1908 — Order 21 Rule 85
Execution — Auction proceedings — Executing Court has no authority
or jurisdiction to extend period to deposit balance amount of
purchase money — Provision of Rule 85 is mandatory in nature and
balance amount ought to have been deposited within 15 days.

fafaer ufspar dfedr, 1908 — ameer 21 fra¥ 85

feare — e srfarfear — e <IrTe™ H1 A9 B i3 5= B
3 ford guaEaf e ) ois AfreRar a1 sfed 8 2 — Ffraw 85 @
YTIE TS GBI & 2 AR AN 53 AU 15 &A1 & Hfiax srazasia s
CIRCIE G 1R

Jagat Bandhu v. Vijay Kaushal and ors.
Judgment dated 20.01.2020 passed by the High Court of
Madhya Pradesh in Miscellaneous Appeal No. 544 of 2017, reported
in 2020 (2) MPLJ 353

)

*243.CIVIL PROCEDURE CODE, 1908 — Order 39 Rules 1 and 2
Temporary injunction — Encroachment — Where a person is found to
be in possession and if another individual is trying to interfere with
the possession of the said person, then temporary injunction can be
granted — But if applicant has encroached upon the government land
then State has special provisions u/s 248 MPLRC for dispossessing
the encroacher - If State wishes to exercise said power, then by issuing
a temporary injunction, Court cannot restrain the State from
dispossessing the plaintiff unless and until prima facie it is shown that
the plaintiffs are having any title in the property in dispute.

fafaer yfsear dfedr, 1908 — 3meer 39 9 1 g 2

I AR — AfAHHIT — ST TP Afdd bl ool A BT YRIT SITAT 2
IR afe B guvT Aafda 9 Afdd & Feol § e STadr 2, a9 IRA
AT Y 61 ST Gadl @ — R Af Iaed Ara - i R rfaspHvr
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244,

HAT 8, T9 TSI D UTH ALAYQY —IToid GfdT &) &RT 248 & Adda
IAAIHHUTHRY Bl dPeall B =q, AT UTaa= 2 — AfT 57 Saa wfdd &1
AT AT 1T & A4 ARATAA IRARN AR SR $-ad Y IS Dl AT
Bl dBeoll PR | AqGG A8] B APl old AP (& Y g&AT gg 7 < am
T 8 & ardhrer fyarfea Wufea § 18 W@ @ 2

Kapoori and ors. v. State of M.P. and ors.

Judgment dated 30.09.2019 passed by the High Court of

Madhya Pradesh (Gwalior Bench) in Miscellaneous Petition No. 5104
of 2019, reported in 2020 (2) MPLJ 261

[
CIVIL PROCEDURE CODE, 1908 — Order 41 Rules 23, 23A, 27 and
Order 9 Rule 13
Remand in civil case — Trial Court has passed the decree on merit
but the first appellate court has not reversed the judgment and
decree on merit and simply held that the Trail Court has wrongly
proceeded ex parte against the defendants — The first appellate court
ought to have considered the appeal on merit and in case the
appellate court finds it to be a fit case for reversal then only it can
remand the case to the Trial Court.

fufaar ufspar wfedar, 1908 — amqer 41 ¥ 23, 23y, 27 w9
Y 9, fFram 13

FagR AMal d gfadeer — f@aRe <[ 3 U-IINl @ AR W
ar=Iftd uTiRa &1 w’g 92 il =marery A Aoy e ar=ifid &1 qor—<iy
® JATIR R YT 1 HRd g daa Ig AMFeiRa fear i faarer =amrera
&R Igfad w9 4 gfaardiT @ favg vauella srdardl &1 18 — yom
el RATATE I [UI—<IY & TR WR 8 e I faarRa S o1 g
afe ardela =mrmera fofa &t srura fean ST Sfaa urar @ daa a9 @
Y&l faarer =T &1 gfadfya fear o awar 2 |

Dineshchandra Sharma (Deceased) through L.Rs. and ors. v.
Rana Dharampal Singh and ors.

Judgment dated 13.02.2020 passed by the High Court of Madhya
Pradesh (Indore Bench) in Miscellaneous Appeal No. 1658 of 2012,
reported in AIR 2020 MP 54

Relevant extracts from the judgment:

It is clear that the first appellate Court can remand the suit to the trial

Court only after reversal of the decree. Under Order 41 Rule 23A CPC where
the civil Court has disposed of the suit otherwise than on a preliminary point
and the first appellate Court has reversed the decree in appeal and found that
a retrial is necessary then the appellate Court may remand the suit as provided

JOTI JOURNAL - OCTOBER 2020 - PART Il 338



under Order 41 Rule 23. In the present case the trial Court has passed the
decree on merit but the first appellate Court has not reversed the judgment and
decree on merit and simply held that the trial Court has wrongly proceeded
ex parte against the defendants by placing reliance over the judgment passed
by the Apex Court in the case of Malkiat Singh and anr. v. Joginder Singh and ors.,
AIR 1998 SC 258. The case of Malkiat Singh (supra) was travelled up to the
Supreme Court after rejection of the application under Order 9 Rule 13 CPC and
not after dismissal of regular first appeal. The Apex Court has considered the scope
of Order 9 Rule 13 CPC and set aside the judgment and decree, therefore, the
facts of the present case are distinguishable. The first appellate Court ought to
have considered the appeal on merit and in case the appellate Court finds it to be
a fit case for reversal then only it can remand the case to the trial Court.
[

245. CIVIL PROCEDURE CODE, 1908 — Order 41 Rule 27

Additional evidence - If proposed documents are not such material

documents which may change the fate of litigation conclusively, then

application filed under Order 41 Rule 27 may be rejected as provisions

of Order 41 Rule 27 of the Code does not authorize any lacuna or gaps

in evidence to be filled up at the stage of appeal.

fafaa ufear dfear, 1908 — ameer 41 W 27

JrfaRad a1ea — afe yearfad sxards 9 drfcad sad -8l @ ol fAorfas
®Y 4 915 & 9RO &l 99 Idhd & a9 ¥ 41 R 27 & arefi9 u=qga
JmaeA fRza foar o1 d&ar @ F9ife e 41 9 27 @ yTam, ardia
D IHT W A B FH B R B D ford aifdrgpa T aa |

Pramod Kumar Jain and ors. v. Kusum Lashkari and ors.
Judgment dated 29.08.2019 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Second Appeal No. 564 of 2008, reported
in 2020 (2) MPLJ 357

Relevant extracts from the judgment:

Through this application, appellants have not successfully demonstrated
the due diligence factor and it appears that these documents are not helpful for
reaching at just conclusion of litigation. It appears to be a dilatory tactics. Those
documents are not such material documents which may change the fate of
litigation conclusively therefore, documents are rejected to be taken on record.
Provisions of Order 41 Rule 27 of CPC does not authorize any lacuna or gaps in
evidence to be filled up at the stage of appeal. It is the duty of the litigating party
to show due diligence. [See: N. Kamalam (Dead) and anr. v. Ayyasamy and anr.,
(2001) 7 SCC 503 and Basayya I. Mathad v. Rudrayya S. Mathad and ors., (2008) 3
SCC 120 and recent pronouncement of the Hon’ble Apex Court in the case of
Jagdish Prasad Patel (D) thr. LRs. v. Shivnath and ors., (2019) 6 SCC 82].

[
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246. CONSUMER PROTECTION ACT, 1986 — Section 2 (1) (d)
CONTRACT ACT, 1872 - Sections 148 and 151

(i)
(i)

(iii)

Consumer — Definition — When any individual is a beneficiary
under the policy then he is definitely a consumer.

Insurance — Insurer is liable to pay value of damaged/
destructed goods as shown in the receipts issued by the
warehouse on the date of storage to farmers.

Bailer and bailee — A person hands over his produce/goods to
any warehouse on rent as a bailer and warehouse accepts this
as a bailee and such relationship does not create a relationship
based only on trust.

SUHTFar A& rferfrad, 1986 — aRT 2 (1) (d)
dfaer srferfaw, 1872 — ©IRTU 148 Ud 151

0
(i)

(iii)

SUATFIT — YRATIT — o9 BIg Aafed uiferll & iasia o arreff @
a9 gz fif¥=a & & Suvladn 2 |

dmr — drmeal feamET @ afouw /T awgal @ S T a1
AN B o SR & ol 6 IARESH §RT ASRT B fAfr &1 Iy
BT T8 Wil A <ertar w2

Suferar va Sufifedl — o aafed e Saure /avgan &1 ol
IARETSH @l fHvd wR Sufenar & wu # |ivar @ vd daxesy S|
e Sufifedl @ wu § e R dxar 2 3R 04T d9g 917 fawa «®
JTETRT €L ST oI T8 Hal @ |

Canara Bank v. United India Insurance Company Limited and ors.
Judgment dated 06.02.2020 passed by the Supreme Court in Civil
Appeal No. 1042 of 2020, reported in (2020) 3 SCC 455

Relevant extracts from the judgment:

The definition of consumer under the Act is very wide and it includes
beneficiaries who can take benefit of the insurance availed by the insured. As
far as the present case is concerned, under the tripartite agreement entered
between the Bank, the cold store and the farmers, the stock of the farmers was
hypothecated as security with the Bank and the Bank had insisted that the said
stock should be insured with a view to safeguard its interest. We may refer to
the penultimate clause of the tripartite agreement which reads as follows:

“WHEREAS the Third Party has agreed to insure the
produce/goods stored in the cold storage to indemnify the
produce in case of any casualty or accident by any means
to cover the risk and also to cover the loan amount to avoid
loss at the cost of the Second Party till the release order or
repayment of the loan amount.”

JOTI JOURNAL - OCTOBER 2020 - PART Il 340



The aforesaid clause in unambiguous terms binds the cold store to insure
the goods, to indemnify the produce, to cover the risk and cover the loan amount.
This insurance policy has to be taken at the cost of the second party which is
the farmer. Therefore, there can be no manner of doubt that the farmer is a
beneficiary under the policy. The farmer is, therefore, definitely a consumer.

We, therefore, affirm the decision of the National Commission that the value
of the goods as reflected in the warehouse receipts should be taken to be the
value on the date of fire. We may add that this value is not very different from
the median value for most of the products. We rely upon the value given in the
warehouse receipts because that was the value which was given by the farmers,
not knowing that their product is going to be burnt, and was accepted by the cold
store, which must have known the value of the product in the local market and
accepted by the Bank, which on the basis of such surety advanced the loan.

In view of the aforesaid discussion, we are of the view that the Bank shall
be entitled to recover the principal amount advanced by it to each one of the
farmers along with the simple interest at the rate of 12% per annum from the
date of advancing of loan till repayment thereof. The insurance company is
liable to pay the value of goods as reflected in the warehouse receipts of each
farmer along with simple interest at the rate of 12% per annum from the date of
fire till payment of the amount. The dues of the Bank till the date of fire will have
to be first determined and, thereafter, the excess will be payable to the farmer
along with the interest.

The argument raised by learned senior counsel appearing for the insurance
company is that since the goods were held in trust by the cold store, the insurance
company is not liable. We are not at all impressed with this argument. This is not
a case where the goods were deposited only on the basis of trust. The goods
were kept in the cold store on payment of rent by the farmer. This is not a case
envisaged under Exclusion Clause 5 quoted hereinabove. These goods were
also not held on commission. Learned senior counsel appearing for the farmers
submits that the relationship between the farmer and the cold store was of bailor
and bailee. He submits that the crops were given on contractual bailment to the
cold store for consideration.

In the present case, as pointed out above, the farmer had agreed to pay
consideration to the cold store and, therefore, the goods were not held in trust
per se but the goods were held by cold store as bailee of the goods for
consideration. The possession of the farm produce was handed over by the
bailor, i.e. farmer to the cold store i.e. the bailee, in terms of the contract. There
may be inter se rights and liabilities between the farmer and the cold store but it
cannot be said that the goods were held ‘in trust’.
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247. CRIMINAL PROCEDURE CODE, 1973 — Section 216

(i) Charge; addition or alteration of — Whether charges can be
added or altered even after the completion of evidence,
arguments and reserving of the judgment? Held, Yes — Test
for addition or alteration of charges — Whether material brought
on record has a direct link or nexus with the ingredients of
the alleged offences?

(ii) Charge; addition or alteration of — Whether evidentiary value
of material already brought on record is to be taken into
consideration? Held, No — Court is only required to prima facie
determine that there exists sufficient material for commencement
of trial and that such material has a connection or link with the
ingredients of the offences for which charges are sought to
be added or altered.

gus yfshar wiedr, 1973 — °RT 216

(i) oMy ¥ uRag= a1 uRads — a1 w1 vd & gof 819 iR faofa ’g
GRIEM 5y 9 & 915 W aTRiv uRafda ar aRkafda feg o waad 27
afrfreiRa, 8F — sRiul &1 uRafga ar uRafda feg o 31 s6Eid
— T AAE TR 18 TS AFFN B BT IR & Hchl & arel
gue Aagdl 27

(i) iy ¥ uRagds ar aRads — Fa1 IfA™ R S A &1
arféas o faar 7 forn s =nfee? siftfeaiRa, =8 — =mare |
HF IE AT © 6 o grear FafRa & f$ AR yR9 1 @
forg gaiw A Sud=r 2 3R 39 dvE &) 9 &1 S JuREl &
AALAS gcdhl & a1 Hun g9e 2 e aRafda ar uRafda s
Jfea 21

Dr. Nallapareddy Sridhar Reddy v. The State of Andhra Pradesh

& ors.

Judgment dated 21.01.2020 passed by the Supreme Court in Criminal
Appeal No. 1934 of 2019, reported in 2020 (1) Crimes 198 (SC)

Relevant extracts from the judgment:

From the precedents P. Kartikalakshmi v. Sri Ganesh, (2017) 3 SCC 347, Anant
Prakash Sinha v. State of Haryana, (2016) 6 SCC 105, CBI v. Karimullah Osan Khan,
(2014) 11 SCC 538 and Jasvinder Saini v. State (Govt. of NCT of Delhi), (2013) 7 SCC
256 it is clear that Section 216 provides the court an exclusive and wide-ranging
power to change or alter any charge. The use of the words “at any time before
judgment is pronounced” in Sub-Section (1) empowers the court to exercise its
powers of altering or adding charges even after the completion of evidence,
arguments and reserving of the judgment. The alteration or addition of a charge
may be done if in the opinion of the court there was an omission in the framing
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of charge or if upon prima facie examination of the material brought on record, it
leads the court to form a presumptive opinion as to the existence of the factual
ingredients constituting the alleged offence. The test to be adopted by the court
while deciding upon an addition or alteration of a charge is that the material
brought on record needs to have a direct link or nexus with the ingredients of
the alleged offence. Addition of a charge merely commences the trial for the
additional charges, whereupon, based on the evidence, itis to be determined whether
the accused may be convicted for the additional charges. The court must exercise
its powers under Section 216 judiciously and ensure that no prejudice is caused
to the accused and that he is allowed to have a fair trial. The only constraint on
the court’s power is the prejudice likely to be caused to the accused by the
addition or alteration of charges. Sub-Section (4) accordingly prescribes the
approach to be adopted by the courts where prejudice may be caused.

X X X

The test adopted by the High Court is correct and in accordance with
decisions of this Court. In the counter affidavit filed by the fourth respondent
before this Court, depositions of PW 1 (LW 1), PW 5 (LW 12) and PW 6 (LW 13)
and their cross-examination have been annexed. The material on record
supports the possibility that in April 2006, the appellant demanded ¥ 5,00,000/-
from PW 1, who is the complainant, in order to secure a doctor’s job for the
complainant’s daughter in the United Kingdom. According to PW 1, he borrowed
the amount from PW 5 (brother-in-law of PW 1) and paid it to the appellant in
the presence of PW 5 and PW 6 (friend of PW 1). Without pronouncing on the
probative value of such evidence, there exists sufficient material on record that
shows a connection or link with the ingredients of the offences under Sections
406 and 420 of the IPC, and the charges sought to be added.

The veracity of the depositions made by the witnesses is a question of trial
and need not be determined at the time of framing of charge. Appreciation of
evidence on merit is to be done by the court only after the charges have been
framed and the trial has commenced. However, for the purpose of framing of
charge the court needs to prima facie determine that there exists sufficient
material for the commencement of trial. The High Court has relied upon the
materials on record and concluded that the ingredients of the offences under
Sections 406 and 420 of the IPC are attracted. The High Court has spelt out the
reasons that have necessitated the addition of the charge and hence, the
impugned order does not warrant any interference.

248. CRIMINAL PROCEDURE CODE, 1973 - Sections 227 and 228
INDIAN PENAL CODE, 1860 — Sections 107 and 306
(i) Abetment to commit suicide — To constitute an offence u/s 306
of the IPC, prosecution has to establish beyond reasonable
doubt that the deceased committed suicide and the accused
abetted the commission of suicide.
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(ii) Validity of charge — The mere fact that the applicant has
developed some intimacy with co-accused, during subsistence
of marriage and failed to discharge her marital obligations, as
such would not amount to “cruelty”, which drove the deceased
to commit suicide - Accused is discharged from the
commission of offence u/s 306 of the IPC.

gus yfshar Gfedr, 1973 — gRIC 227 U9 228

AR <vs Hiddl, 1860 — ©IRIY 107 Ud 306

(i) <noERE & foy TR — ORT 306 AL.EH. & Add R ST B
3 foay AfRISH @1 I8 W98 9 W wfa &A1 80 & qae A
JATHEAT B AR IR 1 IS4 YHT TaTedT &3 =g guRa faar |
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AMATH 7 AR & G B Jawral faesRia @) iR darfes
ScaxcIfial &1 fideT o3 # wd @ | A ¢l “srar” T @ o
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Varsha v. State of M.P.

Order dated 20.01.2020 passed by the High Court of Madhya
Pradesh (Indore Bench) in Criminal Revision No. 6166 of 2019,
reported in 2020 CriLJ 1944

Relevant extracts from the Order:

The mere fact that the applicant has developed some intimacy with
co-accused-Sudeep, during the subsistence of marriage and failed to discharge
her marital obligations, as such would not amount to “cruelty”, which drive the
deceased to commit suicide. To constitute an offence under Section 306, the
Prosecution has to establish beyond reasonable doubt that the deceased
committed suicide and the accused abetted the commission of suicide. But for
the alleged extra marital relationship, which if proved, could be illegal and
immoral, nothing has been brought out by the prosecution to show that the
accused had provoked, incited or induced the husband to commit suicide.

Taking this view of the matter, the present revision petition is allowed. The
impugned order dated 19.08.2019 passed by Third Additional Sessions Judge,
Ratlam in S.T. No. 209/2014 is hereby set aside and the applicant-Varsha is
discharged from the commission of offence under Section 306 of the IPC.

)
*249.CRIMINAL PROCEDURE CODE, 1973 — Section 300

INDIAN PENAL CODE, 1860 — Sections 419, 420, 467, 468 and 471

Double jeopardy — Applicability of — Whether mentioning of different

penal provisions in latter FIR can be considered as different

ingredients justifying it? Held, No - If the substance of two FIRs is
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250.

common, mere addition of some penal provisions will not make
latter FIR based on different materials, allegations and grounds.

gus yfshar wiedr, 1973 — &1 300

ARSI qus AfEdl, 1860 — ©IRIY 419, 420, 467, 468 Ud 471
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Prem Chand Singh v. State of Uttar Pradesh and anr.

Judgment dated 07.02.2020 passed by the Supreme Court in Criminal

Appeal No. 237 of 2020, reported in (2020) 3 SCC 54

)

CRIMINAL PROCEDURE CODE, 1973 — Section 313

INDIAN PENAL CODE, 1860 — Sections 86, 302 and 304

(i) Examination of accused — Inculpatory admissions — Whether
to be relied upon? Held, Yes — Where evidence is available,
Court may proceed to enter verdict of guilt.

(ii) Murder and culpable homicide not amounting to murder —
Determination of — Principles reiterated.

(iii) General defenses — Intoxication and drunkenness — Attribution
of knowledge and intention — Held, Section 86 only attributes
accused with knowledge as he would have if he were not under
the state of voluntary intoxication — Knowledge is to be
presumed as if there was no intoxication — So far as intention
is concerned, it has to be gathered from the attending
circumstances — The test is “was the man beside his mind,
altogether for the time being?” — Degree of intoxication and
time gap between state of intoxication and incident are the
guiding factors.

qus yfepar Afadar, 1973 — &RT 313

ARJIT qvs Gfgdr, 1860 — &IRIY 86, 302 U4 304

(i) <PgEa &1 9hge — JRETS SEIfa — F1 fawam o+ arg
2 affeifRa, & — el aea Sude 81, 981 < <iftar @ faofa
a1 srfifaRad w3 3q a8 wear 2

(i) =T vd Ui Wa 9 <t g WiEl @ — fafway — figia <y
M|

(i) =g gfor&r — 2 vd AfeRu™E — S AR A BT RIYUT —
affeiRa, arT 86 IR F W AT S A9 T IRIYVT BT @ oI

JOTI JOURNAL - OCTOBER 2020 - PART Il 345



S wWwear 92 @ Rafqd & 7 89 wx S99 AT — I 8 B
SULROT B oYt o9 fob HIg 72m o1 8 T — I8l d& 3™ 31
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Paul v. State of Kerala
Judgment dated 21.01.2020 passed by the Supreme Court in Criminal
Appeal No. 38 of 2020, reported in (2020) 3 SCC 115

Relevant extracts from the judgment:

In State of U.P. v. Lakhmi, (1998) 4 SCC 336 the case involved death of the
respondent’s wife. Respondent and the deceased had two children. The
prosecution case was that there were intermittent skirmishes between the couple.
The wife accused the appellant of dissipating his money on account of having
drinks. During the early hours of the fateful day, it is further alleged that the
respondent inflicted blows on the head of the deceased, smashed her skull
leading to instant death. The trial Court convicted the respondent but High Court
acquitted him. We may notice paragraph 8. It reads as under:

“8. As a legal proposition we cannot agree with the High
Court that statement of an accused recorded under Section
313 of the Code does not deserve any value or utility if it
contains inculpatory admissions. The need of law for
examining the accused with reference to incriminating
circumstances appearing against him in prosecution
evidence is not for observance of a ritual in a trial, nor is it
a mere formality. It has a salutary purpose. It enables the
court to be apprised of what the indicted person has to say
about the circumstances pitted against him by the
prosecution. Answers to the questions may sometimes be
flat denial or outright repudiation of those circumstances.
In certain cases the accused would offer some explanations
to incriminative circumstances. In very rare instances the
accused may even admit or own incriminating circumstances
adduced against him, perhaps for the purpose of adopting
legally recognised defences. In all such cases the court
gets the advantage of knowing his version about those
aspects and it helps the court to effectively appreciate and
evaluate the evidence in the case. If an accused admits
any incriminating circumstance appearing in evidence
against him there is no warrant that those admissions should
altogether be ignored merely on the ground that such
admissions were advanced as a defence strategy.”
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We, therefore, have no hesitation in holding that a statement made by the
accused under Section 313 CrPC even it contains inculpatory admissions cannot
be ignored and the Court may where there is evidence available proceed to
enter a verdict of guilt. In the aforesaid Lakhmi case (supra) the accused
specifically stated that he murdered his wife with a kunda and not with phali. The
Court noted further that there was no merit in the defence sought to be set up
under Section 84 of the Penal Code. However, the Court noted as follows: [Lakhmi
case (supra)].

16. ...However, we have noticed that the accused had
adopted another alternative defence which has been
suggested during cross-examination of prosecution
witnesses i.e. his wife and PW 2 (Ramey) were together on
the bed during the early hours of the date of occurrence. If
that suggestion deserves consideration we have to turn to
the question whether the benefit of Exception | to Section
300 of the IPC should be extended to him?

17. The law is that burden of proving such an exception is
on the accused. But the mere fact that the accused adopted
another alternative defence during his examination under
Section 313 of the IPC without referring to Exception | of
Section 300 of IPC is not enough to deny him of the benefit
of the exception, if the Court can cull out materials from
evidence pointing to the existence of circumstances leading
to that exception. It is not the law that failure to set up such
a defence would foreclose the right to rely on the exception
once and for all. It is axiomatic that burden on the accused
to prove any fact can be discharged either through defence
evidence or even through prosecution evidence by showing
a preponderance of probability.

18. In the above context, we deem it useful to ascertain
what possibly would have prompted the accused to kill his
wife. The prosecution case as noted above, is that the
accused was not well- disposed to his wife as she was
always speaking against his drinking habits. We are inclined
to think that, while considering the manner in which he had
suddenly pounced upon his young wife who bore two
children to him and smashed her head during the early
hours, he would have had some other strong cause which
probably would have taken place within a short time prior
to the murder. Certain broad features looming large in
evidence help us in that line of thinking.”

X X X
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As far as the contention that the appellant should be handed down conviction
under Section 304, Part-l, we are not impressed by the said argument. As to
what constitutes murder under Section 300 of the IPC and what constitutes
culpable homicide amounting to murder has been a vexed issue and the subject
matter of a large body of case law. Section 300 of the IPC declares that except
in those cases which are specifically excepted culpable homicide is murder in
situations which have been specifically laid down. They are commonly referred
to as firstly, secondly, thirdly and fourthly under Section 300 of the IPC. If the
intention of the Legislature was that culpable homicide would amount to murder
if it did not fall in any of the five exceptions enumerated in Section 300 of the
IPC. What was the need for the Legislature to ‘waste words’ as it were by declaring
that culpable homicide is murder if the act fell within any of the 4 clauses in
Section 300 of the IPC? In order that an act is to be punished as murder, it must
be culpable homicide which is declared to be murder. Murder is homicide of the
gravest kind. So is the punishment appropriately of the highest order. Murder
requires establishment of the special mens rea while all cases of culpable
homicide may not amount to murder.

X X X

As far as this case is concerned, there can be no doubt that the act which
led to the death has been committed by the appellant. We can safely proceed
on the basis also that it amounts to culpable homicide. Going by the
circumstances present in this case and in particular injuries suffered, it is quite
clear that the act would fall within the scope of Section 300 of the IPC. If the act
results in culpable homicide which does not amount to murder, then and then
alone the question arises of applying Section 304 Part-l or Part-ll as the case
may be. Appellant cannot extricate himself from the consequence of his act
attracting the ingredients of murder by pointing out Section 304 Part | which
also contains the expression, “the act with the intention to cause death”. The
implications are vastly different. Section 304 of the IPC would apply only in a
case where culpable homicide is not murder. If the act amounting to culpable
homicide satisfies any of the four criteria to bring it under the offence of murder,
being mutually exclusive, there can be no scope for applying Section 304 of the
IPC. On the other hand, if the act is culpable homicide as falling in any of the
five exceptional circumstances mentioned in Section 300 and then it would amount
to culpable homicide not amounting to murder. In cases where the accused is
able to establish he is entitled to the benefit of any of the exceptions under
Section 300 then his case may be considered under Part-I or Part-Il of Section
304 of the IPC depending on whether the act which caused the culpable homicide
was done with the intention of causing death or with knowledge that it is likely to
cause death. That apart, cases of culpable homicide which do not attract any of
the four situations under Section 300 would still be culpable homicide to be
dealt with under Section 304 of the IPC. However, if the case falls under any of
the four limbs of Section 300, there would be no occasion to allow Section 304
to have play. If the act which caused the death and which is culpable homicide is
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done with the intention of causing death, then it would be murder. This is however
subject to the act not being committed in circumstances attracting any of the 5
exceptions. Appellant’s contention that it would be culpable homicide not
amounting to murder and reliance placed on the words ‘done with the intention
of causing death’ in Section 304 Part-| is wholly meritless.

X X X

Section 86 of the IPC enunciates presumption that despite intoxication which
is not covered by the last limb of the provision, the accused person cannot ward
off the consequences of his act. A dimension however about intoxication may be
noted. Section 86 begins by referring to an act which is not an offence unless
done with a particular knowledge or intent. Thereafter, the law giver refers to a
person committing the act in a state of intoxication. It finally attributes to him
knowledge as he would have if he were not under the state of intoxication except
undoubtedly, in cases where the intoxicant was administered to him either against
his will or without his knowledge. What about an act which becomes an offence
if it is done with a specific intention by a person who is under the state of
intoxication? Section 86 does not attribute intention as such to an intoxicated
man committing an act which amounts to an offence when the act is done by a
person harbouring a particular intention. This question has engaged the attention
of this Court in the decision in Basdev v. State of Pepsu, AIR 1956 SC 488. In the
said case the appellant, a retired military official went to attend a wedding. The
appellant was very drunk. He asked a young boy to step aside a little so that he
could occupy a convenient seat. The boy did not budge. The appellant fired
from a pistol, he had with him, in the abdomen of the boy which proved fatal.
This Court inter alia held as follows:

“It is no doubt true that while the first part of the section
speaks of intent or knowledge, the latter part deals only
with knowledge and a certain element of doubt in
interpretation may possibly be felt by reason of this omission.
If in voluntary drunkenness knowledge is to be presumed
in the same manner as if there was no drunkenness, what
about those cases where mens rea is required?

Are we at liberty to place intent on the same footing, and if so,
why has the section omitted intent in its latter part? This is not
the first time that the question comes up for consideration. It
has been discussed at length in many decisions and the result
may be briefly summarised as follows:-

5. So far as knowledge is concerned, we must attribute to
the intoxicated man the same knowledge as if he was quite
sober. But so far as intent or intention is concerned, we
must gather it from the attending general circumstances of
the case paying due regard to the degree of intoxication.
Was the man beside his mind altogether for the time being?
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If so it would not be possible to fix him with the requisite
intention. But if he had not gone so deep in drinking, and
from the facts it could be found that he knew what he was
about, we can apply the rule that a man is presumed to
intend the natural consequences of his act or acts.

6. Of course, we have to distinguish between motive,
intention and knowledge. Motive is something which prompts
a man to form an intention and knowledge is an awareness
of the consequences of the act. In many cases intention
and knowledge merge into each other and mean the same
thing more or less and intention can be presumed from
knowledge. The demarcating line between knowledge and
intention is no doubt thin but it is not difficult to perceive
that they connote different things. Even in some English
decisions, the three ideas are used interchangeably and
this has led to a certain amount of confusion.”

In this case there is no evidence about how drunk the appellant was or
whether the drunkenness in any way stood in the way of the appellant forming
the requisite intention. There is also gap between the time when he was allegedly
found drinking and the time of the crime. Moreover, in his Section 313 CrPC
statement, according to him, he has stated that he fell fast asleep and he got up
to see his wife hanging. The principle that would apply therefore is that appellant
can be presumed to have intended the natural consequences of his act.

)
*251.CRIMINAL PROCEDURE CODE, 1973 — Section 386

Remand - In a criminal case, remand is not to be ordered as a matter

of course - It is only if there is a mis-trial or some technical issues

have arisen that such an order may be made but in very rare
circumstances.

<us gfdpar wfedr, 1973 — &_T 386

AU or — ITURIR® ArTel A URIU T BT MY AH A H ST 1]
T ST ATfey — U e Y Sad a4 {3 S gedr @ o9 Ffeyul faarer
B3IT &1 AT I3 dBD! JgaT I~ gl 8l, fbg = srameer yRReferay
7 8

Kooli Saseendran and ors. v. State of Kerala etc.

Judgment dated 17.12.2019 passed by the Supreme Court in Criminal
Appeal No. 1874 of 2010, reported in AIR 2020 SC 1729
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*252.CRIMINAL PROCEDURE CODE, 1973 — Section 394

253.

Appeal; abatement of — Whether entire appeal would be abated on
the death of accused appellant where appeal was preferred against
sentence as well as fine? Held, No — Appeal against fine shall be
considered on merits after giving opportunity of hearing to the legal
heirs of accused.

que yfshar wfadr, 1973 — 9T 394

el BT SUTHT — FT I8l BRIEAN & Ard—areT Iefqvs o favg o ardfia
®) ¢ 7, 98 Afrgw srfieeff #1 g w O arfier Suwfia @ wreEfi?
afifreiRa, 81 — g @ fafte STRIfSreTRal @1 gaa1s &1 saeR <4
@ 91 3efcvs @ favg arfiad &1 o<y W FRIGpa fHar seam |
Ramesan (dead) L.R. Girija A v. The State of Kerala

Judgment dated 21.01.2020 passed by the Supreme Court in Criminal
Appeal No. 77 of 2020, reported in 2020 (1) Crimes 163 (SC)
([

CRIMINAL PROCEDURE CODE, 1973 - Sections 437 and 439

(i) Bail — Factors to be considered while granting or cancelling
bail — Explained.

(ii) Bail; cancellation of — Held, cancellation of bail is a harsh order
and it must not be lightly resorted to — Bail may be cancelled
where Court granting bail has ignored relevant material
indicating involvement of accused or takes into consideration
irrelevant material for grant of bail to accused.

qus yfshar wfadr, 1973 — RV 437 U9 439

(i) <M — SEFd HeR A1 FRE d3d 99 3R f$y o 91 aR®
— ATET BT TS |

(i) wwma R fear s — ffeeiRa, s fsa fear s e
PHOIR ARY 2 3R 38 ATERUG: JqenlRa 121 fHar s anfay — wigt
SATATI S ad 999 ARgaa &1 dferaar Rfa a1 ara gaTa
qcdl Bl JARWT B < AT AYTHAIS daal &t faar § forar 7 &8t
98T, S R &1 o1 9l 2

Myakala Dharmarajam and ors. v. State of Telangana and anr.

Judgment dated 07.01.2020 passed by the Supreme Court in Criminal
Appeal No. 1974 of 2019, reported in (2020) 2 SCC 743

Relevant extracts from the judgment:

The factors to be considered while granting bail have been held by this

Court to be the gravity of the crime, the character of the evidence, position and
status of the accused with reference to the victim and witnesses, the likelihood
of the accused fleeing from justice and repeating the offence, the possibility of
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his tampering with the evidence and witnesses, and obstructing the course of
justice etc. Each criminal case presents its own peculiar factual scenario and,
therefore, certain grounds peculiar to a particular case may have to be taken
into account by the Court. The court has to only opine as to whether there is
prima facie case against the accused. For the purpose of bail, the Court must
not undertake meticulous examination of the evidence collected by the police and
comment on the same. [Kanwar Singh Meena v. State of Rajasthan, (2012) 12 SCC 180]

In Raghubir Singh v. State of Bihar, (1986) 4 SCC 481 this Court held that bail
can be cancelled where (i) the accused misuses his liberty by indulging in similar
criminal activity, (ii) interferes with the course of investigation, (iii) attempts to
tamper with evidence or witnesses, (iv) threatens witnesses or indulges in similar
activities which would hamper smooth investigation, (v) there is likelihood of his
fleeing to another country, (vi) attempts to make himself scarce by going
underground or becoming unavailable to the investigating agency, (vii) attempts
to place himself beyond the reach of his surety, etc. The above grounds are
illustrative and not exhaustive. It must also be remembered that rejection of bail
stands on one footing but cancellation of bail is a harsh order because it interferes
with the liberty of the individual and hence it must not be lightly resorted to.

254, CRIMINAL PROCEDURE CODE, 1973 — Section 438

CONSTITUTION OF INDIA - Article 21

(i) Anticipatory bail — Reference made to larger Bench in the light
of previous contradictory judgments, answered — Factors to
be kept in mind while dealing with application of anticipatory
bail laid down.

(ii) Anticipatory bail — Whether anticipatory bail can be ordered to
remain in force for a limited period so as to enable that person
to seek regular bail from trial court? Held, generally such an
order should be passed without any restriction on time -
However, in specific facts or features of a case, Court may
impose appropriate condition including limiting it to time or
event.

(iii) Anticipatory bail — Whether life of an anticipatory bail should
end at the time and stage when the accused is summoned by
the Court? Held, No — Unless the anticipatory bail is limited for
a specific tenure, it does not end at the time and stage of
summoning or framing of charge.

que yfshar Gfadr, 1973 — 9T 438

HRA BT Giaem — ABT 21

() < S — gdadf faxtamareh fofar @ selies 9 g9g< fis @i
fya s foffa fear = — aifira S @ amd<a @ g7aE @
TN &9 & @ O dTd dR& Y@ifed fey 77|
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(ii) 3rfyw S — Fan Af wEa & g st & fag gardy <@
BT AT AT &1 Jaar @ drfe ¢a1 @afp faarer =marea | fFrafia
STHTFG UTwd & g ? AffeiRa, amm=aaar 89T 13 999 iR dig
yfadsr <y fa=m aiRa fear s=r arfay — sraife, fed ame @
fafdrse qeat ar fagiware ¥, =mraTera Sfua ord o adY @ foraw
THY AT gedr fay aa yara e oear off aftafea 2

(iii) R ST — 1 ARG T B AATAT §RT I8 fHY 91 & a9
3R UpH R AFAH ST BT Y9G GETS B ST Arfee? srffaeifRa,
e — o9 @ & AU S o) v faldre wwamafy o fag difta
TEY fpar T 81, I8 9HA B AT IARIY faRaAT & UhH R Fa1S T8
Bar g |

Sushila Aggarwal and ors. v. State (NCT of Delhi) and anr.
Judgment dated 29.01.2020 passed by the Supreme Court in Special
Leave Petition (Criminal) No. 7281 of 2017, reported in 2020 (1)
Crimes 225 (SC) (Constitution Bench)

Relevant extracts from the judgment:

In the light of the conflicting views of the different Benches of varying
strength, more particularly in the cases of Shri Gurbaksh Singh Sibbia and ors. v.
State of Punjab, (1980) 2 SCC 565; Siddharam Satlingappa Mhetre v. State of
Maharashtra, (2011) 1 SCC 694; Bhadresh Bipinbhai Sheth v. State of Gujarat, (2016)
1 SCC 152 on the one side and in the cases of Salauddin Abdulsamad Shaikh v.
State of Maharashtra, (1996) 1 SCC 667, subsequently followed in the case of
K.L. Verma v. State and anr., (1998) 9 SCC 348; Sunita Devi v. State of Bihar, (2005)
1S8CC 608; Nirmal Jeet Kaur v. State of M.P., (2004) 7 SCC 558; HDFC Bank Limited
v. J.J. Mannan, (2010) 1 SCC 679 and Satpal Singh v. State of Punjab, (2018) 4 SCC
303, the following questions are referred for consideration by a larger Bench:

“(1) Whether the protection granted to a person under Section
438 Cr.P.C. should be limited to a fixed period so as to
enable the person to surrender before the Trial Court and
seek regular bail?

(2) Whether the life of an anticipatory bail should end at the
time and stage when the accused is summoned by the
court?”

X X X

The answer to the first question in the reference made to this Bench is that
there is no offence, per se, which stands excluded from the purview of Section
438, & except the offences mentioned in Section 438(4). In other words,
anticipatory bail can be granted, having regard to all the circumstances, in respect
of all offences. At the same time, if there are indications in any special law or
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statute, which exclude relief under Section 438(1) they would have to be duly
considered. Also, whether anticipatory offences should be granted, in the given
facts and circumstances of any case, where the allegations relating to the
commission of offences of a serious nature, with certain special conditions, is a
matter of discretion to be exercised, having regard to the nature of the offences,
the facts shown, the background of the applicant, the likelihood of his fleeing
justice (or not fleeing justice); likelihood of co-operation or non-co-operation
with the investigating agency or police, etc. There can be no inflexible time
frame for which an order of anticipatory bail can continue.

Therefore, this court holds that the view expressed in Salauddin Abdulsamad
Shaikh, K.L. Verma, Nirmal Jeet Kaur, Satpal Singh, Adri Dharan Das v. State of
West Bengal, (2005) 4 SCC 303, HDFC Bank, J.J. Manan (supra) and Naresh Kumar
Yadav v. Ravindra Kumar Yadav, (2008) 1 SCC 632 about the Court of Sessions, or
the High Court, being obliged to grant anticipatory bail, for a limited duration, or
to await the course of investigation, so as the “normal court” not being “bye
passed” or that in certain kinds of serious offences, anticipatory bail should not
be granted normally-including in economic offences, etc. are not good law. The
observations — which indicate that such time related or investigative event related
conditions, should invariably be imposed at the time of grant of anticipatory bail
are therefore, overruled. Similarly, the observations in Mhetre (supra) that “the
courts should not impose restrictions on the ambit and scope of section 438 Cr.P.C.
which are not envisaged by the Legislature. The court cannot rewrite the provision of the
statute in the garb of interpreting it” is too wide and cannot be considered good
law. It is one thing to say that as a matter of law, ordinarily special conditions
(not mentioned in Section 438(2) read with Section 437(3) should not be
imposed; it is an entirely different thing to say that in particular instances, having
regard to the nature of the crime, the role of the accused, or some peculiar
feature, special conditions should not be imposed. The judgment in Sibbia (supra)
itself is an authority that such conditions can be imposed, but not in a routine or
ordinary manner and that such conditions then become an inflexible “formula”
which the courts would have to follow. Therefore, courts and can, use their
discretion, having regard to the offence, the peculiar facts, the role of the
offender, circumstances relating to him, his likelihood of subverting justice (or a
fair investigation), likelihood of evading or fleeing justice-to impose special
conditions. Imposing such conditions, would have to be on a case to case basis,
and upon exercise of discretion by the court seized of the application under
Section 438. In conclusion, it is held that imposing conditions such as those
stated in Section 437(2) while granting bail, are normal; equally, the condition
that in the event of the police making out a case of a likely discovery under
Section 27 of the Evidence Act, person released on bail shall be liable to be
taken in police custody for facilitating the discovery. Other conditions, which are
restrictive, are not mandatory; nor is there any invariable rule that they should
necessarily be imposed or that the anticipatory bail order would be for a time
duration, or be valid till the filing of the FIR, or the recording of any statement
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under Section 161, Cr.P.C. etc. Other conditions may be imposed, if the facts of
the case so warrant.

The following answers to the reference are set out:

(1) Regarding question No. 1, this court holds that the protection granted
to a person under Section 438 Cr.P.C. should not invariably be limited to a fixed
period; it should inure in favour of the accused without any restriction on time.
Normal conditions under Section 437(3) read with Section 438(2) should be
imposed; if there are specific facts or features in regard to any offence, it is
open for the court to impose any appropriate condition (including fixed nature
of relief, or its being tied to an event) etc.

(2) As regards the second question referred to this court, it is held that the
life or duration of an anticipatory bail order does not end normally at the time
and stage when the accused is summoned by the court, or when charges are
framed, but can continue till the end of the trial. Again, if there are any special
or peculiar features necessitating the court to limit the tenure of anticipatory
bail, it is open for it to do so.

This court, in the light of the above discussion in the two judgments, and in
the light of the answers to the reference, hereby clarifies that the following need
to be kept in mind by courts, dealing with applications under Section 438, Cr.P.C.:

(1) Consistent with the judgment in Shri Gurbaksh Singh Sibbia (supra),
when a person complains of apprehension of arrest and approaches for order,
the application should be based on concrete facts (and not vague or general
allegations) relatable to one or other specific offence. The application seeking
anticipatory bail should contain bare essential facts relating to the offence, and
why the applicant reasonably apprehends arrest, as well as his side of the story.
These are essential for the court which should consider his application, to
evaluate the threat or apprehension, its gravity or seriousness and the
appropriateness of any condition that may have to be imposed. It is not essential
that an application should be moved only after an FIR is filed; it can be moved
earlier, so long as the facts are clear and there is reasonable basis for
apprehending arrest.

(2) It may be advisable for the court, which is approached with an application
under Section 438, depending on the seriousness of the threat (of arrest) to
issue notice to the public prosecutor and obtain facts, even while granting limited
interim anticipatory bail.

(3) Nothing in Section 438 Cr.P.C., compels or obliges courts to impose
conditions limiting relief in terms of time, or upon filing of FIR, or recording of
statement of any witness, by the police, during investigation or inquiry, etc. While
considering an application (for grant of anticipatory bail) the court has to consider
the nature of the offence, the role of the person, the likelihood of his influencing
the course of investigation, or tampering with evidence (including intimidating
witnesses), likelihood of fleeing justice (such as leaving the country), etc. The
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courts would be justified and ought to impose conditions spelt out in Section
437(3), Cr. P.C. [by virtue of Section 438(2)]. The need to impose other restrictive
conditions, would have to be judged on a case by case basis, and depending
upon the materials produced by the state or the investigating agency. Such
special or other restrictive conditions may be imposed if the case or cases
warrant, but should not be imposed in a routine manner, in all cases. Likewise,
conditions which limit the grant of anticipatory bail may be granted, if they are
required in the facts of any case or cases; however, such limiting conditions
may not be invariably imposed.

(4) Courts ought to be generally guided by considerations such as the
nature and gravity of the offences, the role attributed to the applicant, and the
facts of the case, while considering whether to grant anticipatory bail, or refuse
it. Whether to grant or not is a matter of discretion; equally whether and if so,
what kind of special conditions are to be imposed (or not imposed) are dependent
on facts of the case, and subject to the discretion of the court.

(5) Anticipatory bail granted can, depending on the conduct and behavior
of the accused, continue after filing of the charge sheet till end of trial.

(6) An order of anticipatory bail should not be “blanket” in the sense that it
should not enable the accused to commit further offences and claim relief of
indefinite protection from arrest. It should be confined to the offence or incident,
for which apprehension of arrest is sought, in relation to a specific incident. It
cannot operate in respect of a future incident that involves commission of an
offence.

(7) An order of anticipatory bail does not in any manner limit or restrict the
rights or duties of the police or investigating agency, to investigate into the
charges against the person who seeks and is granted pre-arrest bail.

(8) The observations in Sibbia (supra) regarding “limited custody” or
“deemed custody” to facilitate the requirements of the investigative authority,
would be sufficient for the purpose of fulfilling the provisions of Section 27, in
the event of recovery of an article, or discovery of a fact, which is relatable to a
statement made during such event (i.e deemed custody). In such event, there is
no question (or necessity) of asking the accused to separately surrender and
seek regular bail. Sibbia (supra) had observed that if and when the occasion
arises, it may be possible for the prosecution to claim the benefit of Section 27
of the Evidence Act in regard to a discovery of facts made in pursuance of
information supplied by a person released on bail by invoking the principle stated
by this Court in State of U.P. v. Deoman Upadhyaya, AIR 1960 SC 1125.

(9) It is open to the police or the investigating agency to move the court
concerned, which grants anticipatory bail, for a direction under Section 439(2)
to arrest the accused, in the event of violation of any term, such as absconding,
non-cooperating during investigation, evasion, intimidation or inducement to
witnesses with a view to influence outcome of the investigation or trial, etc.
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(10) The court referred to in para (9) above is the court which grants
anticipatory bail, in the first instance, according to prevailing authorities.

(11) The correctness of an order granting bail, can be considered by the
appellate or superior court at the behest of the state or investigating agency,
and set aside on the ground that the court granting it did not consider material
facts or crucial circumstances. (See Prakash Kadam v. Ramprasad Vishwanath
Gupta, (2011) 6 SCC 189; Jai Prakash Singh (supra), State through C.B.I. v. Amarmani
Tripathi, (2005) 8 SCC 21). This does not amount to “cancellation” in terms of
Section 439(2), Cr.P.C.

(12) The observations in Siddharam Satlingappa Mhetre (supra) (and other
similar judgments) that no restrictive conditions at all can be imposed, while
granting anticipatory bail are hereby overruled. Likewise, the decision in Salauddin
Abdulsamad Shaikh (supra) and subsequent decisions (including K.L. Verma
(supra); Sunita Devi (supra); Adri Dharan Das (supra); Nirmal Jeet Kaur (supra);
HDFC Bank Limited (supra); Satpal Singh (supra) and Naresh Kumar Yadav (supra)
which lay down such restrictive conditions or terms limiting the grant of
anticipatory bail, to a period of time are hereby overruled.

255. CRIMINAL PROCEDURE CODE, 1973 — Section 439

N.D.P.S. ACT, 1985 - Section 37

(i) Bail — NDPS Act — Restrictions and limitations under — Power to
grant bail is subject to the limitation placed by Section 37 —
Two conditions must be satisfied before granting bail; firstly,
prosecution must be given an opportunity to oppose
application and secondly, the Court must be satisfied that there
are reasonable grounds for believing that applicant is not guilty
of such offence — Recording of such satisfaction is sine qua non
for granting bail under the Act.

(ii) “Reasonable grounds” occurring in Section 37 of 1985 Act —
Connotation of — “Reasonable grounds” means something more
than prima facie ground — Reasonable belief contemplated in
provision requires existence of such facts and circumstances
as are sufficient in themselves to justify satisfaction that the
accused is not guilty of the alleged offence.

qus yfpar Afadr, 1973 — ©RT 439

e N vd a1yard ugref rferfs, 1985 — oIRT 37

(i) wHa — S srftfm — yfosg va e — sea < @t
wIfth ©IRT 37 &1 €T & JYeAefS @ — S9Ed <A | Ugdl &I wal &l
URT BT A1RY; Yo, AT $I AMMAST BT faRg S &7 e faam
ST ARy AR fgdia, =marea &) " g4 Ty & a7 fagam
P o fory IfFagaa amaR 2 & 3mdss 59 d’E D AU &I <IH)
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(ii) 1985 @ IIfFRET @Y a1 37 ¥ yYaad “Ylaagad maR” — arad —
“Ifagad MR’ &1 3ief 2 U greAT’ IRl ¥ §9 AfS — 9
grae § uRefeqa gfaagaa fazaw ¢80 oAl v aRRefaal @
faermm= 819 @Y 39&ET HIAT 2 S U AT H 39 91 PT GHTENT B
@ forg yaia & & afgaa i@ smoxrer &1 <) 1) 2

State of Kerala etc. v. Rajesh etc.
Judgment dated 24.01.2020 passed by the Supreme Court in Criminal
Appeal No. 154 of 2020, reported in 2020 (1) Crimes 158 (SC)

Relevant extracts from the judgment:

The scheme of Section 37 of NDPS Act reveals that the exercise of power
to grant bail is not only subject to the limitations contained under Section 439 of
the CrPC, but is also subject to the limitation placed by Section 37 which
commences with non-obstante clause. The operative part of the said section is
in the negative form prescribing the enlargement of bail to any person accused
of commission of an offence under the Act, unless twin conditions are satisfied.
The first condition is that the prosecution must be given an opportunity to oppose
the application; and the second, is that the Court must be satisfied that there
are reasonable grounds for believing that he is not guilty of such offence. If
either of these two conditions is not satisfied, the ban for granting bail operates.

The expression “reasonable grounds” means something more than prima
facie grounds. It contemplates substantial probable causes for believing that
the accused is not guilty of the alleged offence. The reasonable belief
contemplated in the provision requires existence of such facts and circumstances
as are sufficient in themselves to justify satisfaction that the accused is not
guilty of the alleged offence. In the case on hand, the High Court seems to have
completely overlooked the underlying object of Section 37 that in addition to the
limitations provided under the CrPC, or any other law for the time being in force,
regulating the grant of bail, its liberal approach in the matter of bail under the
NDPS Act is indeed uncalled for.

We may further like to observe that the learned Single Judge has failed to
record a finding mandated under Section 37 of the NDPS Act which is a sine qua
non for granting bail to the accused under the NDPS Act.

[
*256.CRIMINAL TRIAL:

Circumstantial evidence — In a case based on circumstantial

evidence, when the circumstances relied upon by the prosecution

to prove the guilt of the accused are not complete and do not lead
to the conclusion that in all human probability the murder must have
been committed by the accused, conviction cannot be sustained.
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IMRISI® fa=Ror:
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Mohd. Younus Ali Tarafdar v. State of West Bengal
Judgment dated 20.02.2020 passed by the Supreme Court in Criminal
Appeal No. 119 of 2010, reported in (2020) 3 SCC 747

EVIDENCE ACT, 1872 — Section 45

NEGOTIABLE INSTRUMENTS ACT, 1881 — Sections 118 (a), 138 and

139

(i) Handwriting expert — In terms of Section 45 of Evidence Act,
opinion of handwriting expert is a relevant piece of evidence
but not conclusive evidence.

(ii) Presumption — Once issuance of cheque is admitted/
established, presumption would arise u/s 139 of Negotiable
Instruments Act, in favour of the holder of the cheque although
the nature of presumption u/s 139 and 118(a) of the Negotiable
Instruments Act of the Negotiable Instruments Act are
rebuttable and the burden lies upon the accused to rebut the
presumption by adducing evidence.

e SffArfraH, 1872 — GIRTY 45

e foraa srferfaH, 1881 — aRTY 118 (%) 138 Ud 139

() swaE favivg — weg At aw &) arT 45 @ dod ¥ sWaw
faelys &1 I 91Ed BT P JEITA 3 & fhg I8 Fears e a8
=

(ii) SUERTT —<4 (& IR AP BT JARI ST Wigd /A1 81 S1aT 8 a9
T foraa SIIfRAT 3 9RT 139 & T STURYT 4% & RS >
e #§ Soa~ gl Jeify uRebr for@a Siferfras & T 139 Td 118(a)
P SULRCT P P e 2 fHg IUTRIT &1 A& UK I
Efd o &1 MR AT o= ghar 2|

Rajeshbhai Muljibhai Patel and ors. v. State of Gujarat and anr.

Judgment dated 10.02.2020 passed by the Supreme Court in Criminal
Appeal No. 251 of 2020, reported in (2020) 3 SCC 794

Relevant extracts from the judgment:

It is also to be pointed out that in terms of Section 45 of the Evidence Act,

the opinion of handwriting expert is a relevant piece of evidence; but it is not a
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conclusive evidence. It is always open to the plaintiff-appellant No.3 to adduce
appropriate evidence to disprove the opinion of the handwriting expert. That
apart, Section 73 of the Indian Evidence Act empowers the Court to compare
the admitted and disputed writings for the purpose of forming its own opinion.
Based on the sole opinion of the handwriting expert, the FIR ought not to have
been registered. Continuation of FIR No.I1-194/2016, in our view, would amount
to abuse of the process of Court and the petition filed by the appellants under
Section 482 Cr.P.C. in Criminal Misc. Application N0.2735/2017 to quash the
FIR 1-194/2016 is to be allowed.

When once the issuance of cheque is admitted/established, the
presumption would arise under Section 139 of the N.I. Act in favour of the holder
of cheque. The nature of presumptions under Section 139 of the N.I. Act and
Section 118(a) of the Evidence Act are rebuttable. The burden lies upon the
accused to rebut the presumption by adducing evidence.

258. EVIDENCE ACT, 1872 — Section 113-A

INDIAN PENAL CODE, 1860 — Sections 306 and 498-A

(i) Presumption — To attract the applicability of section 113-A of
the Evidence Act, the following conditions are required to be
satisfied:

(a) the woman has committed suicide;

(b) such suicide has been committed within a period of seven
years from the date of her marriage;

(c) the husband or his relatives who are charged had
subjected her to cruelty.

(ii) Merely because an accused is found guilty of an offence
punishable u/s 498-A of the Code and the death has occurred
within a period of seven years of marriage, accused cannot be
automatically held guilty for offence punishable u/s 306 of the
Code by employing the presumption u/s 113-A of the Act -
Unless prosecution establishes that some act or illegal
omissions by the accused has driven the deceased to commit
suicide, conviction u/s 306 of the Code would not be tenable.

e AferfH, 1872 — €T 113—¢

ARdI vs AiEdr, 1860 — SIRIY 306 Ud 498—T

(i) SUERUT — AE ARAFTRH B GIRT 113—T B YAISAdT B BT B
@ ford fFrafaRaa aRRfoay &1 g1 8 smavas 2:
(@) #feeT gRT TcHET B TS B,
(b) T TR faare @ A | Wd 9d & Haw B T B,
(c) ufd a1 S¥a ARl o IRIfUG f&d & 2, 7 S9a gfa sar

B ofY |
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(i) Pad 39 IR & o JFRIG GiAAT S aRT 498—T B Fda qvsA™
=T BT 1Y 91T AT AR g, faare | wrd avf & Hfiaw #1Ra g%,
ANRFT ¥@a: 1 iedr ST aRT 113—¢ 3 IUIRON S g Aiear &1
HRT 306 & JAdd qUSI uxrer & ford <Y 1Y savrar i "dhar —
4 9 AFAIS g8 whfid T2l dxar & fgad g fed W fed
AT P IAAAT AT 7 HADT Bl AT HIRT B =g, IR fHa,
wHiedr @1 g1 306 & 3favia qiuRifg a=g 78 1|

Gurjit Singh v. State of Punjab
Judgment dated 26.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1492 of 2010, reported in AIR 2020 SC 1785

Relevant extracts from the order:

It could be seen, that the view taken by the three—Judge Bench of this
Court in the case of Ramesh Kumar v. State of Chhattisgarh, AIR 2001 SC 3837 that
when a case does not fall under clause secondly or thirdly, it has to be decided
with reference to the first clause, i.e., whether the accused has abetted the
commission of suicide by intentionally instigating her to do so; has been
consistently followed. As such, we are of the view that merely because an accused
is found guilty of an offence punishable under Section 498-A of the IPC and the
death has occurred within a period of seven years of the marriage, the accused
cannot be automatically held guilty for the offence punishable under Section
306 of the IPC by employing the presumption under Section 113-A of the Evidence
Act. Unless the prosecution establishes that some act or illegal omission by the
accused has driven the deceased to commit the suicide, the conviction under
Section 306 would not be tenable.

*259.FOREST ACT, 1927 — Section 68

Compounding — When accused takes recourse to remedy of
compounding the offence, it presupposes that he has admitted the
commission of stated offence or about the use of seized vehicle in
the commission of the offence — Therefore, denial of releasing the
seized vehicle by the competent authority merely on the fact that
the accused has admitted his guilt, is not justified — Before such
denial, the competent authority is obliged to reckon tangible factors
such as gravity of offence or that the vehicle has been used for
commission of specified offence even in the past.

91 Jrferf-ras, 1927 — &IRT 68

I — O9 IJPYTd JWTET B AT D SUT BT (A AT 2, a9 I
gdargHaIa giar @ f S¥+ IRIfG IruRTer &1 $1RT 1 W aR fHar @
T ST 918 BT SYIIIT IJURTT B H fhar @ — saferd a& yrierer) grRT
UHAE 39 ATER WR W a8 Bl Jad $1 4 J91 1 6 afgaa 3
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o+t YT WeR *x off }, =maifaa 9 2— 39 avE & ) & yd
e IR d SRBI oI a1 $1 T+Rar a1 99 falkre srarre s1Rka
A I ared & gd § ol SuAT B = A @A 2 9 2

Rakesh alias Tattu v. State of Madhya Pradesh & ors.
Judgment dated 15.11.2019 passed by the Supreme Court in Criminal
Appeal No. 1689 of 2019, reported in AIR 2020 SC 1929

260. HINDU MARRIAGE ACT, 1955 — Sections 11 and 15

CRIMINAL PROCEDURE CODE, 1973 - Section 125

(i) Bar to remarriage — Bar u/s 15 of the Hindu Marriage Act applies
only if the appeal is filed within the period of limitation and not
after expiry of period of limitation.

(ii) Maintenance - Second marriage contracted during the
pendency of an appeal from a decree of divorce is not ab initio
void and certainly not when such an appeal is filed after expiry
of the period of limitation — Wife entitled for maintenance.

fe=g faare aftfam, 1955 — 9RIG 11 ©& 15

qus yfsbar wfadr, 1973 — aRT 125

(i) yafdare w ufads — fag faare s &) arT 15 @1 yfage T
AT BaT @ Wafe rdier afRefir aafy & sfasia uvga &) 718 8 7 &
frefRa aRedr srafer gearq yxga «1 1€ 8

(ii) wRT—iyvr — faare =8 @ favg g adfid @ «fed & & IRE
e faare yRva: =1 =181 grar 2 sk Aifaa wu @ wafe ¢ arfia
gREHT Safdr &1 @9 B @ SUWId UXd DI TS 8 — Uil
FROU—UIYYT B EHAR B |

Krishnaveni Rai v. Pankaj Rai and anr.

Judgment dated 19.02.2020 passed by the Supreme Court in Criminal
Appeal No. 321 of 2020, reported in AIR 2020 SC 1156

Relevant extracts from the judgment:

In any case, the bar of Section 15 is not at all attracted in the facts and
circumstances of this case, where the appeal from the decree of divorce had
been filed almost a year after expiry of the period of limitation for filing an appeal.
Section 15 permits a marriage after dissolution of a marriage if there is no right
of appeal against the decree, or even if there is such a right to appeal, the time
of appealing has expired without an appeal having been presented, or the appeal
has been presented but has been dismissed. In this case no appeal had been
presented with the period prescribed by limitation.
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The bar, if any, under Section 15 of the Hindu Marriage Act applies only if
there is an appeal filed within the period of limitation, and not afterwards upon
condonation of delay in filing an appeal unless of course, the decree of divorce
is stayed or there is an interim order of Court, restraining the parties or any of
them from remarrying during the pendency of the appeal.

261. INDIAN PENAL CODE, 1860 — Section 34
Common intention — Existence of a pre-arranged plan has to be
proved either from the conduct of the accused or from
circumstances or from any incriminating facts — It is not enough to
have the “same intention” independently of each other.

ARG qvs Hiedl, 1860 — IRT 34

AT 3 — AR & 3maxoT a1 yRRfoar @ srerar smoxre # anfera
H dTel I AT & AR R Yd Fifora Ao &1 siRa gaida =1
AP & — U qE} 9 WA ®U 4 “GAF—IMTR" AT 8 gaiw 1l
&

Chhota Ahirwar v. State of Madhya Pradesh
Judgment dated 06.02.2020 passed by the Supreme Court in Criminal
Appeal No. 238 of 2011, reported in AIR 2020 SC 1150

Relevant extracts from the judgment:

Common intention implies acting in concert. Existence of a pre-arranged
plan has to be proved either from the conduct of the accused, or from
circumstances or from any incriminating facts. It is not enough to have the same
intention independently of each other.

The question in this case is, whether the prosecution has been able to
establish a pre-arranged common intention between the accused appellant and
the main accused Khilai to kill the complainant in pursuance of which the accused
Khilai open fired from his pistol. The answer to the aforesaid question has to be
in the negative for the following reasons:

(i) A quarrel broke out between the accused appellant and the
complainant. When the accused appellant tried to prevent the
complainant from going to the field, the complainant insisted on doing
so. While the quarrel was going on, the main accused Khilai arrived
at the spot and intervened whereupon the complainant told him off,
saying he should go home as he was in no way concerned with the
dispute. At this, the main accused K#ilai brought out a pistol from his
right pant pocket and aimed it at the complainant.

(ii) There is no evidence to establish any pre-arrangement to converge
at the place of occurrence. The circumstances established suggest
that intervention by the main accused Khilai was by chance. The main
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262,

accused Khilai chanced to stop as he was passing by the place of
occurrence when the accused appellant and the complainant were
quarrelling.

(iii) As per the evidence of the complainant, who is a injured witness,
when the complainant told the main accused Khilai not to intervene
and to go home, Khilai reacted by taking out the pistol from his right
pant pocket and pointing it at the complainant. The pistol was taken
out by the main accused and pointed at K#ilai, without any instigation
from the accused appellant.

(iv) Even if it is accepted that the accused appellant uttered the words
attributed to him by the complainant (PW-3) in his evidence, this seems
to have been done on the spur of the moment. Pre-arrangement is
not established.

(v) As observed above, there are some notable discrepancies between
the evidence of the complainant (PW-3) and PW-4 which raise serious
doubts with regard to the truth and/or accuracy of their evidence
particularly in view of the enmity and pre-existing family disputes
between the parties.

(vi) Even though PW-5 may have been declared hostile, his evidence is
not to be rejected within its entirely. This witness also confirmed that
there was an altercation between the accused appellant and the
complainant, in which the main accused Khilai intervened, took out
his pistol and aimed it at the complainant. These facts are corroborated
by PW-3 (the Complainant) and PW-4. This witness however stated
that the main accused Khilai took out his pistol and threatened to Kill
the complainant. He did not say that the accused appellant urged the
main accused, Khilai to shoot.

INDIAN PENAL CODE, 1860 — Sections 34, 302 and 404

SCHEDULED CASTES AND SCHEDULED TRIBES (PREVENTION OF
ATROCITIES) ACT, 1989 — Section 3

SCHEDULED CASTES AND SCHEDULED TRIBES (PREVENTION OF
ATROCITIES) RULES, 1995 — Rule 7

Offence registered under IPC as well as under the Act of 1989 -
Investigated by an Officer below the rank of Deputy S.P., effect of?
Held, accused is entitled to acquittal as far as offences under the
Act of 1989 are concerned — But for offences under IPC, as there
was no requirement for offences to be investigated by an officer
not below the rank of Deputy S.P., trial thereof must continue.
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ARA qus |fEdl, 1860 — ©RIY 34, 302 Ud 404

IqYqfaa STt va s faa srasrta (Sraarar frarer) e,
1989 — €IINT 3

Iqqfaa oifa vd sgyfaa sarfa @R fHaren) H&w,
1995 — ¥ 7

HI.EH. & QIT—urd 1989 d A @ el oruRme < fpar wam —
IHE PrIardl Su—qferd sefies 9 <A ug & IR gRT &1 S,
y1a? AR, S8l a& 1989 & INIR—M & JURmEl &1 W =, JIPRE
JfF &1 9T © — WReg 9189, > 3efi9 svsA srurrel @ fag gfe
3Iu gferd aelierd 9 (A ug @ @RI §RI ITHAT B DI Big
raeadar 81 ofl, sufay ST faarer 9 @)

State of Madhya Pradesh v. Babbu Rathore & anr.
Judgment dated 17.01.2020 passed by the Supreme Court in Criminal
Appeal No. 123 of 2020, reported in 2020 (1) Crimes 210 (SC)

Relevant extracts from the judgment:

By virtue of its enabling power, it is the duty and the responsibility of the
State Government to issue notification conferring power of investigation of cases
by notified police officer not below the rank of Deputy Superintendent of Police.
Rule 7 of the 1995 Rules provides rank of investigation officer to be not below
the rank of Deputy Superintendent of Police. An officer below that rank cannot
act as investigating officer in holding investigation in reference to the offences
committed under any provisions of the 1989 Act but the question arose for
consideration is that apart from the offences committed under the 1989 Act, if
the offence complained are both under IPC and the offence enumerated in
Section 3 of the 1989 Act and the investigation being made by a competent
police officer in accordance with the provisions of the Code of Criminal Procedure
(hereinafter being referred to as “the Code”), the offences under IPC can be
guashed and set aside for non-investigation of the offence under Section 3 of
the 1989 Act by a competent police officer. This question has been examined by
a two-Judge Bench of this Court in State of M.P. v. Chunnilal @ Chunni Singh,
(2009) 12 SCC 649. Relevant para is as under:

. By virtue of its enabling power it is the duty and
responsibility of the State Government to issue a notification
conferring power of investigation of cases by notified police
officer not below the rank of Deputy Superintendent of
Police for different areas in the police districts. Rule 7 of
the Rules provided rank of investigating officer to be not
below the rank of Deputy Superintendent of Police. An
officer below that rank cannot act as investigating officer.
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The provisions in Section 9 of the Act, Rule 7 of the Rules
and Section 4 of the Code when jointly read lead to an
irresistible conclusion that the investigation of an offence
under Section 3 of the Act by an officer not appointed in
terms of Rule 7 is illegal and invalid. But when the offence
complained are both under IPC and any of the offence
enumerated in Section 3 of the Act the investigation which
is being made by a competent police officer in accordance
with the provisions of the Code cannot be quashed for
non-investigation of the offence under Section 3 of the Act
by a competent police officer. In such a situation the
proceedings shall proceed in an appropriate court for the
offences punishable under IPC notwithstanding investigation
and the charge-sheet being not liable to be accepted only
in respect of offence under Section 3 of the Act for taking
cognizance of that offence.”

Undisputedly, in the instant case, the respondents were charged under
Sections 302/34, 404/34 IPC apart from Section 3(2)(v) of the 1989 Act and the
charges under IPC have been framed after the investigation by a competent
police officer under the Code, in such a situation, in our view, the High Court
has committed an apparent error in quashing the proceedings and discharging
the respondents from the offences committed under the provisions of IPC, where
the investigation has been made by a competent police officer under the
provisions of the Code. In such a situation, the charge-sheet deserves to proceed
in an appropriate competent court of jurisdiction for the offence punishable under
IPC, notwithstanding the fact that the charge-sheet could not have proceeded
confined to the offence under Section 3 of the 1989 Act.

263. INDIAN PENAL CODE, 1860 — Sections 302 and 376-AB

EVIDENCE ACT, 1872 — Section 9

(i) Identification parade — As a rule of thumb, it cannot be held
that in all circumstances, the test identification pales into
insignificance if the eye-witness has not deposed about the
identification.

(ii) Recovery — The recovery will not stand vitiated merely because
the place of recovery of dead body of victim was an open place
— Moreso, when prosecution has clearly established that the
body was found inside a “beshram” bush.

(iii) Veracity of DNA report — Merely non-mentioning of time and
duration of test will not vitiate the said report.

(iv) Examination of accused — Where conviction is recorded on the
basis of circumstantial evidence, the statement of accused
u/s 313 was relevant material.
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(v) Sentence — The pendency of large number of criminal cases
against the accused persons might be a factor which could be
taken note of for awarding a sentence but in any case, not a
relevant factor for awarding capital punishment.

ARG v 4fEdr, 1860 — €IRIY 302 Ud 376—HE

ey ferfaH, 1872 — &IRT 9

() Rt ms — 9t aRRufa & e g faw @ ik ) 98
af¥freRa T fear o Godar f& Rl R ggadl= 8 Sl
Ife yaaeeft ey 3 ggam & Weg A uRarer 7 & |

(i) sxEIEt — dad gafat & a6 & w9 I /e god @I 9 g3
2, ¥l st gfa Y ' — faRiwax @9 wefe afro A
weed: I fHAr 81 & @ “deRa” 31 f$al & gy 9 T gar |

(iii) Srvaw Ruid ) ghaar — saa safay & w79 3R whaor a1
Iafds &1 oot I 2, T Ruld gfda 77 8|

(iv) Ifrgaa odeer — e siwfafsg aRRefas= e = sifdifeiRa o
STl 2, 9RT 313 & 3favia AMYFd BT B GHEId BIT |

(v) TvsRY — IPREd o fIog 991 &1 § ATuRIeS yHon &7 @fad
BT U BR& & Idhdl & 8 vy ARG o3 o far ¥
foram o, w’g faelt «f Reifar § yggvs aftRIfG & 4 a7 gaTa
BRE 2] |

Deepak alias Nanhu Kirar v. State of M.P.

Judgment dated 20.02.2020 passed by the High Court of Madhya

Pradesh in Criminal Appeal No. 7544 of 2019, reported in 2020 CriLJ
2076 (DB)

Relevant extracts from the judgment:

Careful reading of this judgment makes it clear that the Supreme Court has
consciously used the word “ordinarily” while holding that a person who has identified
the assailant must himself give evidence in regard to the identification. Thus, as a
rule of thumb, it cannot be held that in all circumstances, the TIP pales into
insignificance if the eye-witness has not deposed about the identification/TIP.

The DNA test report was proved by P.W.-24. During cross-examination, no
questions were asked which may create any doubt on the correctness of this
report. Merely because time and duration of test is not mentioned in the report,
it will not vitiate the said report. The DNA report was assailed by contending that
P.W.-24 produced the relevant certificate which shows that DNA sample was
taken but said document was a photocopy and, therefore, the Court did not
permit the prosecution to exhibit the same. Heavy reliance was placed on a note
appended in the examination-in-chief portion of Dr. Sunil Jain (P.W.-24). However,
a microscopic reading of this para makes it clear that note appended only contains
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the rival contentions of the parties. On the contrary, Para 2 of the deposition of
P.W.-24 shows that prosecution was permitted to mark the seizure memo as
Ex.P.-16 whereby two test tubes containing blood sample of the appellant were
seized.

In view of ratio decidendi of (Sanatan Naskar v. State of W.B., AIR 2010 SC
3570, Khairuddin v. State of W.B., AIR 2013 SC 2354, Brajendra Singh v. State of
M.P, AIR 2012 SC 1552, State of Maharashtra v. Sukhdev Singh, AIR 1992 SC 2100,
State of Maharashtra v. R.B. Chowdhari, AIR 1968 SC 110, Hate Singh Bhagat Singh
v. State of M.B., AIR 1953 SC 468, State of U.P. v. Lakhmi, AIR 1998 SC 1007,
Musheer Khan v. State of M.P., AIR 2010 SC 762, Sunil Clifford Daniel v. State of
Punjab, (2012)11 SCC 205 and Madhu v. Sate of Karnataka, AIR 2014 SC 394), it
can be safely held that in a case of this nature, where conviction is recorded on
the basis of circumstantial evidence, the statement of appellant under Section
313 was a relevant material.

The cases are pending and appellant has not been convicted. In a given
case, the pendency of large number of criminal cases against the accused
persons might be a factor which could be taken note of for awarding a sentence
but in any case, not a relevant factor for awarding capital punishment.

[

264. INDIAN PENAL CODE, 1860 — Sections 304-B and 498-A
EVIDENCE ACT, 1872 — Sections 32 and 113-B
Multiple dying declarations — Assessment of — Every dying
declaration is to be considered independently on its own merit —
One cannot be rejected because of the contents of other — Instantly,
there were three dying declarations recorded on 06.02.2008,
07.02.2008 and 13.02.2008 respectively — First was recorded by
Panchayat, second by Tehsildar and third by Additional Tehsildar —
While recording first and second dying declarations, deceased was
under the control of her husband and in-laws — Her mother was not
allowed to meet and accompany her to a better hospital — Third dying
declaration was recorded after deceased met her mother -
Deceased implicated only mother-in-law explaining the act of
pouring kerosene and setting her ablaze therein — Under the
circumstances, third dying declaration held, reliable.

ARdII s HiEdl, 1860 — SIRIY 304—% Ud 498—&

arey Afefgd, 1872 — gRIY 32 U9 113—4

THIeS qIBIMAD HAT — JeAIdT — TAD [ DI Id HAT IR IHD
UI—IY & ITIAR YAHd: AR fHAa1 SEn 913y — v 31 39 31 3iad<g
P BRI ISR T2l fHAT A1 HdTl @ — 39 A H HA: 06.02.2008,
07.02.2008 M1 13.02.2008 HI T Y FIfTd HAT d@dg fHY 77 — Ugal
YA §RT, TORT dedidaR §RT AR -1 MR dgdideR §RT — Yo U4
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feda qIaIfae $ d@dg Hd T JadT 39+ 9fd FR aga aral
& faer ¥ off — Iu@) Af &1 U e vd ruA |rer dgaR udrd H
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Kashmira Devi v. State of Uttarakhand and ors.
Judgment dated 28.01.2020 passed by the Supreme Court in Criminal
Appeal No. 724 of 2019, reported in 2020 (1) Crimes 144 (SC)

Relevant extracts from the judgment:

The justification for the reliance placed on the third dying declaration dated
13.02.2008 by the High Court is to be examined. The evidence of PW1, as
noted, would disclose that when she first went to the Hospital in Srinagar, she
found that the deceased was surrounded by her husband and in-laws while
PW1, the mother of the deceased was not allowed to interact with her daughter.
It is in that circumstance the said declarations dated 06.02.2008 and 07.02.2008
were recorded. Firstly, the statement dated 06.02.2008 was not recorded by a
Competent Authority or an Officer but is recorded by the so-called Panchayat in
the manner to aid the accused. Insofar as the second dying declaration dated
07.02.2008 it is no doubt true that it has been recorded after a communication
being addressed to the Tehsildar and after being certified by the doctor that the
deceased was mentally fit to make the declaration. Though the said requirements
are satisfied, the surrounding circumstances in which the statement was recorded
while she was under the control of her in-laws. Such statements relied on by the
appellant would not inspire confidence in the Court. In addition, it is noticed that
the same is in the form of question and answer which could also be out of context
depending on the manner in which the questions were put.

As noted in the evidence of PW1, the mother of the deceased, she was not
allowed to accompany the deceased when she was shifted to Doon Hospital.
However, she subsequently went there and was able to interact with her daughter
and in that circumstance after about a week from the incident the declaration
was recorded on 13.02.2008 after being certified by the doctor about the
deceased being conscious and fit to make the statement. The said statement
refers to the incident and the manner in which it had occurred. The indicator to
the truthfulness of such statement is that the deceased had only mentioned
about the appellant i.e., the mother-in-law who had indulged in the act of pouring
kerosene and setting her on fire. She had not implicated her husband nor her
father-in-law who was in the house but has stated that her father-in-law was
sitting in another room having her daughter on his lap and has in fact stated
that when she started crying, her father-in-law came there and he extinguished
the fire. If it was a case of false implication, there was no reason for the deceased
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to have been so specific insofar as the act of causing the death without naming
the other members of the family when all of them were involved in the act of
demanding dowry and was complaining earlier about the harassment meted out
by them. In such circumstance, the reliance placed on the dying declaration
dated 13.02.2008 is justified.

While arriving at such conclusion the High Court has kept in view a decision
of this Court in the case of Nallam Veera Stayanandam v. The Public Prosecutor,
High Court of A.P, (2004) 10 SCC 769 wherein it is held that each dying declaration
has to be considered independently on its own merit as to its evidentiary value
and one cannot be rejected because of the contents of the other. It is held
therein that the Court has to consider each of them in its correct perspective
and satisfy itself which one of them reflects the true state of affairs. The consideration
made herein above would also indicate that on an independent consideration, the
dying declaration dated 13.02.2008 is reliable for the reasons stated above. To the
same effect the High Court has also relied on another decision of this Court in the
case of Ashabai and anr. v. State of Maharashtra, (2013) 2 SCC 224 wherein it is
held that when there are multiple dying declarations, each dying declaration
has to be separately assessed and evaluated on its own merits.

([
*265.JUVENILE JUSTICE (CARE AND PROTECTION OF CHILDREN) ACT, 2000

— Section 7-A
Age determination — Claim of juvenility — Order passed after
following the procedure stipulated by Act is conclusive proof of
the age as regards child in conflict with law — Such a claim can be
raised at any stage, even after the final disposal of case — But, once
the claim is raised and attains finality, it is not open to the accused
to re-agitate the plea of juvenility by filing a fresh application.

fpeik =g (@Ta®l & I@RE Yd Gxevn) AfSfraw, 2000 —
gRT 7—b

3y, Frerixer — fHenRagar &1 <mar — srftifrr g1 FefRa afsar &1 aras
3 © 915 giRd faar 1 ey faftr &1 Sedeq &3+ ard 9@ @ forg
3y &1 forfae garor @ — ¢t <rar faedt +f W wR fear w1 waar @, a8t
T & arTd @ 3ifest FRI$RT & SRia Y — W=y, U IR VAT <1ET SO
3R 3foar Ut SR @1 D SURIG, AP B fHRaadr & g &t 40
AT UG HY Y: SO BT daar 8l 2 |

Pawan Kumar Gupta v. State of NCT of Delhi

Order dated 20.01.2020 passed by the Supreme Court in Special

Leave Petition (Criminal) No. 547 of 2020, reported in 2020 (1) Crimes
206 (SC) (Three-Judge Bench)
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266. LAND ACQUISITION, 1894 — Sections 23, 28, 34 and 54
Condonation of delay in filing appeal — Appellant is not entitled to
interest for period of delay in filling appeal.

A arferreer sfAfas, 1894 — GRIY 23, 28, 34 U9 54
Idiel U¥gd H= A U faoma &1 &1 fear s — srdiaeft srfia uwga
&< ¥ U Ao a1 qafdy o1 <yt B &1 AfrE T
Executive Engineer, Nimna Dudhna Project, Selu, District
Parbhani, Maharashtra v. State of Maharashtra and ors.

Judgment dated 15.01.2020 passed by the Supreme Court in Civil
Appeal No. 246 of 2020, reported in (2020) 3 SCC 255

Relevant extracts from the judgment:

Merely because at the time of condoning the delay no such condition was
imposed that the claimants shall not be titled to the interest on the enhanced
amount of compensation for the period of delay, the appellant who is otherwise
a public body cannot be saddled with the liability to pay the interest for the
period of delay, which is not at all attributed to them. Under the circumstances,
the common impugned judgment and order passed by the High Court awarding
the interest on the enhanced amount of compensation for the period of delay in
preferring the appeals deserve to be quashed and set aside and the impugned
common judgment and order passed by the High Court is required to be modified
to the aforesaid extent.

)
267. MOTOR VEHICLES ACT, 1988 — Section 147 (1)

Act policy — Although Act policy does not cover the occupant of the

car or the pillion rider but if the Insurance Company takes additional

premium for passengers then it means that the gratuitous
passengers are insured by the Insurance Company — However, the
maximum liability of the Insurance Company in such case would be

to the extent of ¥ 1,00,000/- (as per India Motor Tariff GR 36).

e fSrfra, 1988 — &IRT 147 (1)

vae uifer’fl — graife vae gifad R @ Mt a1 fiv &) dic ) war
a1 e T ol forg afe fimr soh = @ ford sfaRea ¥ o<
g at gaar ef a7 2 & fryges a=l i s g i & — rafs,
39 IR @ AMal § 491 SuH @) srfrean e v arg wud aY
a% gl | (TR Atex 2R% IR 36 & IITHR)

National Insurance Co. Ltd. v. Dilip Kumar Jain and ors.
Judgment dated 02.04.2019 passed by the High Court of Madhya

Pradesh (Gwalior Bench) in Miscellaneous Appeal No. 139 of 2010,
reported in 2020 ACJ 958

JOTI JOURNAL - OCTOBER 2020 - PART Il 371



Relevant extracts from the judgment:
“Act” Policy does not cover the occupant of the car or the pillion rider.

However, it is apparent from the Insurance Policy, Ex. D-1, that the appellant
had charged ¥ 450/- as an additional premium for 9 passengers. Thus, it is
clear that the gratuitous passengers were insured by the Insurance Company.
However, the maximum liability of the Insurance Company would be to the extent
of ¥ 1,00,000 (As per Indian Motor Tariff G.R. 36) and not ¥ 10,000 as mentioned
in the Insurance Policy, Ex. D-1. Thus, it is held that although the Insurance
Policy Ex. D-1 was an “Act” Policy, but since, the Insurance Company had charged
additional premium of T 450/- for nine passengers (i.e. ¥ 50 for each passenger),
therefore, the Insurance Company is severally and jointly liable to pay
compensation subject to maximum liability of ¥ 1,00,000.

268. MOTOR VEHICLES ACT, 1988 — Section 149 (2) (a) (i) (c)
Violation of policy — Insurance company is liable to satisfy the award
and thereafter seek recovery from the owner of the vehicle if the
offending vehicle was not having permit and fitness certificate on
the date of accident.

Arexar rferf-ras, 1988 — &RT 149 (2) (a) (i) (c)

giferfl &1 Seaa — Afe geler feia &1 geeTar ared &1 wRffe iR
fera garorgE TE o1 at 19T FUh e g e @ ford e &
IR S UTarq Afd® ¥ a¥ell B Gabdl 2 |

Gudiya and ors. v. Govind Sharma and ors.

Judgment dated 03.05.2019 passed by the High Court of Madhya
Pradesh (Gwalior Bench) in Miscellaneous Appeal No. 532 of 2013,
reported in 2020 ACJ 1569

Relevant extracts from the judgment:

So far as applicability of liability is concerned, although several judgments
from time to time has been passed by the Hon’ble Apex Court in this regard. The
Hon’ble Apex Court in the case of Francisca Luiza Rocha and ors. v. K. Valarmathi,
2018 ACJ 1430 (SC) while considering the decision of the Hon’ble Apex Court in
the case of National Insurance Company Ltd. v. Swaran Singh, 2004 ACJ 1 (SC)
concluded that Insurance Company is liable to satisfy the award and thereafter
seek recovery from the owner of the vehicle. Said law would be applicable in the
present fact situation of the case wherein the offending vehicle was not having
permit and fitness certificate on the date of accident, as reflected in the discussion
in the impugned award but held that at the relevant point of time on 11.12.2011,
owner of the vehicle — respondent No.2 was not having permit for the offending
vehicle, therefore, this Court concludes that the Insurance Company shall have
to satisfy the award thereafter seek recovery from owner of the vehicle.
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269. MOTOR VEHICLES ACT, 1988 — Sections 166 and 168

(i) Compensation — Assessment of income - Investment in LIC
policies is not mandatory, but voluntary and serves dual purpose;
(a) investment for future saving and coverage of risk and (b) tax
saving — Income Tax Act promotes certain specified nature of
investments and offer tax exemption among other incentives
under Chapter VI(a) of the Act — Investment in LIC polices is one
of them — Thus, the income reduced by tax benefit on LIC
investments cannot be construed to be loss of income of
assessee.

(ii) Loss of income — Merely running of shop by the L.Rs. of the
deceased by itself shall not lead to presumption of no loss of
income to the family, unless income generated from the shop
after death of the deceased is found to be substantially the
same with the income earned by the deceased.

Arexar AfSf1s, 1988 — <IRIT 166 T4 168

(i) ufadx — ma &1 fAeior — veansg A & Jiw=msn # fAder snsmus
=2l afed Wfeed grar @ 3k 31 Sl @ gid w=ar 2; (v) wfes
31 99d =g, a9 AR FIREH BT FaRS TAT (§) B BT 990 — B
ftrrr g5 fafre yafa & 3wt &1 9grar <ar 2 vqd affrm @
I VI(a) S Favd 3T GIcaTe-l & 19 B A BT Bl IAMHAT qadl
T — Uaams |l @) FioERn ¥ a9 99 9 te @ — 39 UPR
T3S ). ¥ A9 UR B AT §RT BH B TS I Bl ATholTdhdl bl
T BT JHA Tl AT ST Gl @ |

(i) oma @ B — P & STAABIRAT §RT AP DI TP AATIT AT
A= URAR B A Y Bis B T &I B SULRVN ] & o9 d&b &b
qdd b1 g D 9IS P 9 T JF ARA: Jdd gRT fSfd 3T &
HHI 5 9Tg WY |

Mamta Kanoongo and ors. v. Dilip Agrawal and ors.

Judgment dated 26.07.2019 passed by the High Court of Madhya

Pradesh (Indore Bench) in Miscellaneous Appeal No. 687 of 2019,
reported in 2020 (2) MPLJ 256

Relevant extracts from the judgment:

Undisputedly, income available at the hands of the deceased for taxation
in the assessment year 2015-16 was ¥ 3,53,503/-. The investment in the LIC
policies was not mandatory, but voluntary and serves dual purpose; (a)
investment for future saving and coverage of risk and (b) tax saving.

The Income Tax Act promotes certain specified nature of investments and
offer tax exemption under Income Tax Act among other incentives under Chapter
VI (a) of the Act. Investment in LIC polices is one of them. As such, the income
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reduced by tax benefit on LIC investments cannot be construed to be the loss of
income of the assessee.

As no efforts were made by the insurance company to substantiate the
submission that there was no loss of income to the family after demise of
deceased. Merely, running of medical shop by the son of the deceased by itself
shall not lead to presumption of no loss of income to the family, unless the
income generated from the medical shop after death of the deceased is found
to be substantially the same with the income earned by the deceased. The
judgment cited by Senior Advocate for appellant in the case of Urmila wd/o
Prakash Deora & ors. v. M.P. State Road Transport Corporation Bhopal and ors.,
2002 (3) MPLJ 347 supports the view taken by this Court as in the said case, the
Division Bench has held that loss of income of the deceased cannot be set off
by the income of the son from the same business or undertaking etc.
consequently, the second submission so raised by Counsel for the respondent/
Insurance Company is also hereby rejected.

)
*270.MOTOR VEHICLES ACT, 1988 — Sections 166 and 168
Compensation - Future prospects - In computation of

compensation, future prospects of the self employed person
(deceased) must be considered according to his age at the time of
accident — In National Insurance Company Limited v. Pranay Sethi and ors.,
2017 ACJ 2700 (SC) (Constitution Bench), Supreme Court has
considered the issue in relation to future prospects, while granting
the compensation and held as under:-
“61 (iv) In case the deceased was self-employed or on a fixed
salary, an addition of 40% of the established income should be
the warrant where the deceased was below the age of 40 years.
An addition of 25% where the deceased was between the age
of 40 to 50 years and 10% where the deceased was between
the age of 50 to 60 years should be regarded as the necessary
method of computation.

AexA™ IIfSIf~1a, 1988 — €IIRIT 166 U4 168
gfaex — A1dY I — yfaex 3 1o § wWiEifoa @faa (qa) a1 9 s
2 el & WA SUD! SU @ IR R AR sawy fFHar s anfay —
FerTar TN HyHt fafics fa. gurg €t va 3=y, 2017 vl 2700
(g.®1) (GfaerT fis) § wai=a <rared = gfaax 9s™ d3d 99 91l 3
¥ 99f¥a faven R faaR ovd gy F=gaR sqenfRa fear @ 83—
“61 (iv) In case the deceased was self-employed or on a fixed
salary, an addition of 40% of the established income should be
the warrant where the deceased was below the age of 40 years.

An addition of 25% where the deceased was between the age
of 40 to 50 years and 10% where the deceased was between
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the age of 50 to 60 years should be regarded as the necessary
method of computation.

Kunjan Sadana and anr. v. Mahesh Kumar and ors.
Judgment dated 10.12.2019 passed by the Supreme in Civil Appeal
No. 9312 of 2019, reported in 2020 ACJ 812 (SC)

*271.MOTOR VEHICLES ACT, 1988 — Sections 166 and 168

(i)

(i)

Compensation — Liability — Once in a claim petition filed by the
other claimant arising out of the same accident, it has been
held that Insurance Company is liable to indemnify the owner
and is jointly and severally liable to pay compensation, then
the said finding would be binding — Only if any new evidence
is led by the parties, only then it would be possible for the
Claims Tribunal to give a finding at variance with the findings
recorded in earlier claim petition arising out of same accident.
Abatement of claim petition — Non-bringing the legal
representatives of the deceased driver of the offending
vehicle do not affect adversely the petition — It does not result
in abatement of the claim petition in toto because the owner
of the offending vehicle is made vicariously liable for the act
of his employee, i.e., driver, therefore, once it is held that the
driver of the offending vehicle was rash and negligent and
was responsible for the accident, then the owner of the vehicle
would automatically become liable to pay compensation for the
rash and negligent act of his driver — For the purpose of
payment of compensation, the owner of the offending vehicle
can be kept in the category of legal representative of the driver.

Mg A, 1988 — IRIU 166 Ud 168

0

(i)

gfaer — ITRQAE — U@ 81 geer 9§ SO~ I S[EAR §RT SRR
TaT AifasdT § W9 o R I8 AfEiRa s faar smar @ & i
$u1 Aifers &1 afagfd 8g <= 2 3R 98 gfaer JraH 8g agadd:
9 Yidhd: IRl @ a9 Sad frspd qreasil s — afe yEmsRI §RT
DS I3 WK YR I - dad a4 81 <1a1 AfRHRT & foIg a8 g9a
B & St gHeTr @ Sw feet yvamaadt afaet & gd <mEn
JrfaeT A siffaReaa feef 4 =1 fsed Q|

JIET ATFAST HT SUIRA — Ieda-Idbdl dle<l d Jd didd & faftre
gfaffern &1 1 arn aifaet &1 ufdsa w9 | garfaa 8 d=ar —
39 URvIHA: ATfasT ST qula: SuEH &l 8 ST Ffd Seate-dhdi
qrEd &1 @il IHe HHAIAl o dETdee @ o @ o
gfaf e wu 4 <rf 2, suferd o9 @ IR Iz aiffeiRa 8 omar @
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f» Secia-®dl ares $T 18 dAldsd SArddl IR IuATgel of iR
e @ ford RMIER o 99 dre &1 W@l WIHe e arde o
Iardd AR IVAYdF I D ford yfdaR & qraE =g <=t g —
sHfer) UfAPR & A ® ST ¥ 4 Iedadhdi a8+ &I W@rfl arg+
areie o fafdre gfafafer & soff & <@ w1 gear 2

Meera and ors. v. Har Prasad and ors.

Order dated 13.01.2020 passed by the High Court of Madhya

Pradesh (Bench Gwalior) in Miscellaneous Appeal No. 267 of 2017,
reported in 2020 (2) MPLJ 297

*272.MOTOR VEHICLES ACT, 1988 — Section 168

273.

Motor Insurance — Commercial Vehicle package policy — Theft of
vehicle — When an insured has lodged the FIR immediately after
the theft of a vehicle occurred and when the police after investigation
have lodged a final report when the vehicle was not traced and when
the surveyors/investigators appointed by the insurance company
have found the claim of the theft to be genuine, then mere delay in
intimating the insurance company about the occurrence of the theft
cannot be a ground to deny the claim of the insured.

HAieA™ A, 1988 — €RT 168

ared 91 — aIfvIia® a1 9o uiferdl — arsa &) 91 — 919 U@ uifers
gR® 7 e &I 9l  gRd gard yrfia) < sl SR w9 gfer 9
IAYYT & g d18d @ 7 fe R sifow yfade SRR fear ik w9 €
SUN g1 g aa adevrealan / uoradia 3 I & T4 Bl IRdfdd
9, 99 9 @Y "l @ IR H T U & gfaa s | fade =
uIferell aR® @ I@ B GWIRG B BT IR TS 8 FHT 2 |

Gurshinder Singh v. Shriram General Insurance Co. Ltd. and
anr.
Judgment dated 24.01.2020 passed by the Supreme Court in
Civil Appeal No. 653 of 2020, reported in 2020 ACJ 1029 (SC)
(Three-Judge Bench)

)

MOTOR VEHICLES ACT, 1988 - Section 173

CIVIL PROCEDURE CODE, 1908 — Order 41 Rule 22

Appeal — Cross-objection — Insurance Company filed appeal before
the High Court challenging its liability — Claimants filed cross-
objection seeking enhancement of compensation — Appeal was
dismissed for want of office objections — High Court dismissed the
cross-objections as not maintainable on the ground that appeal by
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Insurance Company was restricted only to denial of its liability and
had not challenged the quantum of compensation — Apex Court held
that respondent cannot be denied to file cross-objection on appeal
filed by the other side challenging that part of the award with which
he was aggrieved.

oA ey, 1988 — €IIRT 173

fafaar gfeear wfgar, 1908 — smaer 41 s 22

Idid — gnad — 4/ HIA A ST FITEd @ 9HE A9 IR B
gl <d gy arfiel URgd @1 q2AT EHgHIl 14 yfadx 31 AR 9811 B
YATEY U fHar — sraferfia Ffeat 4 gar 7 8 & srer afid
g% — S°d U |, I8 Ad gY gaey e fear & i swah 3
il dad I I &1 Al ] a& T off ik S8 ufaax &)
IR &1 gAY T < 13 off — ofief =maTer A ufvurfea fear fo ufagmeff
®I M A YAHY FA W 39 SRUI PR ol (AT &1 Gdhal & 37 u&
a4 sftrfofa & dad Sad ArT &1 g & @ o | 98 aafdya 2

Urmila Devi and ors. v. Branch Manager, National Insurance
Co. Ltd. and anr.

Judgment dated 30.01.2020 passed by the Supreme Court in
Civil Appeal No. 838 of 2020, reported in 2020 ACJ 771 (SC)
(Three-Judge Bench)

Relevant extracts from the judgment:

A conjoint reading of the provisions of Section 173 of the M.V. Act; Rule
249 of the Bihar Motor Vehicles Rules, 1992; and Order XLI| Rule 22 of the CPC
would reveal that there is no restriction on the right to appeal of any of the
parties. It is clear, that any party aggrieved by any part of the Award would be
entitled to prefer an appeal. It is also clear, that any respondent, though he may
not have appealed from any part of the decree, apart from supporting the finding
in his favour, is also entitled to take any cross-objection to the decree which he
could have taken by way of appeal.

When in an appeal the appellant could have raised any of the grounds
against which he is aggrieved, we fail to understand, as to how a respondent
can be denied to file cross-objection in an appeal filed by the other side
challenging that part of the Award with which he was aggrieved. We find, that
the said distinction as sought to be drawn by the High Court is not in tune with
conjoint reading of the provisions of Section 173 of the M.V. Act; Rule 249 of the
Bihar Motor Vehicles Rules, 1992; and Order XLI Rule 22 of the CPC.

As a matter of fact, it could be seen from the prayer clause in the appeal
preferred by the respondents herein (Insurance Company) before the High Court
that the entire award was challenged by the respondents — Insurance Company.
Not only that, but the appellants herein (the claimants) were also impleaded as
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party respondents to the said appeal. In such circumstances, the High Court
has erred in declining to consider the cross-objection of the appellants herein
(the claimants) on merits.

There is another angle to it. Sub-rule (4) of Rule 22 of Order XLI of the
CPC specifically provides, that even if the original appeal is withdrawn or is
dismissed for default, the cross-objection would nevertheless be heard and
determined after such notice to the other parties as the Court thinks fit. We are,
therefore, of the considered view, that even if the appeal of the Insurance
Company was dismissed in default and the Insurance Company had submitted
that they were not interested to revive the appeal, still the High Court was required
to decide the cross-objection of the appellants herein on merits and in
accordance with law.

*274.NEGOTIABLE INSTRUMENTS ACT, 1881 — Sections 138 and 147
LEGAL SERVICES AUTORITIES ACT, 1987 — Section 19
Compromise in Lok Adalat - New cheque issued and again dishonoured
— Whether dishonour of cheque issued in pursuance of a compromise
arrived at Lok Adalat would constitute offence u/s 138 of Act of 18817
Held, Yes — Award of a Lok Adalat is deemed to be a decree of Civil
Court and executable as a legally enforceable debt.

W forEa arferfas, 1881 — ©IRTT 138 Wa 147

fafsre dar grferexor arferf, 1987 — IRT 19

e 3rcTerd d Al — 1 9 S fHar 17 3R g1 reRd &1
— T <l ITaTed 4 gY Gusid & JTARYT § SIRY fHY Y AP $T A&
1881 @ AT B IRT 138 B JURTE BT TS HRIT? AFRAFETRa, & —
i@ 3raTera &1 rferfofy fifae =marery &) smsifta | oar 2 AR dg
0T & ©T ¥ Yad-a sidr 2 |

Arun Kumar v. Anita Mishra and ors.
Judgment dated 18.10.2019 passed by the Supreme Court in Criminal
Appeal No. 1580 of 2019, reported in AIR 2019 SC 5745

275. PROTECTION OF WOMEN FROM DOMESTIC VIOLENCE ACT, 2005 -
Sections 12, 18 and 27
(i) Section 18 of the Domestic Violence Act relates to protection
only — Before issuing notice, the Court shall prima facie be
satisfied that there have been instances of domestic violence.
(ii) There are no specific allegations as to how other relatives of
appellant have caused the acts of domestic violence — The
criminal case of domestic violence against other relatives of
appellant cannot be continued.
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(iii) The petition under the Domestic Violence Act can be filed in a
court where the “person aggrieved” permanently or
temporarily resides or carries on business or is employed.

o fEar 9 afeaa &1 wevr sferfraH, 2005 — gRIY 12, 18

vq 27

qus yfshar wfadr, 1973 — aRT 482

(i) =< fEar AfRE 3 arRT 18 417 W& 9 W4ft@ @ — Yaa—uA
SN B3 | qd AR ST 92 GSAT ATHTE ST 912y {6 e
f&ar &1ka g3 2

(i) ==t o 313 fafafde sy 7 € & arfiamreff @ s RederY = @4
oo fEar 1 o7 fear — Sa f9vg =R fFar 4 9efta ciivss
gHROT ST Tl @1 Sl A |

(iii) =R far s s & siasfa aifaeT v8 <ITad § u¥qd &1 ol
"odl ? wiel afda aafda g ar s ®u 9 wdl 8 a1 AR
F) B A1 e 7 8

Shyamlal Devda and ors. v. Parimala
Judgment dated 22.01.2020 passed by the Supreme Court in Criminal
Appeal No. 141 of 2020, reported in 2020 CriLJ 2114

Relevant extracts from the judgment:

Section 18 of the Domestic Violence Act relates to protection order. In terms
of Section 18 of the Act, intention of the legislature is to provide more protection
to woman. Section 20 of the Act empowers the court to order for monetary relief
to the “aggrieved party”. When acts of domestic violence is alleged, before
issuing notice, the court has to be prima facie satisfied that there have been
instances of domestic violence.

In the present case, the respondent has made allegations of domestic
violence against fourteen appellants. Appellant No.14 is the husband and
appellants No.1 and 2 are the parents-in-law of the respondent. All other
appellants are relatives of parents-in-law of the respondent. Appellants No. 3, 5,
9, 11 and 12 are the brothers of father-in-law of the respondent. Appellants
No. 4, 6 and 10 are the wives of appellants No. 3, 5 and 9 respectively. Appellants
No. 7 and 8 are the parents of appellant No. 1. Appellants No. 1 to 6 and 14 are
residents of Chennai. Appellants No. 7 to 10 are the residents of State of
Rajasthan and appellants No. 11 to 13 are the residents of State of Gujarat.
Admittedly, the matrimonial house of the respondent and appellant No. 1 has
been at Chennai. Insofar as appellant No.14-husband of the respondent and
appellants No. 1 and 2 Parents-in-law, there are averments of alleging domestic
violence alleging that they have taken away the jewellery of the respondent
gifted to her by her father during marriage and the alleged acts of harassment
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to the respondent. There are no specific allegations as to how other relatives of
appellant No.14 have caused the acts of domestic violence. It is also not known
as to how other relatives who are residents of Gujarat and Rajasthan can be
held responsible for award of monetary relief to the respondent. The High Court
was not right in saying that there was prima facie case against the other appellants
No. 3 to 13. Since there are no specific allegations against appellants No. 3 to
13, the criminal case of domestic violence against them cannot be continued
and is liable to be quashed.
[
*276.STAMP ACT, 1899 — Section 35
Objection as to deficiency in stamp duty — Whether can be deferred
till final decision in the suit? — Held, generally such objection is
required to be decided before proceeding further in the suit — But,
where nature of document is required to be determined on the basis
of evidence, it is reasonable to defer the admissibility of document
till final decision in the suit — Instantly, a power of attorney was
challenged as conveyance deed and objection of insufficient stamp
duty raised — Held, nature of document can be determined only after
evidence — Thus, admissibility of document deferred till final
decision in suit.

WY ATTIH, 1899 — €RT 35

WCRY YYed H B B ATIRT — T 918 & AT FRIdRor g wafira 31 <
adl 2?7 — affeiRa, arm=gaar ¢l smufed are A ot 981 & qd
fafifR¥=a &) ST smaTEd @ — R el SWAY Bl UPfd Bl e D
maR W FEiRa fear S smawas 8l are @ sifad FRiexer 9@ waas
DI YTEAAT Bl WIFTT AT Sfad 2 — W 99d H, JEIARAHT Bl
SR fade & wu A gt 91 13 off 3R suais wiu Yeb 31 MRy
< 18 — affEiRa, swmEs @1 gefa a1 "9 3 JmER wR® 3 AeiRa
faT ST GadT 2 — 39 UBR, 918 @ e’ FRISR0T d& sy &1 Jigadn
wIfirg &Y T |

M/s. Z. Engineers Construction Pvt. Ltd. And another v. Bipin
Bihari Behera and others

Judgment dated 14.02.2020 passed by the Supreme Court in Civil
Appeal No. 1627 of 2019 (Arising out of SLP (Civil) No.5036 of 2019),
reported in AIR 2020 SC 1140

[*Readers are advised to read Bipin Shantilal Panchal v. State of Gujarat,
AIR 2001 SC 1158 and Avinash Kumar Chauhan v. Vijay Krishna Mishra, AIR
2009 SC 1489 also.]
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277. TRANSFER OF PROPERTY ACT, 1882 — Sections 5 and 108

CIVIL PRACTICE :

(i) Concept of “unearned increase” — Explained — Unearned
increase in case of Government grant is the difference between
premium paid and the market value of property.

(ii) Construction of document — Transfer of leasehold interest in
property or absolute transfer of all rights, titles and interest —
Perpetual leave was granted to original grantee — Right of lease
was purchased by Central Government under statutory powers
of Income Tax Act — Property was put in auction by Central
Government through DDA - Sale deed was executed in favour
of auction purchaser — Action purchaser claimed absolute
transfer — Held, what was transferred by auction was the
leasehold interest in property — Sale deed cannot be read in
divorce to the auction notice — Sale was not absolute.

wufed srawor siferfraH, 1882 — &IRIY 5 U4 108

fafaar ger -

() “eafisia gfg” @) JERIT — WHITS TS — WEBH IS D
arre A Rt gfg s Jaar ik 9uiky @ 99R e & a1
T BT AT 2 |

(i) swm@as &1 frdaa — gulks ¥ ugigla f&ga &1 razor sre@ar |+
PRI, Wl vd fedl &1 qof s&TareT — qd ad S @8
g1 & T o1 — e} Aftifs &Y darfae afea @ siefia @5
WHR gRT ysTgfa &1 Aaffrer Ha fear war — guiRy i€y @ #Are
Iq 4 g AR gRT Aarfl § =l 1 — el sar & va
fasa =z fearfea fear wam — Harft dar 3 qof swraRer &1 gm@r
foar — afdfreiRa, e grr swrala f&a wuly 9 ggregfa f&a
o — fawa fad@ &1 Narhl Yaa & fa=8s A4 7 et o1 "&ar
2 — fawa quf a2 om|

Delhi Development Authority v. Karamdeep Finance and

Investment (India) Private Limited and ors.

Judgment dated 12.02.2019 passed by the Supreme Court in Civil
Appeal No. 1533 of 2019, reported in (2020) 4 SCC 136

Relevant extracts from the Judgment:

In perpetual lease, granted to Shri Trilochan Singh Rana and Mrs. Rani
Rana, one of the conditions provided that the lessor may impose conditions to
claim and recover a portion of the unearned increase in the value (i.e. the
difference between the premium paid and the market value) of the residential
plot at the time of sale, transfer, assignment or parting with the possession, the
amount to be recovered being fifty per cent of the unearned increase.
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In the present case, the appropriate authority has exercised its power under
Section 269-UD of the Income Tax Act for the purchase of the property by the
Central Government. It is by exercise of statutory power that rights of the lessee
were purchased by the Central Government. The Central Government issued
auction notice for auction of property in question.

The learned counsel for the petitioner has relied on Clauses 1 and 2 of the
sale deed, which are to the following effect:

“1. That in pursuance of the said auction and consideration
of the sum of ¥ 1,08,05,000 (Rs one crore eight lakhs and
five thousand only) already paid by the vendor/auction-
purchaser to the vendor as aforesaid, the receipt of which
the vendor hereby acknowledged, the vendor hereby
transfers, conveys and sells to the auction-purchaser, the
vendee, by way of sale of that plot of land measuring 725
sq. yds. bearing No. 14 in Block A-2 in the layout plan of
Safdarjung Development Scheme, Ring Road South Delhi
(Villages Mohammadpur Munirka and Humayunpur Revenue
Estate, together with all rights, titles, interests,
appurtenances, easements, privileges in and pertaining to
the aforesaid property in favour of the vendee absolutely
and forever, with the provisions of Section 269-UE (1) of
the Income Tax Act, 1961 and all the powers, rights and
interests vested in the vendor with regard to the sale,
transfer and conveyances of the aforesaid property to the
vendee hereto.

2. That on the execution of this sale deed, the vendee has
become the absolute and exclusive owner of the property
hereby sold, conveyed and transferred to it and that the
vendee shall have absolute rights and title to the same and
to deal with the property in any manner it likes. It is made
clear that the vendor has no right and is left with no interest,
claim or title of any nature whatsoever into/on/upon the
aforesaid property.”

A plain reading of the above clauses does give impression that what was
sold to the writ petitioner was all rights, titles, interests and appurtenances but
when we read Clause 3 of the same sale deed, the said clause gives a different
impression. Clause 3 of the sale deed is as follows:

“That the vendor hereby represents and assures to the
vendee that his right in the property hereby sold, transferred
and conveyed is in terms of the agreement for transfer dated
29.09.1988 between Mr. Trilochan Singh Rana and Ms. Rani
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Rana, transferor and M/s Ocean Construction Industries
(P) Ltd. (through its Director Shri Jugal Kishore Malhan),
transferee.”

Before we construe the document, we need to first notice the auction notice
by which the property was put to auction. Auction notice, which has been brought
on the record as Annexure R-1 indicates that details of four properties were
given in the auction notice. It is useful to look into the details given as follows:

Details of Properties Reserve Price

1. | Property No. B-6, Friends Colony Mathura Road, New Delhi. [34.20 lacs
This is a lease hold residential plot measuring 195.097
sq.m. together with buildings and structure thereon and
fixtures and fitting therein

2. | Property No. 14, Block A-2, Safdarjung Development Area, | 1.08 crores
New Delhi.

This is a lease hold residential plot measuring (725 sq.
yds.) with a double storeyed building. The Ground Floor
consists of drawing dining bed room, kitchen and a garage.
The First Floor consists of 3 bed rooms, 3 bath rooms,
store and a lobby over the garage. There are 2 floors
each having a servant room W.O. and a cocking verandah.

3.| Property No. A-8/23, Vasant Vihar, New Delhi. 36.60 Lacs
This is a lease hold residential plot No. 23 in Street No.
A-8 in the lay out plan of Vasant Vihar of the Government
Servants Cooperative. House Building Society Ltd., and
measuring 150 Sq. yds. alongwith the super structure
build thereon. (Covered area 1350 Sq. Ft).

4. | Property bearing House No. E-444 (Ground Floor), Greater|25.60 lacs
Kailash Part-1I, New Delhi-110048.

All rights, titles and Interests in the dwelling unit on ground
floor, and mazanine floor of House No. E-444, Greater
Kailash, Part-1l, New Delhi, together with undivided.
Indivisible and impartible ownership right of 35% in the
land underneath of the said building and including the
followings:—

1. One drawing-cum-dining hall, three bed rooms with
attached bath rooms, balcony, kitchen, storage space
(servants quarters) and servant’s bath rooms on ground floor.
2. Front lawn and back courtyard on the ground floor.
Parking space for a Maruti Car in the Driveway.

Ingress and Egress from the main gate to the dwelling unit.
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A perusal of the details of the properties indicates that the property in
question is included as ltem 2, which is mentioned as “This is a leasehold
residential plot”. It is to be noticed that insofar as properties at S1. Nos. 1, 2 and
3 are concerned, the words mentioned are “leasehold residential plots” whereas
with regard to property details given at S1. No. 4, it has been mentioned that “all
rights, titles and interests in the dwelling unit”, which if contrasted with details of
properties given at S1. Nos. 1, 2 and 3 contains the intendment. Thus, there
cannot be any doubt that property in question, which was put in auction was a
property as leasehold rights residential plots. When property is auctioned, the
terms and conditions of auction are binding on both the parties. When the
petitioner submitted his bid in pursuance of the auction notice, he was bidding
for leasehold residential plot with a double — storeyed building. While interpreting
the sale deed, the auction notice has to be looked into to find out the nature of
the transaction. The sale deed cannot be read divorced to the auction notice or
contrary to auction notice. Auction of a leasehold residential plot and auction of
freehold residential plot carry different connotations. Leasehold rights are limited
rights, which are subservient to freehold rights of a property. In giving bid for
leasehold rights and freehold rights, different considerations are there. Clause
3, as noted above, indicates that the property sold and transferred is in terms of
the agreement dated 29-9-1988 between Trilochan Singh Rana and Mrs Rani
Rana to M/s Ocean Construction Industries (P) Ltd. Trilochan Singh Rana and
Mrs Rani Rana were only leaseholders. Thus, they could best transfer their
right, which was conferred to them by the indenture dated 18.03.1970.

There cannot be any dispute to principles of constructions of document as
laid down by this Court. But we have to look into the different clauses to find out
the real intention of the granter. We need to notice that present is a case of
government grant where the Government has granted rights by sale deed to
the writ petitioner.

Normally, the grant should be construed to include all rights, title and interest
of the grantor, unless there is a country provision either expressly made, or
implied by necessary implication, is the principle, which has been laid down by
this Court in the above case. Para 3 contains the intention of the granter to
transfer the rights to the writ petitioner in terms of the agreement dated
29.09.1998. Clause 3 limits and explains the rights, which were given in. Clauses
1 and 2 of the sale deed, but it cannot be said that Clause 3 is totally
contradictory to Clauses 1 and 2. The three clauses have to be harmoniously
construed to give effect to the intention of the granter. Furthermore, as we have
noticed that auction notice provided for auction of leasehold rights, which is an
important factor, which cannot be brushed aside while interpreting the sale deed.

We, thus, find that on true construction of the sale deed, it is clear that all
rights, titles and interests were not conveyed to the petitioner in the leasehold
residential plot, when we read Clauses 1, 2 and 3 together.
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CIRCULARS/NOTIFICATIONS

NOTIFICATION DATED 22.09.2020 OF DEPARTMENTOF
REVENUE, MINISTRY OF FINANCE AUTHORIZING OFFICERS OF
AND ABOVE THE RANK OF INSPECTORS OF THE NATIONAL
INVESTIGATION AGENCY TO EXERCISE THE POWER AND
PERFORM DUTIES U/S 53 (1) OF NDPS ACT.

New Delhi, the 22" September, 2020-10-13

S.0. 3213 (E) - In exercise of the powers conferred by sub section (1) of
section 53 of the Narcotic Drugs and Psychotropic Substances Act, 1985 the
Central Government, after consultation with the State Governments, hereby
invests the officers of and above the rank of inspectors in the National
Investigation Agency constituted under the National Investigation Agency Act,
2008 to exercise the power and perform duties specified in sub-section (1) of
that section, within the area of the their jurisdiction.

PI. 3. 3231 (31) — DL WRBR, WIS AR IR 79 T91T ygre rfafm, 1985
B GRT 53 BT IU—GRT (1) §RT UG ATKIAT BT YA DR 8Y, I BRI B FSAN
A, IR YU JYfHHRoT SIS, 2008 & 1efie ST IS e Uil # fAerss ug
B JARNBIRGT BT D! ARNBIRAT & &3 & MR, &Ry 53 (1) # fafafdse wrfaaat &1 uar
3R Bt BT UTel- R B foTg Herad el B |

(F.No. N/11011/04/2019-NC-l11)
Biswajit Sarkar, Under Secy.
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NOTIFICATION DATED 14.09.2020 OF THE HIGH COURT OF THE

MADHYA PRADESH SPECIFYING COURT WHICH MAY DISPOSE

OF URGENT APPLICATION WHEN THE COURT OF SPECIAL

SESSIONS JUDGE SPECIFIED UNDER SC/ST (PREVENTION OF
ATROCITIES) ACT IS VACANT.

In exercise of the powers conferred u/s 9(5) of the Cr.P.C. 1973, the High
Court of Madhya Pradesh hereby directs that where the office of the Special
Sessions Judge specified by the Government of Madhya Pradesh u/s 14 of the
SC/ST (Prevention of Atrocities) Act (Special Judge) is vacant, then any
urgent application which may be made or pending before Special Court, shall be
disposed of by the, Senior most Addl. Sessions Judge at the headquarters or in
his/her absence, by the Senior most Addl. Sessions Judge or Sessions Judge
available in the Sessions Division or in the absence of all of them by the Chief
Judicial Magistrate of the District; and every such Judge or Magistrate shall be
deemed to be the Presiding Officer/Judge of the said Court of Sessions (Court
of Special Judge) for this purpose.

The High Court Notification no. 1414/Conf./llI-1121/63-part-II, dt. 9-9-96 is
hereby withdrawn.
By Order of Hon’ble the Chief Justice

(B.P. SHARMA)
REGISTRAR(DE)

“The law cannot be used as a device to reach back in time and
provide a legal remedy to every person who disagrees with the
course which history has taken. The courts of today cannot take
cognizance of historical rights and wrongs unless it is shown
that their legal consequences are enforceable in the present.”

M. Siddiq v. Suresh Das,
2020 (1) SCC1
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IMPORTANT CENTRAL/STATE ACTS & AMENDMENTS

THE MADHYA PRADESHMONEYLENDERS (AMENDMENT)
ACT, 2020
NO. 16 OF 2020

[26" September, 2020]

[Received the assent of the Governor on the 25" September, 2020; assent
first published in the “Madhya Pradesh Gazette (Extraordinary)”, dated
26™ September, 2020.

An Act further to amend the Madhya Pradesh Moneylenders Act, 1934.

BE it enacted by the Madhya Pradesh Legislature in the seventy first year
of the Republic of India as follows :-

1. Short title. — This Act may be called the Madhya Pradesh Moneylenders
(Amendment) Act, 2020.

2. Amendment of section 2. — In Section 2 of the Madhya Pradesh
Moneylenders Act, 1934 (No. 13 of 1934) (hereinafter referred to as the
Principal Act), in clause (vii), after sub-clause (d), the following sub-clause
shall be inserted, namely :—

“(da) a loan advanced by a “non-banking financial company” as defined in
section 45-I(f) of the Reserve Bank of India Act, 1934, (No. 2 of 1934)”.

3. Insertion of section 2-B — After section 2-A of the Principal Act, the
following section shall be inserted, namely :—

“2-B. Limit of interest. — No moneylender shall charge interest more than
the rate notified by the State Government from time to time.”

4. Renumbering of section 11-FF and insertion of new section 11-FF. —
Section 11-FF of the Principal Act shall be renumbered, as section 11-FFF
and before section 11-FFF as so renumbered, the following new section
shall be inserted, namely :—

“l11-FF. Loan by unregistered moneylenders shall not be recoverable in certain
conditions. — Notwithstanding anything contained in any other law for the
time being in force, any loan advanced to any person by a moneylender
not registered under section 11-B shall not be recoverable in any Court of
law unless at the time of filing the suit the moneylender held an effective
registration and the Court is satisfied that the loans advanced were in
compliance with section 2-B.”

5. Amendment of section 11-FFF. — In section 11-FFF as so renumbered
of the Principal Act, in marginal heading and in provision, for the word,
figure and letter “section 2-A” wherever they occur, the words, the figures
and letters “section 2-A, Section 2-B” shall be substituted.
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AERYQY ARGR (Heer) e, 2020
HHTD 16 T 2020
(26 Rra¥R, 2020)

(feeiep 25 AT, 2020 ®I ISFUT B IFART UT< g3 TN “HeATRLN TSI
IR # f3Aiw 26 RIAWR, 2020 BT U2 IR UHIRG Bl T3)

HEIYQY AIEDHR ATIH, 1934 DI HAMAT PR g A |

AR ORI & ShewRd a8 H Ayl fAuH—vsd grT f=ferRaa wu & a8
s afia gr—
1. Gferaa T — 39 JfAFRM &1 |iea T Aees AEER (HRIRHE) AfRFRE, 2020
2l
2. €RT 2 &1 GG — AU AR ARTIH, 1834 (S5Hid 13 T 1834) (ST gHH
SHS TAT el MA@ 7 9 [Mfdw 7) 31 gR7 2 H, Wos (|) 4, SuEvs (1) &
gy, fFrefaRed Suavs era=enfad fasar Sy, srerid:—
(g &) IR Rod I AT, 1934 (1934 BT 2) DI GRT 453773 () # F21 TRFINT
fe IR dfe facia s gr M fear 1 3 SuR,” |

3. TRT 2—& $T IA-RATY — & JIH BT gRT 2—F & UL FTATIRgd &RT
JIRRATUT BT ST1Y, 3Ferid:—

“2—F AT B AT — BIS I WEHR, T ARBR §RT THI—FAI TR AR Bl
g SR W 3D TS JHIRA T8l BT |

4. IRT 11—a9 BT YAsh AT Tbd fHAT ST a5 T &RT 11—a9 BT I-EATYT —
S SR BT &RT 11—a= DI GRT 11 — Fod & W0 H GAhHAIDB AT T 3R 54
UBR YAHHAIbd ORT 11—aa9 & Yd, FfoiRad 98 T oFa-weifud &1 g, sferid—
“11—a9 RIS AIgHIel GIRT QAT 7371 SEIR Blaug yRRepfaar 4 ay e
T8 &I — THa ugd foedl o fafyy # siafdse fadt a1d & 81 gu W a1 11—
% I SR IHA (BT AEHR gR1, B @afth o1 1M faar 11 o5 SuR Ay
@ e ey W 99 9% a8l 8 o9 dd fdb a8 SRR {6y S & 99
AEHR JHTAT IISTRETDHROT 7 IEIAT 81 AR AT BT G 7 8 17 81 fob 104 Iy
Y QYR GRT 2—F & R0 H o |”

5. TRT 11—99d &1 WG — o AT 1 39 FHR YAspAifdba gRT 11—2=d 4,
ured ¥y H 3R Iudy ¥, Teq, 3 AT JAeR, "°RT 2—&', S8l Hal Wl 7Y I, B I
W, TMeE, 3 AT JAER “GRT 2—h, URT 2—@" 1T fHar S |

°
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